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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES
(PART I —QUESTIONS AND ANSWERS )

Tuuday, 8tk Deocember, 1940

The Assembly met in the Assembdly Chamber of the Counoil House aé a
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Chair.

=

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS

EvacOERE PROPERTIES

*314. 8hri R. K. 8idhva: (a) Will the Honourable Minister of Rahsbilitation
be pleased to state how many houses, r{)rovmce by province, have been taken
over by Government as evacuee properties ?

(b) What is the tots]l value of these houses and the rent realised per menaem?
(c) How are the rents recovered to be administered ?

(d) Have Government formulated a plan for the purposs?

(e) If so, what are the details?

The Honourable Shrt Mohap Lal Balseds: (a) and (b), The information is
bemy collected and will be piaced on the Table of the House.

(c) to (e). The rent recovered would normally balong to the evacuce owner
snd would be payable to him. But the Pakistan®Government has failed %o
recover 'fair’ rents or pay them fo evacuees in India. With 8 view to avoiding
bardship to the evacuee owners from Pakistan the Governmmen$ of India have
ogreed to utilize part of the rents for the purpose of giviag maintenance
allowance, on account, to displaced widows and old and infirm persons etc.
who heve no means of livelihood in India and have not received adequate
rehabilitation benefits. = When final settlement of aceounts i¢ made with
Pakistan these amcunts wi!l be adjusted.

The relevant extract from the Inter.Dominion Agreement and a copy of the
Scheme are placed on the Table of the Houss.

Oopy of extract the Inter-Dominion A ' p
relating to urmmmbk property, SERAmERS Tenthad M 0 /1000 Tewiony, 1908,

PART I
. Porvu 8—Retwns of sewtal ecollection informotion.—Tbe Custodian sbal] are for the
six soonthly periode ending 30th June snd 3isé December each year, ), duplicate for

each Jocality, giving particolars of evacuee urban immoveble p:-opaﬁ.y sitnated
. (217)

§
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the cames of evacuee Owners, and the lesse money assesssd, with additional columns sbowiag
the ernts collected, deductions made therefrom and the balancs payabls to each evecuee
owDeY.

frarn, 9.—Inter-Dominion Adyustment.—~The Custodian in esch Domisipn will sand the
list thos ia duplicete to the Anditor Genaral of their Duminion Government That
Offcer will forthwith forward one of each list to the Auditor General of the otber
Douinjon aod procesd to conslidate amounis in these lists. The two Auditors-Genarsl
will adjust the nst amouni payabls m 000 Duminicm {0 the othar through the Exchange
i the lists are oot reccived within two months of the

Aoccounts of the two Dominions, 1f
i dstes, namaly, 30th June and 31st Decamber, by the Auditor-General of the other

infon, edjustmant shall be made to the extent of 50 per cent. oi the total amounts in
the lists recgived st the expiry of the said two wanths, the dalance being credited to the
eooount of the Duminion to w it ia dve @ soon es the cutstanding i from that

Dowinion are recsived.

8hri R. K. 8ldhva: What ie the value of the properties which have beeu
deolared evacuee property ir Bombay?

The Honcurable 8hrt Moban Lal S8aksena: ! have eaid that the information
is being collected und when ready will be laid on the Table of the House.

8hn\ R. K. 8idhva: Hus the Honourable Minister received any information
from any of the provinces?

The Hapounable Bhri Mohan Lal Saksena: No. .

8hri R. K. 8idhva: May I lmow whether shares and securities are also con-
sidered to be evacuee property?

The Honourshle Bhri Modan Lal Baksena: No; unless they relate to the
evaouee property iteelf. '

8hri B, K, 8idhva: How do Government intend to administer tbesc renss
which are recovered from the evacuee properties?

Tbe Honouradble 8hri Mohan Lal Baksena: I have already answered that
these ronts wiil be deporited with the Custodian.  Part of them will bo uti-
lised for giving inaintenance allowance on account to displaced widows and
ol and infirm pereons, etc., who have no other meane of subsistance, and have
not received any rents from their properties in Pakistan.

Shri R. K. 8ldhva: Are these evacuee properties given only to displsced
oerione or to othere also?

The Hoaourable Shri Mohan Lal Baksena: Generally to displro:d pereons.

Sardar Bhopindor Singh Man: May I know how far the recent Evacuee
Property Orlinance has affected the acquisition of evacuee property by the
Custudian Genoral ?

Tde HonOuraals 8hri Molan Ial Bakmena: We have no information so far:
but the effect is going to be very little.

8ardar Bhopinder Singh Man: Is it a fact that recently 5S¢0 honses in U.P.
have been released frem the Custodian Genperal?

The Honourable Shri Mohan Lal 8aksena: 1 have not received any information.

8hri Mahavir Tyagi: Have eny instances come %o the notice of the Govern-
ment where out of a number of properties which were taken over according

to the previous ordinance most of them have now been released gfier the
coming into force of the second Ordinance?

The Honourable Shri Mohan Lal Saksang: T think it i t So
then: have been released, but not most of them. T ok o me of
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Dr. P. 8. Deshmukh: Would the Honourable Minister give the appraximate
amount of rent realised per mensem?

The Honourable Shri Muhan Xal Saksena: I oan give only tbe rent reslised
in Delhi. The assessed rent is about three %0 four lakhs per munih, but
reslisations vary from 80 to 50 per cent.

Shrl B. K. Sidhva: How many properties in Delhi bsve been' declared as
evacuee property?
The Hanourable Shrf Moban Lal Sskeana: Between thirty end forty thousand.

8hri Moban Yal G@autam: How much of this rent realised from evacuee
property is being paid to thc evacuees and how much is kept with the Gov-
ernmont? —

The Honourable Shri Mohao Lal S8aksena: As a matter of fact we have
juet prepared a scheme which is to be worked.  No allowancus have so far
been given. The number of applications received in Delbi alene domes to
12,000. I do not know how many of them will be entitled to get an allow-
asnce; end then there will be applications from other provinces. I am not in
a position to give any definite figure aboud the amouny that will have to be
psid on accouut of these allowsnces.

8ardar Bhopinder Singh Man: Have the Government formulated any plan
soffar as the properties themselves ere oconocarned for their allotrnent to the
refugees?

The Honoursble Bhri Mohan Lal Sakssna: Yes,

Bhri Ba| Bahsdur: May I know how the taking over of evacuee prope bf
Government has sffected the tenants occupying such evacuee properties? Have
they been ejected from them?

Mr. bpealer: It ia 8 very general question.

The Honourable Shri Mohan La! Saksena: They bave net been ejected, if
they were occupying those properties before they were taken over.

Bhri Deahbandhu Gupta: Is it a fact that a largejnumber of Hindus who are
owners of propertiea that bave been declared evacuee property by reason of the
evacuee tenants having left those properties have not yet received their rents
from the Custodian and that large amounte of rents are still in arrears? If
so, what is the totsl amount of such rents?

The Homourable 8hri Mohan Xal Bakaens: It is a8 fact that mauy of the
tenancies tsken over were Geciared evacuee property; hut about six montbs
ago we apprised the owmers of the houses and the properties to realise the

rents themsslves.

KasgMiz PLEBISCITE

«315. Bhri R. K. Bidhva: Will the Honourable the Prime Minister be pleased
to state who bears the present expenses of the U.N.O. Commiesion (Kashmir)
in India? ’

Dr. B. V. Kaskar (Deputy Minister of Exteroal Affairs): The United
Nationa. _

8k R. K. Bidhva: May I know whether this question came up before the
Comumiesion snd the budget was presented.........

Mr. Bmaker: Order, order.
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Shri B, K. @idhva: It was aomtended thet the respective parties—Indis and
Pakistan—bave to pay.........
Mr. Speabar: The reply is clear, The United Nations bear the expenditure.

Exri R. K. Sthva: T only wanted so know tbe discussion thst took place
in the U.N. Commission.........
Mz, Speaker: ] do not think we can go into that.

8hri R. K. Sldbva: May I know whether the plebiscite officers’ sslaries will
aleo bo paid by the United Natiops?

Dr. B. V. Keakar: That question does not arise for the moment. When
the formalities of the plebiscite ere taken up then only this question will be
eonsidered.

Sardar Bbopindar Singh Man: How long is the U.N. Commission schedulad
fo remain in India? In the abence of any egreed conditions between the partiea
for a plebiscite.........

Mr. Bpeakar: The question assumées so much.

Prof{. Ghfvban Lal Saksens: What is the total expenditure po far on the
Commission?

An Honoursble Member: Ask the U.N.O.

Mr. Bpeakar: Next question.

AxTi.IND1aY BROADOASY BY PurrinGg RaDprO

*316. 8hri B. K. 8idbva: (») Will the Honourable the Prime Ministar be
pleased to stase whether it is a fact that Peiping Radio has been using ubjection-
able language against Indis end the Prime Minister?

(b) Is it & fact that the use of such language waas in connpeotion with false
news regarding Tibet?
(o) Have Government taken any steps in shis matter?

The Hoaourable Shri Jawaharial Webru: (a) to (¢). It Is & fact that the
Peiping Radio used sucb languege in conneetion with certain pews regarding
Tibet. Thig news bhad no basia in fach and waa contrediobed in the Press. Gov-
ermnent have taken no other ateps in the matter. In the peculiar circumstances
prevailig now it was pob ocusidered necessary to take any further step.

Bhsy K. V. Kamath: Ig it not a facs that similar language has been used by
the Peiping Government in their reply to the telegrem of felicitations addressed
to them by the Communist Tarty of India, as reported in the papers recently?

The Hvnourable 8hri Jawaharlal Nehru: 1 have not compared the language
In elther. Probably similar sentiments have been expressed.

8hai B. V. Kamath: Now that the question of recognition of the Cammauais
Government in China is on the anvil. will this matter be brought to the notice
of that Gowvernment before the queation is finally decided?

The Honourahle Bur{ Jawaharlal Nehre: Prohablv not.
Fanzs ox Bmyre on Kowzaw Cosst

°317. Bkl R. K. 8ldbva: (a) Will the Honourable Minister of Commerce be
pleased %o stete whether it is a fact that the Government of India have set up
a Reard of Enquiry to go into the question of increase of passenger fares by
B0 per cent. on ships plying an the Konkan Coaat?
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() If 50, what are the names of the members of this Committee and sheir
terms of refersnce? .

() Have the Cummitéos submitted thair repor$?
(d) Have Government taken any decision op ihe aame?

The Himounatie Biri K. 0. Neogy: (s) Yes ; -
(b) I place on the Table copy of a Press Note issued at the time the Board
wes set up which furnishes the information asked for. (8es Appemdix IX,

annezure No. 1.)
(c) No.
(d) Doea pot arie.

admm R. K. 8idhva: What is the percentage of increase the companies have
masde ? :

The Hxxmirabie Bhri K. 0. Neogy: I have got a long list of ¥be yates of
the passenger fares charged by them according to the different olasses. 1
my Honourable friend is intarested in that I oould show it to him. . I find thet
in some cases the percentage of increase is about fifty, but it would not be
uniform in all cases. B ol ]

8hr; R. K. 8idhva: May I know how many liners mn on ‘this routs? 1s ib
confined to one company or is there mcre than one company?

The BEanoursble 8hri X. C. ¥eogy: I am afreid I have not got ¢he informa-
tion before me just now.

&hri R. K. 8idhva: When is the report of the Board likely to be made?

The Honourshlse Buri K. 0. Neogy: It ia very difficult to say that because
it dependes upon the cooperation whioh is available to the Board from the
various interests ooncerned.

-

Shrt R. K. 8idhva: But baa the Board proceeded with its work?
The €@anourabis 6Ar{ X. 0. Neogy: Yes. o

Texrnz Goons

*318. Bbr1 R. K. 8idhva: (s) Will the Houourable Minister of Industry and
Supply be pleased to stste the present position of testile gnods i the oountry?

(b) Is it o fact thet in Bamhsy end Abmedsbad large quantities of
textile goods were lying undisposed of and if so, what ia the quantity and value
thereof und what are the reasons for not disposing them of?

(r) Bince the new order of Government how much bas been disposed of?

(d) Ts it @ fact that menufacturers have turned out soore coarss cloth tban
superfine cloth? : -

(e) What is the quentity of superfine cloth in the stock now in Bombay and
Ahmedabad?

(t) Has import of foreign textiles been regulsted sand If so, to what extent?

The Honouradis Dr. Syams Prasd Mooksrise: (a) There is no shortage of
cotton textiles 8¢ presest. On the other hand, Internal off-take is definitely
Jow, while there bss been s welcome increase in exports. : '

(b) On the 29th Oclober, 1949, the Mills in Botmbay held about 67,000 bales
of cloth, which were less than a month’s production. The Mills in Ahmedabad
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held '-a_boiit'81.500 bales of cloth equivalent to about five weeks production.
Thes: stocks were not, therefore, unduly large.

(c) The distribution system was relaxed on the 10th September, 1949. On
the 8rd September, 1949 the totsl stocks held in Bombay and Ahmedabad
were about 1,809,000 bales. On the 28th October, as I have already stated,
the stocks in these two aress were aboud- 1,47,590 balea, Taking the whole
of India, the stocke held in the Mills on the 3rd September, 1949 were 3,84,000
bales. On the 28th October they were 2,76,000 bales.

(d) No. S

(e) It is estimated that superfine cloth constitutes about 14 per cent. of the
stocks held in Bombay and 18 per cent. of the stocka held st Ahmedabad.

(f) Until the 28th July, 1949 the imports of cotton fabrics and cotton ysrn
were on the Open General Licence. S8ince that date the importe have been
completely stopped except in respect of commitmnents made before that date.

Bhart B. K. Slahva: What was the total amount of the importe of foreign
textiles in the current year?

Mr, Bpeader: Does be mean the yardage or the price?
8hri R. K, 8ldhva: The price.

The Hanourable Dr, Syama Prasad Mookerjes: From July, 1948 to Septem-
ber, 1949 the figures were: Yarn Rs. 593,85,000; Others Rs. 2,59,33,000;
Knitted Fabrice Rs. 68,000—the total being about Rs. 8 crores.

" 8hri R. X. Stdhvs: May I know whether the @overnment of Bombay has
written to the Government of India that unless they have sdequate production
oontrol in regard to these manufactures there will be no effect:.on-the ceilin
pricer, and if eo what steps the Government of India are taking in this direction

Mr, 8S8peaker: I am afraid such questidns. will not be admissible.
Bhri R. K, 8ldhva: May I ask whether the textile industry manufactures
voils, mulls, drills and earees of nine yards?

The Hotourable Dr. Syams Prasmad Mookerjes: I helieve so.

6hr{ R. X. 8idhva: Is it not a fact that due to the shortage of these, coaree
cloth is produced to a greater extent and therefore at one time there was a
great accumulation of cloth?

The Hbnoursble Dr. Syama Prassd Mookarjes: The total .coarse production
will be about 20 per cent.

Dr. P. 8. Daahmukh: May I know what is the extent of our commitments

%o import textiles during the course of the year?

The Ronourahle Dr. Syama Prasad Mookerjee: There are no commitments
ae such, but those for which irrevocable credite have been opened we have
agreed to honour. I believe my Honourable friend the Commerce Minister
will be able to indicate what iz the date which has been fixed beyond which
even such oommitments will not be honoured.

Dr. P. 8, Desbmukh: I wanted the approximate value of the goods likely
%0 be imported. ’ : ’

The Hanouwrshls Dr. ama Prasaqd «Ih .
ton on that. ' Syama ! ) Moukerjee - have Dot got any informa-

koow why the internal off-take of textiles is 8o fow? It it because of high
prices? ' ! '



STARBRD QUESTIONS AND ANSWERS 223

mﬂﬂaj ] . gvama Prasad Mookerjes: I believe that is one of the~
rea'so‘rz:. Kthat is, pricg.ar?higher than what the consumers are willing to pay—
also quality. . ’ ¢ caoasd By textile g60d§
Frank Anthony: r of offences in regar -

oﬁe:?e.s on th:!;mrt of x}:ﬁgfe};xﬂ:ﬁ%ﬁ Otfradem—on tghe increase or on the
decrease ? c s

The Honourshls Dr. Sysma Pramd Mooxetjee: They are somewhat
stationary. -

Shri Deshbandhu Gupta: May I know what was the amount of imports -
from the dollar area?

'The Honoursble Dr. Syama Prasad Mookerjee: The imports during the 0.G.L.
period were entirely from soft currency couniries.

Prof. K. G. Ranga: What are the countries to which our exports have
gone up?

The Honourable Dr. Syama Prasad Mookerjee: I have not got the names
of the countries here—I answered the question a few days ago.

8hri Jainarain Vyas: Is it a fact that on account of the accumult-mion of
stocks in Kotah, Merwara and Bhilwara, textile mills had to close down, one
mill tetally, and the Kishengarh mill twice stopped working and is working

now only with a limited number of workers?

The Homourable Dr. Syama Prasad Mookerjee: 1 cannot say about particular
mills, but certain mills did close' down during the period. Some have, however,
reopened in their entirety or have opened with one shift. ' s

Oh. Ranbir 8ingh: In view of the stringency of foreign exchange do Govern-
ment. still propose to import foreign cloth?

i 'I‘tl'ne Honourable Dr. Syama Prasad Mookerjee: No, we do not propose to
o that. - G

S8hri Ram Obandra Upadhyaya: May I know how much we are 'exportihg_?

The Honourable Dr. Syama Prasad Mookerjee: This year we expect to export
800 million yards. The monthly average has come to between 55 and 60
million yards.

Pandit Balkrishna Sharma: May I know if any complainte have been
received by Government regarding the unfairness in the process of price fixation
of the internal cloth? _

The Honourable Dr. Syama Prasad Mookerjee: The price structure was
examined by the Tariff Board last year. Of course there is a general complaint
that the prices are higher than what the consumers are able to pay.

_ . 8hri Mahavir Tyagl: I understood the Honourable Minister to say that it
is ‘not the policy of the Government to stop the import of foreign cloth, If
that is so may I know...... '

.+ The Honourable Dr. Syama Prasad Mmokerjee: My answer was just the
negative.
" Prof. K. G. Ranga: May T know how much of the 800 million yards.which
they hope to export is hand-woven? , = e o )
The Honourable Dr. Syama Prassd Mooberjee: I take it that my Honour-
able friend megns handidom.” *The qitastity is small .® In' fact we have given
frec permission for the®export of handloom cloth. Put unfortunately &he
demand for it is ‘muoch less thén ‘what it was préviously. *
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fbei R. X, Bidliva: May I know whethsr any licences were issisd in
September and October for the import of foreign cloth?

Tke Hamowable Dr. Syasma Prassd Mookerjes: No.
INDIANS Iv BUrMA

{*819. 8hrt B. K. 8idhva: (a) Wil he Honourable the Prima Minister be
Elessed to state the total number of Indians (who were settled in Burma) whe
ave come to India since trouble started in that countzy?

(b) How many Indians have been killed, injured and are xmsemg and bow
much property have they lost in Burma? . | S

(c) Have the Government of Burma imposed oeztain_rédriotions over thz
sale of properties belonging to Indians and if eo, what is the f:otal?valu_a_ o
such properties? ’

(d) What steps have Governmpuy bakep to protect the interest of Indian
nationais in Burma? ‘ e Sl

Dr. B. V. Kesiar (Deputy Minister of External Affairs): (a) The total
number of Indians, who have returned to India since the comméncement of
civil strife in Burma in January, 1949, is roughly 50,000, of whom 12,000 were
destitutes and were repatriated by the Indian Embassy in Rangoon at the
expense of the Government of India.

{b) No reliable figures are available.” According to reporte received from
time to time by the Indian Embassy in Rangoon, tho total number of Indians
killed is about 200, injured 16 and missing 20. It is not possible to estimate
the loss suffered by Indians all over Burma, because lack of commupgications
makes any computation impossible. ‘ ’

(c) The Government of Burma have not imposed any restrictions over sale
of properties belonging to Indians, as such. The Transfer of Tmmovable
Property (Restriction) Act, which became law in Burma two yeers ago, how-
aver, prohihits the sale of any immovable property ta a non-Burmesa national
and this applies to all foreigners, including Indians.

(d) Representations have’ been' made on several occasions to the Govern-
ment of Rurma to afford adequate protection to Indian nationals, especially
those still in the service of the Government of Burima. Officers of the Indian
Embassy have visited areas most affected by the present troubles in Burma,
to afford necessary advice and assisténce to Indians. In Msrch, 1949, the
Embassy organised the evacuatiun of about 5,000 Indian nationals from Insein.
which hed fallen to the Ksrens. Again in August last, the Military. Attache
and other officials of the Embassy visited Toungoo sad Taunggyi, the latter
after its capture by Karens and successfully evacuated about 850 Indians from
these areas. It has also been made clear to the insurgent groups in Burma,
on all possible occasions, that Indians in Burma sre ing no part in the
present confliot and, as neutral foreign nationals, are entitled to protection by
all the parties.

PLAGUE INFEOTION FROX Mvp22 76 PExe -

t#830, Ahri R. K. Sidhva: (a) Will the Honoureble Minister. of Commerce be
pleased to state whether it is a fact that plague infection was carried from Indis
in jute bags to Peru and if eo, whether the _bage contpined dead rats?

(b) Has sny enquiry been made and # so, with what result?
#Amh&isquuﬂmlﬁdﬂthhbh,thqudhurhﬂh.um&m ;

[}




STARRED QUESTIONS AND ANSWERS 225

Tha Hanoorable Bbri K. 0. Neogy: (a) While euch sllegations have been
made, it bas not been establisbed that plague infection was camried from India

in jute bags to Peru. :

(b) In view of the sllegations, an investigation"was taken in hangi. In May,
1949, however, the Indian Commercial Becretary a$ Rio de Janeiro infarmad
us that the Peruvian Health Minisky and the Pan Americsn Sanitary Buresu
were of the opinion that no outbreak of plague in Peru had any appareht relstion
with jute importations during the past two years and that since 1947 no imparta-
tion of infected fleas from Indis had been detected m Peru. In-view of this,
further investigation has been deferred for the present.

.

PO PR P
IMPORT PERMITS AGAINST DOLIAR ALLOTMENT

+321. Shri Mahavir Tyagi: (a) Will the Honourable Minister of Cémmerce
be pleased to state the total umount of Dollar currency whlc_h Govemqlent bad

allotted for imports for the year 1949-50? WY e e
(b) What is the total amount of the import permits issued up fto- date
against this allotment? i e g

The Honcurable Shri K. O. Keogy: (s) The import programme is prepared
for six-monthly periods, namely, January-June and July-December. Dollars
are allotted separately for each period. The allocation made for the licensing
of commercial imports from dollar areas during the period July-December, 1949
is Ra. 88} crores. The ceiling for the licensing of commercal imports during
the period January-June, 1950 has not yet been fixed.

(b) Licences for about Rs. 11 crores have been granted for imports from
dollar areas during the period September to November, 1949 after the temporary
ban on dollar licensing was removed early in September.

Shri Mahavir Tyagl: Have any instructions been issuéd to the efféct that
no consumer goods whatsoever are to be imported from dollar areas? - '

The Honourable 8hri K. O. Neogy: There is no quest‘i:)n of instructions
being issued; no licences are issued for that purpose, ' - =

Prof. N. G. Ranga: Are licences being issued forethe import of machinery
needed for sugar milla?

The Honourable Shri K. 0. Neogy: I am not in a position to atate specifically
about the position of sugar mills, but essentisl machinery whioh cannot be
obtained from the sterling areas would of course be permitted to be imported
from dollar areas. '

Shri B. P. Jhunjhnnw_sla: Are licences being issued from dollar area for
consumer goods for producing things here, as for mstance, plastio powder etc.?

The nononrabl'e Shri'K. 0. Neogy: They are in the nature of raw materials
for industry and licences for such goods are issued on the basis of essentiality.

8{t. Bohini Kumar Obaudhuri: May I know if any i i

Rt : 1y import permit has beer
granted to any trader in the province of Assam or to any g?adeg outside Assam
for the benefit of the province of Assam? T T T

The Honourable 8hrs K. O. Neogy: I sam afraid I' am .'not

give that information.

, Shri .Kahavir_'l‘ylg!-: Are Govetnment sure that the total amount of the
;Q:;:ﬁ:? igsued did not exceed the quote fixed for the dollar area for the six

The Honourshle Shr K., 0..Weogy: That is generally kept in view, but. my

in a position to
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Honourable fnend would realize that licences gianted during a particuler period
may pot be effective till that period is over, because it takes some time for the
goods to arrive and therefore it is not very easy to correlate the period of
licensing with the period of arrival of goods.

Prof. K. G. Rangp: Is any effort heing made to restrict at least in part the
xAmgoR of raw films and also the usual films that are being imported from
erice?

t‘.l'ho BEmouradls Shrt K. 0. Meogy: Every such item has had to sustsin a
cut.

8hri M. Tirumals Bao: Are medicines allowed to be imported from the
dollar erea?

The Honourable 8hri K. O. Neogy: Yes, medicines of a specml vanety such
an those that are not easily available in sterling areas.

Bhri R. K. Bidhva: Wae any import licence for motor cars issued from,
September onwards?

The Hdmourable 8hri K. 0. Keogy: The motor car imports have been stopped
of late. Motor trucks would be permitted to come in; up to a particular hmxt

8hri Deshbandhu Gupta: Has any licence been recently issued for - the
import of 80,000 tons of vaseline?

The Hmmounrable Shri XK. O. Neogy: I should like to have notice of that
question,

Sbri Mahavir Tyagi: Would the Government permit an open discussion on
flhe policy of Government with regard o import and export in the House some
ay?
An Hopourable Member: It will come in the Budget debate.

Shri Mabavie Tyagi: Is it a fact that we have suffered adverse ba]ance to
4 great exient on account of export and import business.

The Honourable Shri XK. 0. Neogy: That is public property.

TEXTILE CONTROL

*832. Shri Mahavir Tyagh: Will the Honourable Minister of Industry and
Bupply be pleased to state:

(a) the total expenditure incurred on the Textile Control Board annually; and

(b) the total expenditure incurred on the administration of textile controls?

The Homourable Dr. Syams Prasad Mookarjee: (a) and (b). A statement

giving the information is placed on the Table of the Hoyge. (See Appendix
IX annezure No. 2.) A

ProPERTY OF MER. LiaQuaT A¥r Kgaw :

¢323. Dr. Mono Mohon Das: (a) Will the Honourable Minister of Rehabilita-
tion be pleased to state the total value of properties-left in the: Indmn Usion
by the Pakistan Premier, Mr. Liaquat Ali Khan?

(b) What is the present income from those properties? .7 . - "7

(o) ‘Whas is the total income received by the Eakistan Premier after the
partition of the country up to date from hls propertles left in the Indmn Union?

= -
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‘he Honourable Shri Mohan Lal Salmema: (s) The totsl value of M.
Liaquat Ali’s properties in U.P. and Delhi is estimated at about Rs. 4 lgkhs.
Information regarding his property .in East Punjsb is. being collected and wil)
be laid on the Table of the House. o o _

(b) The present annual income from his properties in U.P. is about Rs. 55,000.
The net income of his property in Delhi is Rs. 1,708/6/10. .

(c) He is reported to have received about Rs. 85,000 since the partition from
his properties in U.P., but nothing has been remitted to him on acccunt of
his property in Delhi. .

Dr. Mono Mohon Dss: May I know whether all the taxes du
ment in 1espect of this property have been paid? * - -

The Honourable Shri Mohan Lal Sakseéna: I presume they must have been
paid; but I would like to have notice of this question.

Dr. Mono Mohon Das: What is the present condition of the residential
house of Mr. Lisquat Ali Khan? Is it under lock 8nd ikey or has.it been given
on rent to some other person? '

The Honoursble Shri Mohan Lal Saksena: I helieve the Honourable Mem--
ber is referring to the house occupied by the Pakistan High' Commissioner.
That is not owned by Mr. Liaquat Ali Khan, but by Begum Liaquat Ali Khan
snd is, therefore, not covered by this question. '

Dr. Mono Mohon Das: May I know whether Mr. Liaqﬁat Ali Khan had to
pay income-tax for this property and to what amount?

The Honourable Shri Mohan Lal Saksena: I would like to have notice of
this question. RIS AP S

8Shri H. V. Kamath: What is the position with regard to the property of
Mr. Jinnah? :

Mr. 8Speaker: That does not arise out of this question.

Shri Degshbandhu Gupta: May T know if Government have kept @n9 record
of the moneys receivad by the refugees in India for their properties left behind

e to Govern-

-

in Pakistan? S =
The Honourable Shri Moban Lial Salwena: They have not been  received
through the Government. .

Sardar Bhopinder Singh Man: Apari from the income of tﬁesé properties,
may I know if Mr. Liaquat Ali Khar's property bas been allotted to refugees”

The Honourable Shri Mohan Lal Saksena: I would féquife notice of this
questiou; but. I believe, it must have been allotted to refugees.
. Sardar Bh_nﬂm!er Bmgh Man: May I know whether the pfoj)ertieé belong-
ing to Mr. Liaquat Ali Khan which were exchanged between Mr. Liaquat Ali
Khan ?and Sir Dstar Singh have been acquired: back by the Indian Government
or not - '

The Honourable Siri Mohan Xal Saleena: As a matter of fact, there was
no such exchange and the property was taken over by the.custodisa. ' -

Shri Suresh Chandra Ma : 'Li ; i
to Pakistan? g Has Begum Lisqua$ Ali Khan migrated
The Honoursble Shri Mohan Lal Saksénai I prestme she has.
Sbr{ Brajeshwar Pramd: Why is it that while tbe income from the property
. i = Wi RO IR IS RNNE S TR TR A ST

R4
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in U.P. has been remitted o him tbe income from the property in Delhi haa
not been remitied? o

The Honomeable Shrt Maoban L3l Saksena: The Honoursble Member must
be aware that about two months back each provinee had a seperate Evaouee
Property law and the Central Govermiuent had no power of superintendence
and control as it has got under the new Evacuee Property Ordinance. There-
fore, remittances were being permitted by certain provincial governmente. But
now they have ell been stopped.

WaR REPARATIONS

*324. Dr. Mono Mohon Das: (a) Will the Honourable Miniater of Commerce
be pleased to state whether India has received anything aa reparations in con-
nection with the last Great War? T . :

(b) If eo, what are they and from what countries were they received?

The Honowsble 8hri K. 0. Neogy: (a) and (b). Yes. Reparations are being
received at present only from Germany in the form of capital equipment con-
gisting of plant and machinery, described as ¢ategory B reparations. The value
of suoh equipment received up to the end of October, 1849 amounts to about
Rs. 2:41 crores. In addition German external assets in Indie amounting #o
about Rs. 2-2 crores will accrue as India’s share of category A reparations.
India is further entitled to a proportionate share of German assets in neutral
oountries and also 8 due share under the U.8.8.R. Recigrocal Delivery Scheme.
The value of assets of both these kinds so fér received by India amounts to
about Re. 5 lakhs,

Dr. Mono Mohon Das: May I know whether any reparations have been
allotted and received by India from Japan?

The Hooourable Shri K. 0. Neogy: I am afraid I am answering & question
only in regard to Germany. I ghould like to have notice of that question.

Dr. Mano Mohon Das: What percentage of the reparations.received by India
has been allottsd to Pakistan? : '

The Honourabdle 8hri K. 0. Neogy: I am afraid I have not got the informa-
tion before me just now. . : :

Dr. Mong Mohon Das: May I know what was originally claimed by Indis
as reparations and what India has actually got? -

The Honourable 8hr! K. 0. Neogy: I have not got that information before
me. . :

S M. Ananthamyanam Ayyangsr: May I Inow the main categories of
goods that have been brought into this country so far by way of reparations?

The Himaurahls S8hri K. 0. Neogy: I have a very long list of plants and
machinery here. It runs into several hundred items—there are 14,268 items.
It is very difficult for me to categorize these items.

8hri H. V. Kamath: Is it a fact that some time ago Govermment was con-
sidering the question of forgoing further reparations inasmuch as the Congress
Party which is now in power was opposed to the last war? '

The Honourable Shri K. O. Neogy: At least I em not awsre of such a

- L,

thing. I don’t remember having séen any paper on. that.

5 e . R 500 B IER A H
Pandit Balkrishna 8harma: 8ir, may I, with your permission, draw the
attention of the Honourable the Commerce Minister to the fact that question
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324 of Dr. Mono Mohon Das is a very comprehensive question and there ia
10 categorization as to the reparations received from Germany and Japan and
therefore that question includes both Japan and Germany and other cou'ntnea

also?

The Honourahle Shr! K. 0. Neogy: As a matter of fact, I don't think we
have received anything from Japan yet.

Shri B. P. Jhunjhunwala: Have any capital goods been received by way of

reparations from Germany and if so what use has been msde of them? Also,
may I know whether those goods were found useful in this country?

The Homnourable 8hri K. C. Weogy: A part of the plant and maohinery
received has already been allocated. There i3 a procedure under which the
Provincial Governments and the other interests concerned are in a position to
ectutinige the list of reparation articles received in India and then put in
requisitions for them; some of the stuffi has already been distributed by this
procedure and other materials are awaiting such distribution.

8jt. Kuladhar Chaliha: Is it a fact that machineries received in Bombay
are entirely useless?

Tha Honourable 8hri K. 0. Neogy: I cannot definitely say as regards
Bombay but I bave a. general impression that some of the stuff received may
not be very useful.

Surt 8. V. Krigshnamoorthy Bao: May I lnow how muoh of this capital
equipment js actually being utilised by the Government or the industries and
how much is Jying idle?

The Hanourable Bhrt K. O. Weogy: They are in the process of being allocsted
to different authorities. It is very difficult to say at the moment how much
bas been actuslly utilised.

Prof. Shibban Lal S8akesna: Is the Honourable Minister aware that Mahatma
Gandhi was opposed to receiving any reparationms......

Mr. Speaker: Order, order. =

8hri M. Ananthagayanam Ayyangar: May I know if there was any inspection
made of these articles before they were brought from Germany?

The Honowrable Shri K. O, Neogy: Inspection on the spot?
Shri M. Ananthasayanam Ayyangar: Yes.
The Honourable Shri K. 0. Neagy: Possibly, yes.

Dr. Mono Mohon Das: What other reparations will India receive in future,
or has everything been received?

The Honourabls 8hri K. 0. Weogy: Not everything. The process goes on.

Dr. Mono Mohon Dag: 1 want to know what we are going to receive in the
future.

The Honourable Shri K. 0. Neogy: It depends on the various claims that
are put forward by the various countries that are entitled to reparation. What
bappens is this. There is a list of articles that are avsilable for purposes of
satisfying reparations claims of Allied ocountries and each country thereafter
puts in a claim on the basis of i1ts own requirements. Then there is a body
that goes into these various claims and finally adjudges the quantum and the
character of the reparation articles that might be issued to each country.
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Mr_r.x Propvuots

*325. Dr. Mono Mobon Das: Will the Honourable Minister of Industry and
BSupply be pleased to state:

(a) the number of factories in different provinces and atates that manu-
facture milk powder and other milk products;

(b) the total quantitiee of such milk powder and milk products imported
‘into Indis during the yesr 1948-49 and the values of such imports; and

(c) whether any protection was given by Government to the local manu-
facturers of milk powder and milk products?

The Honourahle Dr. Syamsa Prassd Mookerjee: (a) Milk powder is not manu-
factured at present in the country. There are 32 factories producing milk
products, mainly butter. There are two factories capable of producing milk
powder, but production has been suspended for want of adequate supply of
fluid milk in the area where they are situated.

{b) A statement showing the imports of milk powder and milk products
during 1948.49 and their values is laid on the able'sof the House. (Bee

Appendiz I1X, anneaxure No. 8.)

{¢) No, Sir.

Dr. Mono Mohon Das: May I know whether the present dollar scarcity in
the country has resulted in reducing appreciably the impork of milk products

into India?

The Honourahls Dr. Sysma Prasag Moelerjee: Future imports will be
restricted no doubt.
. Dr. Mono Maohon Das: May I know from what countries these milk products
are being imyported into India—dollar or sterling areas?

The Honourable Dr. Syama Prasad Mookarjee: Mainly from sterling areas—
Australia sends us a large quantity.

8hri Mahavir Tyagi: Has the Government taken any action to restrict these
imperts up to now? .

The Homourable Dr. Syama Prasad Mookerfee: Licences will be restricted.

8hri Mahavir Tyagh: May I know why action has not been taken by Gov-
ernment to stop this wasteful expenditure so far?

Mr. 8peaker: Order. order.

Dr. Mono Mohorn Das: Mav I know whether Government will consider the
desirability of not restricting these milk imports because they are essential for
the health of the country, especially of children?

The Homourable Dr. Syama Prasad MooMmrjee: Government will besr in
mind both the points of view expressed by Mr. Tyagi and Dr. Das.

HeEavy CrEEMIOALS INDUSTRY

~ *328. Dr. Mono Mohon Das: (a) Will the Honourable Minister of Indusﬁy
and Supply be pleased to state the number of factories in different provinces
and states that manufacture heavy chemicals in this country?

{b) What percentage of our total demand in h Bemi cor
bx local manufacture? né 1 ea.vy chemicals i being met
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(v is lllere.any association of such man;,ﬁacturex_'s? o
(d) Has any protection from Government been asked by such manufscturers?

. The Hmourable Dr. Syama Prasad Mookerjee: (a) A statement is placed
on the Table of the House. (See Appendiz IX, annsaure No. 4.)

(b) Sulphuric Acid-—-108 per cent. - '

Caustic Soda—10 per cent.

Liquid Chlorine—100 per cent.

Bleaching Powder—20 per cent.

Richromate—100 per cent.

Soda Ash-—33 per cent.

(c) Yes, two.

(d) Yes, by the foilowing:

(i) Caustic Soda Industry, (ii) Soda Ash Industry and (iii) Bichromate
Industry.

Dr. Mono Mohon Dag: What are the reasons for which our nationa] indus-
tries cannot compete with foreign industries?

The Honourable Dr. Syama Prassd Mookerjee: The main thing is that the
production-in the country today is less than what the country can consume and
sometimes its quality is poor.

Dr. Mono Mohon Das: Sir, I want to know about prices. Why can our
national industries not compete in prices with foreign industries?

The Honourable Dr. Syama Prassd Mookerjee: So far as these particular
chemicals are concerned we are competing; not only competing, we are actually
exporting one or two of these chemicals to foreign countries.

Dr. Mono Mohon Das: If the question of competition does not erise é¢hen
what is the necessity of giving protection?

Mr. Speaker: That is an argument. -

Shri 8. V. Krishnamoorthy Rao: What steps are being taken to improve
our output of caustic soda?

L]

The Homourable Dr. Syama Prasad Mookerjee: We had received applica-
tions from several prospective manufacturers and we have given licences to
them; but they have not been able to utilise them mainly because of their
inability to raise capital. One concern has put up a scheme before us which
will increase the capacity from 20 to 25 tons per day, and that is expectad to
come into operation from January next.

HINDUSTAN AIRCBAFT LIMITED
*327. Shri H. V. Kamath: Will the Honourable Minister of Industry and

Supply be pleased to state:

‘(a) whether the Hindustan Aircraft Limited is producing any kind of aircraft;
(b) if so, what type or types; .

(c) if not, when it is expected to start such production; and

(d) how many rail coacbes have been built by the Hindustan Aircraft
Limited during the last twelve months?
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Thes Honoursble Dr. Syams Prassd Mookerjes: (a) to (c). Prentice Trainer
arcraft are being manufactured at Hindustan Aircraft Limited. Three types
of Trainer aircraft are being developed by Hindustan Aircraft Limited. After

the prototypes have been flown the programme of production will be finalised.

(d) Fortynine. :
8hri E. V. Kamath: When was this work of production of trainer aircraft
commenced ?

The Homourable Dr. S8yama Prasad Mookerjee: The Prentice aircraft pro-
duction commenced last year. The main difficulty was with regard to pro-
pellers and engines which bad to be imported from the U.K. The delay in
receiving them really held up the ussembling and manufacture programme in

India.
Ghri H. V. Eamath: Is there any production plan or are we just geing at
random?

Mrx. Bpeaksr: Order, order.

Pandit Hirdsy Nath Kunzru: Is the Prentice aircraft in use in England or
in any other sountry, or is it out of date now?

The Hanonrable Dr. Sysma Prasad Hoolerjee: No, it & used in England
and we have evolved our programmes in consultation with the Ministry in
the U.K. '

Pandit Hirday Nath Kuntra: Is it fast giving way to other types of aircraft?

The Hooourable Dr. Syama Prasad Mookerjes: We have another scheme
for the assembling and manufacture of a fighter type of aireraft of a foreign
design under a licensing system and that has also been finalised.

Shri Mohan Lal @Gsmam: When was that contract finalised and what kind
of aircraft has the Hindustan Aircraft Factory been manufacturing after i¢ has
been tinalised ?

The Hanourable Dr. S8yama Prasad Mookerjee: The contract will be with a
British firm and the particular type of aircraft is in accordance with the pro-
posal which has been made by the Ministry of Defence.

8hri Madan Lal Gautamd: Is the Government aware that this kind of aircraft
is out of date and will not be of great use in future?

Mr. Speaker: Order, order.
8hri Jatpa)l 8iagh: Arising out of answer to part (b), may I know whether
the type or types have the approval of the Ministry of Defence?

The Hononrable Dr. Syama Prasad Mookerjee: Entircly. We are assem-
bling and manufacturing on the recommendation of the Ministry of Defence
and we are in close touch with them. _

Skri K. V. Kamath: How many foreign technicians are employed in this
factory ?

The Honoursble Dr. 8yama Prasa) Mookerjee: At present we have nine, I
believe. The term of office of two of them expires sometime next vear, with
the result that we will have seven with us. v

Shri H. V. Xamath: Are all of them British?

The Houcuradls Pr. Syama Prasad Mookerjee: I think $we we British and
five are Americag.
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Prot. N. G. Ranga: Are Government taking auy steps, Sir, to see that
Indian technicians themnselves will be able to carry on this work once that con-
tract comes to an end?

The Eonourable Dr. Syama Prasad Moowerjes: That, in fact, is cur policy.
I may #ay that we have beern able to secufe the services of a world renowned
technical expert, Professor Messersmidt, who is expected to arrive in India
in the course of one month.

Pandit Thakur Das Bhargava: Does the Hindustan Aircraft Factory manu-
facture aeroplanes, or is it only an assembling factory?

The Honourable Dr. Syama Praasd Mookerjes: It is both. It is our aim
to manufacture as many of the parts and components in India as possible.
So far ag the engine is concerned, we have not been able to tmanufacturs it.

Pandit Hirday Nath Eunsru: How long has the Hindustan Aircraft Factary
taken to be in a position to manufacture Prentice Aircraft und how long will
it take to produce proto-type of a new design?

The Honourable Dr. Syama Prassd Mookerjee: So far as the Prentice pro-
gramme is concerned, according to existing programme we expect to complete
thirty air frames in the course of 1950. Our capacity to produce them will
depend on the regular availability of engines and propellers which programme
bas now been fixed up. So far as the proto-type is concerned, it I8 expected
that we shall he able to use the type completely manufactured in Bangalore
for demonstration purposes by the middle of 1950.

Shri B. V. Eamath: Is the General Manager of the factory a technician or
has he got any technical experience at all?

The Honourable Dr. Syama Prssad Mookerjee: No, he is not a technician.

Shri H. V. Kamath: Is it not necessary to have a Manager who has got
technical experience? -

Mr. 8Speaker: It is a matter of opinion.

Skni BR. K, 8idhva: Arising out of answer to part {d) that 49 coaches have
been built, may I know what is the total number for which orders have been
placed and how many coaches are being built per month?

The Honourable Dr, Syama Prassd Mbookerjee: One hundred is the order
placed for the existing model and another one hundred for the new model.
We expect to manufacture ten coaches per month.

REOCOGNITION OF ISRAEL

*328. Sari H. V. Kamath: Will the Honourable the Prime Minister he
plensed to state:

(a} whether Government have accorded recognition to the State of Israel;
and

(b} if not, why not?

The Homourable Shri Jawaharlal Nehru: The Government of India have
had the question of the recognition of Israel under constant review.
Israel is now a member of the United Nations and its recognition by other
member States cannot obviouslv be indefinitely deferred. The Government of
India would like to act in this matter, which has been the subject of some
controversy among nations With whom we have friendly relations, that would
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avoid inisunderstanding or ill-feeling and hope that a eatiefactory decision will
be possible in the near future.

Ghrt . V. Eamath: Is it not a fact. Sir, that as far back as Augast 1948
the Prime Mimister told the House that the matter has been under examination
and even in March 1949 (I am reading from the official report of the proceedinga
of the Assembly) the Prime Minister, in reply to a8 question of mine as to
whether Israel is an established Stnte, replied that “‘it is undoubtadlv a State

which is functioning as such; and the Honourable Member’s opinion about ite
having come to stay may be correot’’'?

In view of this how long will this question pend for fina}! decision?

The Banougahle 8hrl Jawaharlal Nehru: The Honourable Member is him-

self aware what tremendous attention has been paid to this matter in the
course of the past year.

8hri H. V. KEamath: How long will it take for the Government of India to
arrive at a decision ?

Mr. 8peaker: The question has been replied to.

8ht H. V. Kamath: Is it not a fact, Sir, that the question of recognition

of Israel has been delayed mainly owing to its geographical or rather ‘geo-
political’ position?

Mr, Speader. Order, order, I do not pmpbse to allow that question.

8hyi Mabavir Tyagl: May I know from the Honourable the Prime Minister

whether the recognition of the State mecessardly involves our sending over an
Ambassador?

Revision oF TARIFF RaATES

1+829, 8eth Govind Das: Will the Honourable Minister of Commerce be
pleasad to state whether in view of the changes in the prices of various com-

modities from the dollar and the sterling areas, Government propose to revise
the tariff rates and if so. to what extent?

The Booonnble 8hri K. 0. Neogy: It is not the practlce of Government to
alter rates of import duty merely on account of fluctuations in the level of
prices. But when fixing tariff values Government will take into account all
relevant factors including any increase in the level of prices.

INDIAN EMBASSIES

$+830. 8eth Govind Dag: Will the Honourable the Prime Minister be pleased
to state:

(a) the total expenditure incurred on the Indian Embassies abroad during
the year 1948.49;

(b) whether all the items of expenditure are controlled by the Ministry of
Exvernal Affairs, and

(o) whether any steps have been taken to make retrenchments in this
respect?

+ Anawer to this question laid on the table, the questioner being absent.
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Dr. B. V. Keekar (Deputy Minister of External Affairs): (a) The total
expenditure incurred on the Indian Embassies 1nclud1ng Legations, Consulates
and High Commissioners in Commonwealth countries, js estimated at Re. 175
lakhs. This excludes the cost of officers and staff belonging to other Ministries
such as Trade Commnssnoners, Education Officers,. and Military Attaches, etc.

(b) Yes. :

(c) A number of measures have been adopted to effect economies in the

expenditure, which have been referred to in detail in my reply to starred
question No. 22 by Shri Kishorimohan Tripathi on 28th November, 1949.

East BEraaL REFUGEERS

*331. Shri Aran Chandra Guha: Will the Honourable Minister of Rehabili-
tation be pleased to state:

(a) whether any scheme for the rehabilitation of refugees from East Bengal
has been z:.idopted and put into operation in West Bengal, Assam, Bihar and
Orissa; an

(b) whether any-housing scheme has yet been taken up for these refugees?

The Honourable Shri Mohan Lal Saksena: (a) Yes.
(b) Housing schemes are under execution in West Bengal and Bihar.

S8hri Arun Chandra Guba: How many houses have been built in Bengal?

The Honourable Shri Mohan Lal S8aksena: I am not in a position to give
the figures, but I should like to inform the Honourable Member that there is
a housing scheme which is being executed at Habra township.

8hri R. K. 8idhva: But have any houses been built at all?
The Honourable Shrl Mohan Lal Saksena: Houses have been built. I am

afraid T have not got the ¢xact number; but if the HonourablrMember requires
the information, I shall supply it to him.

Shri Arun-Chaodra Guha: How many houses have been built in Assam?

The Honourable Shri Mohan Lal S8aksena: No houses have been built in
Assam. As a matter of fact, in Assam even the rehabilitation schemes have
not been finalised; they are in the course of preparation.

Pandit Hirday Natk Eunzru: Is the township of Habra being built at the
expense of the Government of India?

The Honourable Shri Mohan Lal Salsena: It is being built at the expense
of the Government of India.

Sardar Bhopinder Singh Man: May we know whether Assam has taken the
number of refugees agreed to between the Government of Inrdia and the pro-
vince of Assam? What is the number taken by Assam and may we know
whether they have been iehabilitated or not?

The Houourable Shri Mohan Lal Saksena: In fact, there was no agreement
about the number to be taken; but according to the census recently taken the
number of displaced persons in Assam is 1,14,500.

8hrl H. J. Khandekar: Will the Honourable Minister please state how
many refugees from East Bengal are without houses ir. Bihar, Orissa and

Assam?
[ ]

The Honourable Shri Mohan Lal Saksena: Well, I could not give the
number of persons without houses. But I have received complainte from
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Assam that many of these persons are living either with sheir relatives or in
the botiéés which they lavé taken on refrt and that they have to pay exorbitant
rents. We have impressed on the Gévernmend of Assam to go ahead with
thréir boueing sohemes.

Saxdsy Stophidér Gng® MEw: Will the Honoutable Minister cf State say
whether the Assam Government as such has rehabilitated any of the refugeas
that bave gone there?

Mé Honourstie Shri Molign Il Gaksena: I do not know; but the Asasm
Government has informed ug¢ that they have been rehabititated.

8hri Mihir Lal Obattopadhyay: May I know what is the total amount of
money that has been placed at the disposal of the various Provincial Govern-
nrénts by the Ceirital Qovernmertt for Hodsing threse refugees up till now?

The Honourable S8hri Mohan Lal Saksena: I would téfer the Bonourabie
Member {6 a teview prepared bgv the Ministry of Rehsbilitationn giving the
progr=ié of rehabilitation py to fhe 816t of OGtober.

8hri Arun Ohandra Guha: Can the Honourable Minister give us any ides
of the spproximdbe tuiiibet of Past Beogal retugses rebsbilitated ir these four
provinces?

The Mosotrsbls BAM MoNtn La Sskmms: I could give some indormation
about Wﬁat Bengal, but not about the other provinoes, and some information
nhout Bihar also.

DisrrAckD Pehsows 1t Rerrir Cames

4#333. Shrt R. L. Matviyd; (a) Wil} the Honourable Minister of Rehabilita-
tion be p?]used to state how many relief campe are being run by the Government
of India

{b) What is the number of displaced perdons living in these oathps?

{0) What is the ntmber of displaced persons who are stifl beiug provided
with free rations?

(d) Whet is the namber of dble-bodied persons who can earn their owri
living but aro geiting free tdtions?

The Momoaradle BNri Mohaht L&] Saksens: (a) Two camps, one at Janimu
and the other at Yole for displaced persons from the enemy-held areas of
Jammu and Kashmir.

(b) 41,418,
(o) 38.860.
(d) Most of them are able-bodied persons or dependants of such persons.

Ecovody IN REmasnrtarion ScHEMES

1*338. 8hri R. L. Malviya: Will the Honourable Minister of Rehabilitation
be pleased to state:

(a) whether there is any econom osed in th wey 4
refugees now in Delhi; y y prop in the rehabilitation schemas for

(b) whetber Government are aware that well-deservi licati ;
rehabilitation loans have been axed on the plea of :e?:onom;:lg @pplcations for

t Aoswer {0 this quention laid on thé table, the qussiioner being ahoant.




STARRED QUESTIONS AND ANSWERS 87

(c) whether Goveroment are aware that losn applicatiens are kept pendiang
dor rmenths; and

(d) whether Government propose to give an assurance that rehabilitation
schamnes will pat be aflected by economy measwees’?

‘Toe Bomcsrdhle AS Mabre Lal ANams: (3) spd (b). Ne.
(c) Loan applications from individuals, Co-operatives, etc., are being dealt
: S’A‘b as exPpeditionsly” & ¢ b different gommittees C(y\s&'tuteﬂ by the
uef Commissigners. A{o app. xcakom for individual Josng from inmates of
camps have been disposed of. gggl_;(!gbqns from groups of displaced .
artisans living outside are being consldere

(d) I am afxaid, it b nat ngble to g.wz Dy cptegorics] assurance. Every

effort will nevertheless be ma that end

IxD1A’s TRADE BaLAKOR

*334. Shp Kisbormoban Tripgthi: (a) Will the Honourable Mjnister of
Commerce be pleased to state India’s ba]ance of trsde mounth-wise from April

1949 up to date?

{b) Whut steps did Goverument take to minimise the adverse balance?
(¢) In which month were the steps taken?

(d) Have the measures taken yielded appreciable results and if not, why not?

The Homourable 8hri K. &. “Heog (8) A statement showing India’s talance
of trade for the period AprilOetober, 1049 is laid on the Table of the House.
{See Appendiz IX, annezure No. 5.)

(b) and (c). With 8 view to minimising the adverse trade balance, Govern-
mentel took the following measures to tighten up -the I.mport, Trade Control,
nemely:

(i) cancelletion of t{he Open Generd] Licence XI under which imports
without licences were allowed from sterlmg and soft currency
countries, on 5th May, 1948, and ite %ubstitution on 19th May
1949 by Open General Licence XV which was much smsher in
scope. Open General Licence XV was modified on the 28th July,
1949, by removing certain items lke cotton piecegoode, cotton
yamm, woollep p_;eeasoo%e waod gnd Gmher, art sk yam, ete.,
and subsequently cancelled on the 25th August, 1949 Tt was
replaced by the issue on the same day of Open .General Licence
No. XVI whieh covered only 24 jtems,

(i) suspension of issme of licences for imparts fram dallar and hard cur-
rency countries fam the 25th June to Thh Saptember, 1949.

(iii) prohibition of licences for luxury gogds. from Msy 1849, and

(iv) framing of the licrnaing pelicy -for .imuports Jor tbe J uly-Deoember
1949 period with a view to severely restnicting umports from all
sources.

Regarding exports, Government appdinted an Export Promotion Committee

n J uly, 1949, to recommend ways and mesns for stepping up our exports
7&‘ ritonlatly to dollar aud bard currency sreas. The Catninibtee submitted its
port on:éhe 15sh- Septambar 1940 apd Gusermmaent’s Gscisians on .its cecam-
‘anendsbians have been Apoorneed 4n a ‘Resdlution .dased the Sth November,
1949, a copy of which is 8lso laid on the Table of the Houvse, Other measures
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taken by Government to encourage exports have been the following: L
(i) Relaxation of export control in regard to as many commodities 88
possible, )
(ii) Centralisation of Export Control work under Commerce Miniﬂﬁ."
(iii) Simp;i‘tti.c'ation of expart pfoceduré’ im*respett “of cotttrled ‘com-
modities,

(d) As will be seen from the statement laid on the Table of th' House there
- has been an appreciable reduction in our adverse balance of trade as a result of
the measures adopted by Government.

.8hrl Kiaharimohan Tripathi: May I know when this Open General Licen;e
was first issued lact time and what. was the adverse balance then?

The Honourable 8hri K. 0. Neogy: 1 have already given a reference to all
the various open general licensea.

“

Dr. P. 8. Deshmukh: Is it open to anybody to import any article at the
present moment without a licence and if so how ‘mehy “articles can be thus
imported.

The Hounourable Shri K. 0. Neogy: Not at all, except in the case cf 8 very
few articles which are in the nature of capital equipment or say, machinery
parts, or essential raw inaterials, which are still on the open general license,

and their number is twenty-four.

8hri Deshbandhu Gupta: May I know what progress has becn made by the
Btate Trading Committee appointed by the Governmaent dnd whether thay have
submitted any interim report, and are any steps being taken on that report?

The Bonourable 8brl K. C. Neogy: Not yet.

Shri Mahavir Tyigl: In view of the colossal adverse balance, of twelve
hundred twenty million rupees within five months, may I know whether the
attention of the Honourable Minister was drawn by his Ministry within this
period, or after that period, when the loss had salready occurred?

The Eonoureble Shef X. O. Neogy: I wonder whether the Honourable
Member was present at the debate that took place on devaluation in this
House, when all these facts were fully explained by my Honourable colleague
the Finance Minister, and also by myself.

8hri Mahavir Tyagl: But by that time the loss had already been sustained.
The Hmouradle Bhri K. 0. Neogy: But the loss was fully accounted for.

8hri M. Anamthasgaysnam Ayyangar: May I know whether t-he Honourable
Minister has any figures to show whether the adverse balance has been met by
the measures which have been adopted by Government?

The Honourable 8bri K, 0. Neogy: It is very difficult to say yet, but we
are hopeful that with the spurt that our exporte have received as a resulb of
the new policy, the position is going to improve steadily.

InPoRTS PROM DOLLAR ARRAS

*335. 8hri Kishorimobsn Tripathl: (a) Will the Honourable Minister of
Commerce be pleased to state the total value of dollare spent over the impord
of the following mmnzo_diﬁes during the period from 1st April to 30th Beptember,
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1949 (i) Cosmetics, (ii) Plastic-manufactures, (iii) Luxury cars, (1v) Sllk; and
(v) Ornamental articles of glass?

(b) What is the total alue in dollars of food impoYted: frobr the U8K, and
other dollar areas during the above period? e

(c) Did Government make any attempts to get the above'supphes of food
from non-dollar areas?

(d) What is the total value in dollars ot foodstuffs other than foodgrains
imported from the U.S.A.?

The Honourshle Shri K. O. Heogy (a)- é.nd (d). As any mere figures that
I may give are apt to give an incorrect imnpreasion; I place o the’ “Table of the
House a detailed explanatory statement. (See Appendiz IX, annszure No. 6)

The position briefly, however, is a8 follows:

(i} No.licences for imports of Cosmetics or any toilet requisites from dollar
area were granted after December 1947 (when sterling had cessed to be freely

convertible) excepting for a small licence for Rs. 5000 fo the Indmn Motion
Picture Producers Association $or make-up ‘tnaterials.

(ii) Plastic Manufactures,—This general description' covers a wide variety
of goods. However, of the various plastic manufactures only licences for
plastic tubes or sheeting were being granted from 1st January 1948 as these
were required for the manufacture of fountain pens, hand-bags, purses, chappals,
ete. Licences were granted subject to a monetary ceiling of Rs. 10 lakhs in a
half year. Even this is not permitted on the policy for the current half year.

(iif) Cars.—Licences for imports of cars from dollar area were granted since
January 1948 only for the import in completely knocked dawn condition of the
components of cars for assembly in India. A limited ceiling cf Rs. 5,000
originally, later of Rs. 5,500 per unit of C. K. D. car was fixed and the more
expensive cars therefore could not be imported. The total value of imports of
cars from dollar area during the period April—September amounted to
Rs. 55,38,281. 1In the policy for the current half year, as ®bttled even before

devaluation, no licences are being issued for the import of any dollar motor
cars.

(iv) 8ilk.—Imports of Raw Silk during this period are nil while imports of
silk manufactures were negligible-—only goods. worth Res. 23.

(v) Omamental articles of glass.—The information is not available as figures
of imports of this article are not maintained separately. No licences for the
import of the article were issued from dollar area after 1st January 1948,

(vi) Foodstuffs other than food grains, pulse and flour—The total value of
imports amounted to Rs. 36,47,339, These imports mainly consisted of skim-
med milk powder and infant milk food, licences for which were being granted on
a restricted basis to cover essential requirements.

(b) The value of food grains imported from dollar areas durlng the half year
ending September 1949, was 22 million dollars.

(c) Yes. Purchases from dollar areas are normally resorted to only after
exploring all possibilities of getting foodgrains from Sterling areas. No puf-
chases of foodgrains have been made from dollar areas after June 1949.

Mr. S8peaker: The question hour is over.

8hri Deshbandhu Gupda: May I suggest, Sn' that supplement&ry questlons

to this questioamsy beoaﬁe’#ea tomorrow? B
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My, Speak®: No.

6hx Dadbanddy Gupts; It is & very important question.
Mz, Speaker: May be; I am sorry.

(b)) WRITTEN AKNSWERS
InporT OF AMERIOAN CoTTON TEXTILES

*336. Shr{ Kidarimohan Tripathi: (s) Wil the Honourable Minister of
Commeros be plessed to atate what part of earnings in dollar, if any, was apems
jn importing American cotton textiles? . : :

(b) Was it not possible for Governmant to avoid the imports referved to in
part (s) above?

The Wonouradle Surt X, 0. Weogy: (s) In tbe absence of en indiostion of the
epecific period for which information is required by the Honourable Member,
it is not possible to give apy information. I may mention, however, that no
imports of cotton textilee from dollar areas were licensed after December 1947
when sterling cessed to be freely convertible into doilars.

(b) Does not ariae.

Corragr INDUSTRIES Exroarox

+837. Shri O. Subramsaiam: (a) Will the Honourable Minister of Induystry
send Supply be pleased to atate what is the monthly expenditure in the Cotfage
Industries Emporium at New Delhi incurred (f) by way of salariea; and (ii) by

otber ssrvices?

{b) What ia the total number of persons employed and what are their ecales
of pay?

(c) Ta there any proposal to extend and incresse the activities of the
Emporium? 0

The Honourable Dr. Sysme Prassd Mookerjee: (a) (i) Rs. 3,057. (ii) Ra. 247.

(b) A staternent fs placed on the Table of the House. (Bee Appendiz 1X,
ennepurs No. 7.)

(o) Yea.

Haxvroou Orore

+338. 8hr{ 0. Subramanjam: (a) Will the Honourable Minister of Industry

and Supply be plessed o meke a stelement on the work eo far done by the
‘Handloom Development Board?

(b) Ia it a Inct that thewe is ¢ gmet aneumulstion of handioom olotk and
¥ e0, what is the estimated value of the atoek?

(03 Are Government taking any steps to give relief $o the hanfloom induatry
10 tide over the present crisis?

{8) I therg sny proposal to pwchase bandloom oloth for the Armg and
oﬂ!ergov;mmen purpases snd i 39, whai woald Do the extant of smoh
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The Hooourable Dr. Syama Pramd Mookerfes: (a) A statement is laid opn
the Table. (See Appendiz IX, annezure No. 8.
@) The fformation so far recetved jofieates ﬁat the tota.l ks
feom cloth are sbout 125 million yards vslued at Be m “M
five weeks production.
c) Yes. A omteanent inlesting she messurce token is 1aid on the Table.
(See Appendiz 1X, ongezure No. 9.)

£3) 1 beve alresdy replied do dkis gquastion, !Ithohmdlmbdu&y is able
to supply goods of the pequisite Quahty to dhe extent of one-thizd of Govemn-
ment of India requirements, the purchases will amount to roughly a crors of

‘rupees.

ProTRCTED INDUSTRERS

*339. Shri O. V. Mdagesan: (s) Will the Honourable Minister of Commeroe
be pleased to state what is the contol, if sny, exercised by the Governmens of
Indta on the Industries to which protection is granted on the recommendation
-of the Tariff Board?

(b) 1s there any periodical examination of the conditions of these induetries
by the Tariff Board or any other agency?

(c) What is the machisery by which the obligations laid on these protec-
4ed industries are eoforced ?

The Monourabls Shri X. C. Weogy: For the sake of convenieuce, I am reply-
ing to all the parte of the guestion together. The attention of the Honoursbvle
Memwber is invited to the Ministry of Commerce Resolutions No. 80-T(1)48,
dated the 6th August 194R and No. 30-T(1)/49, dated the 26th February 1949
opies of which are placed on the Table of the House. (See 4ppendir IX,

aunexure No. 10)

In these Resolutions, the Indian Tariff Board has bees authorised to main-
4ain a continuous watch over the progress of protected industries by eonducting
-enquiries as and when necessary and to advise Government regarding the
necessity or otherwise of modifying the protections or assistance granted to an
industry from time to time. The Board has also been authorised to keep a
«careful watch to ensure that conditions attached to the grant of prohetlon were
fully implemented and that the protected indystries were being mn eficEmtly.
Protection is liable to be withdrawn in any case where it is found that abliga-
tions imposed om am industry have Bot been earried o.t

On, AxNp O, SEEDS

*340. Shr O. ¥_.Alagessg: (a) Will fhe Hanovmwble Minister .of Commerce
ve pleased to state the total quandity of oil seds exported from India during
ibe half year ended the 30th September, 1949 and its value?

(b) What is the total quantity of oil exported during the same period and
‘what is its value?

The Homnourable Shri K. C. Neogy: (a) The totai quantity and valve of cil-
secods emperted from India during the half year ending the 0th Septamber 1949,
ane 31,257 torms and 4,60,08,000 rupees respectively.

{(b) The total quantity and value of oil exported from India during the same
period are €2,44,086 giMons and B8,55,00,000 rupees respectively.
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SmDR] anuzxx JFaqropr . |

*34). Dr. Mono Mohan Das: (a) Will the Honounble Mmutar of Industry

and Supply be pleased. to state whether the Sindri factory of Ammonium

Bulphate has begun production? -

- - {b) If so, what ia the Jaily output at present and if not, why not?
The Honourable Dr. Syama Prasad Mookerjee: (a) Not yet.
(b) Ths attention of ‘the Honawrable Member- is mwlted to the snhwar gwen

to Starred Question No..12-on the 28th November. 1949.

.

ABDUCTED Wommv

«349. S]t Kuladhar Ctsliha;
8hri I,aksbminarayan Sahu;
(a) Will the Honouxable the Prime Minister be pleased to state whether it
i & Tact that the Government of India sent a list of forty thousand abducted
women to Pakistan and have got back only 5,800 of them so far whereas India
has already sent back 11,000 abducted women to Pskistan?

(b) What steps will the Government of India take now to get the rest of
them back?

The Honourable 8hri N. Gopalaswami Ayyangar (Minister of Transport and
Railways): (a) A list of about 33,000 abducted Hindu and Sikh women and
children was originally sent to Pakistan but this was subsequently found to be
inaccurate. The number of Hindu and Sikh sbducted women and children,
restored by Pakistan to India upto the 31st October, 1949 is 6,173 and that

of Muslim abducted women and children restored by India to Pakistan during
the same .period is 12,185.

{b) Under the existing Inter-Dominion agreement, abducted persons are to
be recovered by the authorities of the Dominion where such persons are found
to be residing. The Government of Pakistan have assured the Government of
Indis that thev would do their verv best to effect recoveries. Recoveries are
heing effected in Pakistan though the pace is slower than in India.

EvACURE PROPERTIES

+343 8it. Kuladhgr Chaliha:
* \ Shrl Lakshminarayan Saku: :
Will the Honourable Minister of Rehabilitation be pleased to state the
value of evacuee properties exchanged between India and Pakistan after the
agreement allowing such exchange was entered into?

_ The Horourable Shri Mohan Lal Ssksena: So far only 23 properties have
been axabanged. Their value is not imown. Thi mfonhatfon & bemg ctillected
and will be placed on the Table of the House.

DEvaALUATION

xg44, / Sit. Kuladhar Chalths:
. Shri Lakebminarayan Sahn: H
(a) Will the Honourable Minister of Commerce “be pleased to stahe to

what has been the effect of devaluation on the trade and commerce with Pa.bsﬁen
so far?

(b) Hes any j_ute' been purchased from Pakigtan, apd if 80, at what price?

1
l:
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(c) Have Government made any arrangement for the purchase of jute for
our mills eisewhere and if so, what are thoses arrangements?

The Honourable Shri K: C. Neogy: (a) As the Honourable Member may be:
already aware, trade and commercial transactions between India and Pékistan
ave virbually at a stand-still since devaluation, -

(b) So far. a8 Government: are aware, gm;p\zqhal?e Ofd‘u@ from Paldsgtan
has been made since devaluation. 2 .

(¢) No.
. ABDUCTED WOMER
«45. [ Sit. Kuladbar Ohalha: - g
Shri Lakehminarayan suu;.., §in 83w s (B = o, . o

Will'the Honourable the Praiie Minister be plessed to stste

(a) the number of abducted women recovered in Pskxs_tan and restored to
India during the period May-—October, 1949;

(b) tiie number of Musliru abducted woinen recovered in Indm and restored
to Pakistan during the same period; and. ... , -.

(c) the number of cases where Muslim abdueted ‘Women recovered in India
refused to go to Pakistan? :

The Honourable 8hri N. Gopalaswami Ayyangar (Minister of Transport and’
Railways): (a) The number of abducted women recovered in Pakistan and
restored to India during the period May—October, 1949 is 398.

(b) The number of Muslim abducted women recovered in India and restored
to Pakistan in the cortesponding period is 1,740.

(¢) In a comparatively very small number of cases, women recovered in
‘India have expressed their unwillingness to go to their relatives in Pakistan,
in the first instance. In every case, however, after arrangements were made
for them to meet their relatives, they have gone to them and we have received
no subsequent complaints from them.

-

SuprPLY: oFP COoTTON

*346. Shri Ajit Praaad Jain: Will the Honourable Minister of Industry and
Supply be pleased to state:

(8) .the gap .created in the supply .of .. cotton te Indian Textile Mills as -a.
tesult of partition;

(b) the quantity and quality of cotton imported from each fOrelgn country
in the year 1948.49;

(c) whether there is any scheme fo make up the gap; and

(d) the quantlty and quality 'of textile and cotton exporied out of India i
the year 1948.49

The Eonollr&ble Dr. S8yama Prassd Mookerjee: (g) The Indian Textile
Industry needs about 34 lakh bales of East Indian cotton, that is, cotton of
varieties grown in India and Pakistan. The Indian cotton crop this vear Is
estimated to be #bout 28 lakh bales, of which two lakh bales are short.ataple
cotton which the Indian Mills cannot utilise and which' are normally exported.
Ehle gap between requirement and supply is, therefore, of the order of 8 lakb

ales.

{b) A statement is placed on the Table. (See Appondtz IX, annezure No

11) =
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4{e) Yes, the Mjniatry of Agrieadiare havie foremniated plans to imcrease the
production of cotton im india.

(é) Statements sre placed on the Table. (Sse Appendiz 71X, annexure

No. 32,)
Casyrxs Faoromy

*847. Shrt Basante Kumar Das: Will' the Honourable ‘Minister of Industsy
#nd Supply be pleased to state:
(a) whether éhe acheme for establishing a cables factory is ready for execu-
tion;

(b) what the estimated cost of the factory is; and

(¢) what would be ité annual output?

The Homourabls Dr. Sysms FPramd Mookerjes: (s) Yes.
(b) Rs. 100 lakhs.

(c) About Rs. 80 to Rs. 100 Jakhe in terms of impory value.
MaxD; Savr Mings

*348. 8hri Laxshminarsyan 8ahut ‘Wil the Honourable Minister of Indus-
¢y and Bupply be pleased to state:
(a) the quantities of rock salt mined from the Mandi Salt Mines at Guma,

Druman snd obther plases in that area during 4he years 1947, 1848 and 1949
(up to date) respectively;

(b) the reasons why this deposit has not been worked on an extensiye scale;

(c) when it is proposed to plapé this galt iv sdaquate quantities in the market
in order to eliminate imports from fnreign countries; and

(d) whether ponding the installation of s big salt refinery in Mandi district,
Goveﬂ_lment propoge to condider the advisability of setting up small scale
sefloariea 8t Jogindernagar on the lines of the one previously installed in Maadi

town ?

The Honourable Dr. Syama Prasmad Mookeriee: (a) There cre only three
mines of rock salt worked in Mandi, vis., Guina, Drang and Maigal. The
-quantity of salt mined in each is given in a statement which is laid on the Table.

(b) Mainly on account of its impurity and uneconomic production.

(c) Development of these sources will be considered on the receipt of the
report of the Qeologiets, who are now surveying to find out if there are any
purer strata of rock salt associated with the impure mines, which could be
worked profitably. The Salt Experts Committee also has made certain recom-
mendations which are now under consideration.

{d) No.
GTAYEMENT
1947. 10348, 1949 (up to November).

fin m3s.) (in mds.) (in mde.)
Cuma. 30,743 36004 19,407
Damg. 7,206 %38 73884
Maige). 17317 13,300 750*

) —— —r—
Torar. 133,365 113,742 94,041

—

*The qaarrying of ealt from Maigal Salt quarry hae been gostponed temporarily.
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RBEABHAPATION O¥ REFUGRES

*349, Shri Lakshminarayan Saku: Will the Hobowursble Ministet of Rahusbi-
litation be pleased tu state:

(a) what is the distribution of the  present refugee population, province and
region-wise ; _

(b) how they have been rehabilitated in respect of housing and absorption in
gainful occupations in each centre;

(c) what steps are being taken for the rehabilitation of those still without.
houses and/or gainful employment;

(d) how long it will take to rehabilitate the entire number aceording to ap-
proved plans province and region-wise; and

(¢) whether Government propose to place a copy of the plans referred to in
part (d) «bove on the Table of the House ?

Tho Honoursble 8hri Moban Lal Sakeenx: (a) A statement is laid on the
Table of the Houre. (8ee Appendiz 1X, annexure No. 13.)

(b) These statistics are given in two pamphlets issued by the Ministry of
Rehabilitation, viz., Réhabilitation Review (May—August 1949) and the Statis-
tical Abstract which brings the statistics up to date to the end of October 1949,
copies of which have been supplied to all the Honourable Members.

Table 5 of the Statistical Abstract gives the requisite Information province-
wise.

(¢) The Rehabilitation Reviéw gives an account of various housing and
other schemes under way to rehabilitate those still in need. Besides, a number
of Training and Work Centres have been or are being set up in which dieplaced
persons will be given short courses of trainirig and thereafier engaged on
remunerative productive work.

(d) The target is March 1953.

(e) The plans of the Ministry have already been pubiished {n the quarterly
reviews, which are circulated to the Honourable Members from time to time.
Now, in view of the fingncial stringency, a high pgweted committee has been
appointed to consider afresb the plane of the Ministry.

Jure MirLts

*350. Shri Santanu Xumar Dss: (s) Will the Honourable Minister of Indus-
try and Supply he pleased to state whether Government are aware that the jute
mills of West Bengal were closed on the plea of shortage of jute?

(b) If so, do Government propose to enquire into the matter?

(c) Have these jute mill owners got subsidies from the Government of India
for running the mills?

(d) If so, what amount has been given to them?

The Honourable Dr. 8yama Prassd Mookerjee: (a) No. The scheme of
closure of the Jute Mills for a week during each month was introduced because
stocks of raw jute with mills and trade were low. Another factor behind the
decision was the necessity of bringing down the ptices of raw jute to economic
levels to meet the increasing consumer resistance to manufactured jute goods in
overseas markets.

(b) Wo inquiry is necessary.

(¢) No. .

(d) Does not arise.
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JuTh (NEW SOURCES OF SUPPLY)

. *351. 8hri Basanta Kumar Das: Will the Honourable Minister of Commerce
be pleased to state:

* (a) the sources other than Pakistan which have been found out Ly Govern-
ment for supply of jute to India after devaluation of the rupee;

(b) whether any jute mills in India have been affected for want of adequate
supply and, if so, to what extent; and

(¢) whether there has been any rise in the price of jute after devaluation, and
if 8o, to what extent?

The Honourable Shr] K. 0. Neogy: (s) None. India and Pakistan together
virtually hold the monopoly of production and supply of jute. Every effort is
being made to increase the output of jute in India so that we may become inde-
pendent of Pakistan supplies. Steps are also being taken' to increase the oulti-
vation of mesta fibre which is ueed as a suitable substitute for jute.

(b) Since it is no longer possible to purchase Pakistan jute at economic
prices, the production of jute goods will have to continue to be somewhat
restricted as it bad been for some time before devaluation also.

(¢) So far as Indian jute is concerned, steps have been taken to prevent any
rise in prices and these have been effective.

RESETTLEMENT OF MEOS

- *353. Sardar Bhopinder Singh Man: Will the Honourabls Minister of Re-
habilitation be pleased to state:

(s) the number of Meos (Muslims) who have been resettled in Gurgaon,
Bharatpur snd Alwar; end :

(b) the emount that has been spent upon them so far?
Ll
The Honourable Shri Mohan I.al S8aksepa: (a) 85,266.

(b) A loan of Rs. 10 lakhs has been advanced to the Rajasthan Government
for the resettlement of Meos. Besides, Rs. 1,60,000 have been placed at the
disposal of East Punjab Government for the same purpose.

1.AND AILOTMENT TO REFUGERES

*868. Saruar Bh0p(nder 8ingh Man: Will the Honourable Minister of Reha-
bilitation be pleased to state: .

(a) whether all the land abandoned by Muslims in Bharatpur and Alwar has
been sllotted to Hindu and Sikh refugees; and

(b) if not, why not?
The Honourable Shri Mahan I.al Saksena: (a) The answer is in the negative.

(b) Of the total area of 4.17,721 acres abandoned by Muslims 1,65,568
acres are required for restoration to those displaced Muslim owners who did
not lesve the Indian Dominion. Nearly 25,000 acres is in the possession of
Hindu tenants of Muslims who have migrated to Pakistan. Out of the remain-
ing area, 1,681,729 acres have already been allctted in displaced families and
the balance is expected to be allotted to them by the Kharif 1950,
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EvAcUEE LAND 1IN BIEANER

*354. Sardar Bhopinder Singh Man: Will the Honoursble Minister of Reha-
bilitation be pleased to state:

(8) whether there was any evacuee land in Bikaner State owmg to migration
of Muslims from that State; and

(b) if so, to whom it has been allotted?
The Honourable 8hri Mohan Lal S8aksena: (a) Yes.

(b) Ordinarily all the evacuee land should have been allotted to displaced
persons; but it was reported that some of the evacuee land had been allotted to
non-refugees. An Officer has been deputed to make an enquiry. As soon as
his report is available steps will be taken to allot the land to displaced persons.

SALE PROCEEDS OF DISPOSALS =~

*355. Dr. P. 8. Deshmukh: Will the Honourable Minister of Industry and
Supply be pleased to state:

(a8) whether it is a fact that a share of the sale-proceeds of articles for dis-
posal is to be given to Pakistan by India and to India by Pakistan;

(b) what is the payment so far received from Pakistan as India’a share and
what is the amount paid by India to Pakistan; and

(c) whether Government are aware that with a view to paying the least pos-
sible amount, Pakistan is distributing many articles free to its own people?

The Honourabje Dr. Syama Prasad Moakerjee: (a) It was sgreed at the
InterDominion Conference held in May 1948 at Karachi that from the total
net sale proceeds of the surplus stores India will retasin a sum equivalent to
the amount paid by India to H.M.G. in respect of H.M.G. Surplus Stores. It
was further agreed that until this amount was realised by India, Pakistan will
pay currently the net realisations in Pakistan to India. The excess realised in
both the Dominions over that limit will be shared in between India. and
Pakistan in the ratio of uncovered debt viz., 82} per cent. and 174 per cent. .

(b) No payment bas so far been received by *Government of India from
Pakistan on this account. This matter is, however, under correspondence with
the Government of Pakistan. As the net sales realisations have not reached
the sum of Rs. 377 crores paid to H.M.G. by IDd)8 the questlon of India
making any payment to Pakistan does not arise.

(c) Government have no official information on the subject.

ABpDUCTED WOMEN (REOOVERY)

*356. Pandit Mukut Bihari I,al Bhargava: Will the Honourable the Prime

Minister he nleased to refer to the answer to starred question No. 1101 asked
on 16th Maroh, 1949 and sfate:

() the number of abducted women recovered and returned by India and
Pakistan since 1st Iebruary, 1949 upto date;

(b) whether there has been any Inter-Dominion agreement in respect of the
recovery of abducted Kashmiri women, if so, what Agency or Agencies will be
employed by each Government for their recovery; and

(c) the approximate number of abducted Kashmiri women and children, to
be recovered from Pakistan?

The Honourable 8hri N. Gopalaswami Ayyangar (Minister of Transport and
Railways): (a) The number of abducted women and children recovered in India
and restored to Pakistan from 1st February, 1949 to 3lst October, 1949 is
2,268 as against 502 recovered from Palkistan and restored to India.
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(b) We have entered into an agreement with Pakistan in October, 1949,
on thic subject. As in the case of recovery of non-Kashmiri abducted women:
and children, social workers aud the police of the Domminion in whieh the
abducted persone are found to be residing will actually effect recoveries. The
recovered persons will be brought to Lahore and Amritsar Camps by the
Pakistan und Indian avthorities respectively, where their cases will be scruti-
nised with a view to their ultimate restoration.

(¢) It is not possible to give any reliable estimate off the number of
Kashmiri abducted women which are to be reeovered from Pakistan.

SouTE East Astan UrioN

*357. B8het H. V. Kamath: Will the Honourable the Prime Minister be pleas-
ed to state:

(a) whether the attention of Government has been drawn to a U.P.A. report
frota Manila dated 31st October, 1949 and published in the Hindustan Times of
ls¢ November, 1949 gooting General Romulo, President of the U.N. General
Asaembly, to the efieet that '‘India bas indicated her willingneas to attend a

preliminary conference of the proposed 8.E. Asian Unien'’;
(b) if so, whether India's sttitude in the matier is as reported; and
(c) if not, what India's attftude towards the proposed 8.E. Asian Union is?

The Honsursbie Shri Jawahsria) Weho: (a) to {0). Government. have seen
the report referred to. Tiwey are not sware of any conference for a proposed
South East Asian Union, nor do they consider the formation of any such union
fepsible in present cittumstanees.

An informal approsch was made to Government about a eonference being
held in continuation of the Conference on Indonesia held in New Delbi in
January last to discuss matters of common imterest. Notbing further has

heppened in regard ‘o it.

IRon XD STREL

*358. Pandit Mukut Biharl Lal Bhargava: (a) Will the Honournble Minister
of Industry and Supply be pleased to state the total quantity and value of iron
and steel (i) produced in India and (ii) imported from abroad, along with the
quantity imported from each country and the value thereof during the year
1948-49 and in 1949-50 upto the end of Ootober, 1949?

(b) What is the aversge quantity of iron and steel required for cormal use
in India per year? '

(c) Have the Government of India prepared any plan for making India self.
sufficient in steel and iron? If so, bv which vear and in what manner?

(d) What is the number of factories and workshops producing finished iron
and #beel in various parts of the country. and what is the total investment in
such factories and workshops, and the annual output of each of these factories
and workshops?

(e) Are these worhshops and factories privately owned or State-owned?

() If privdte, bave the Government of India any cortrol over the working of
s}xel:l factories? If 8. to what extent and in what manner is the control exer-
oised ? ; .
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g) Have Government in view the establishing of new factories, workshops

ete., for the production of finished iron and steel in India?

(b) If so, at which places and what is the estimated investment on such fac-
tories and workshops?

(i) Will they be privately owned, State-owned or Quasi-Government, and if
private owned in what manner do Government propose te sub]ect them to Gov-
ernment control?

The HBonourable Dr. Syama Prasad Mookerjee: (a) (i) About 854 tho :sand
tons of the value of Rs. 32 crores in 1948 and 911 thousand tons of the value
of Rs. 37 crores in 1949.

(ii) A statement is laid on the. Table of the House. (See Appendiz IX,
annezure No. 14.)

(b) About 24 million tons.

(c) Yes, Sir; Government have completed their investigation for two steel
plants with an annual production capacity of 500,680 tons each with facilities
for doubling this capacity. Assistance is also being given to the existing pro-
ducers to increase their production capacity. If progress is achieved according
to plan, India may become self-sufficient in steel in about 10 years’ time.

(d) There are 86 steel producing factories in India. A statement showing

the annual output of each of the important producers is laid on the Table of
the House. (See Apperdiz IX, gnnezure No. 15.)

Government have no information about the total investment in these
factories.

(e) They are privately owned.

(f) Under the Iron and Steel (Control of Production and Distribution)
Order, 1941, and the Iron and Steel (Scrap Control) Order, 1948, Goveru-
ment have powers to direct what categories of steel shall be produced, how the
produeta shall be distributed and at what prices. ¥ -

(g) Yes, S8ir.

(b) It has been decided that one plant shou'd be located in the Central
Provinces and the other in Orissa. The value of investment on ihe two plants

estimated to be about Re. 180 crores, including townsbip.

(i) The whole matter is under consideration specially in relation to the avail-
able financial resources.

SHow RooMs ABROAD

*359. Pandit Mukui{ Bihari Lal Bhargava: Will the Honourable Minister of
Commerce be pleased to state:

(a) whether Government are organising any show rooms for display of
cotlage industries and other local products in foreign markets; if so, in which
coumtries; and

(b) the amount of expenditure that has so far been incurred or is intended to
b.: incurred in connection with the organisation of such show rooms and to what
extent such advertisements have resulted in stimulating  exports to. foreign
countries of indigenous and cottage industries products?

_The Honourable Shri K. C. Neogy (a) Yes. It has been decided to estab-
lish as. an experiment, a show room in New York which will start function-
ing by the middle of Decenmgber, 1949. It was also originally intended to
have two more show rooms--m Paris and in Rio de Janeiro. In view of the -
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need for economy, however, the establishment of show rooms in Paris and
Rio de Janeiro has been postponed for the present.

Special arrangements are also being made for display of Refugee handi-
crafts in the following 18 offices of Indian Embassies/Legations/Trade Com-
missions, wiz., (1) London, (2) Paris, (3) Brussels, (4) Rome, (5) Stockholm,
(6) Hamburg, (7) Berlin, (8) Prague, (9) Berne, (10) LleOIl (11) Toronto,
(12) New York, (13) San Francisco, (14) Rio de Janeiro, (15) Buenos Aires,
(16) Manila, (17) Tokyo and (18) Sydney.
1t has also been decided as an experiment to organise two nucleus show
rooms, one at San Francisco and the other at Stockholm by persuading inter-
ested manufacturers to send samples at their own cost for display in these
places.
~ (b) A sum of about Rs. 21,500 has already been incurred in connection with
the show room in New York. An expenditure of about Rs. 10,000 has also
been incurred for the display of Refugee handicrafts in the 18 cffices men-
tioned above.

As no show room has actually started functioning so far, it is rot possible
to assess the results at this stage.

EXPoRTS

‘360 Pandit Mukut Bihari Lal Bhargava: W111 the Honourable Mmlster of
Commerce be pleased to state:

(8) the total value of exports from India to foreign countries during 1948-49;

(b) the main commodities and articles tooether mth the va]ue thereof ex-
ported from India in 1948-49; and : sl : {5

(2) how far the Government of India accepted the re(’ommendatlons of the
Export Promotion Committee, and in what manner they have been imple-
- mented? :

The Honourable Shri K, O. Neogy: (a) and (b). A statement giving the
required information is placed on the table of the House. (See Appendiz IX,
annexure No. 16.)

(¢) A copy of the Government of India, Ministry of Commerce Resolution
No. 64-CW(34)/49 dated the 8th November 1949 on the recommendations of
the Committee is placed on the Table of the House. (Placed in the Library.
See No. P-37/49.) It will be seen therefrom that Government have already
taken steps to implement that recommendations of the Committee.

PagisTAN’s BoycorT or INDIAN CLOTH

*361. Pandit Mukut Bihari Lal Bhargava: Will the Honourable Minister of
Commerce be pleased to state:

(a) whether it is a fact that the wholesale cloth merchants of Karachl in
Pakistan have been organising an Indian cloth and yarn boycott mowement in
Pakistan ;

(b) bow this campaign for boycott of Indian yarn and cloth has affected the
trade of India with Pakistan; and

(c) whether the Government of India have lodged any protest in this con-
nection with the Government of Pakistan?

The Honourable Shri K. C. Neogy: (a) Certain interests in Karachi had
organised such a movement in August, 1949. It is understood that this move-
ment did not get the support of the unportant sections of trade  in Fast and
West Pakistan. ;
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(b) Tt is mot passible, to ssy :the exact gffect of this. campaign, particularly
ag since devaluation of the rupee, trade between the two ]20!1111110115 is at
l & i 'a!- & - ' ' ror 4 ¥ . . : 1% i ; ]
¢) The matter was taken up with the Pakistan Government and we were
asnisod it e Ontevhipent of Pakistan ipiended to fulal the Trade Agree
faeat o' Jebter g, n spit |

g ¢

Exrort oy, F1s8 10 BURNMA

2862;.8hri P.-T. Chatko;: Wilt:the; Honourable . 3dinister of Commerce be
pleased to state: €

(a) whether Gewernment are aware that prawn exporters to Burma find it
very ditficult to get expart licences; and

(b). Awhgthag,iﬁyxemmpnt propese to take necefsary StePs to. secure. licences
to Bock, exportoed” _ : 3 /
The Honourable Shrl K, C. Weogy: (a) Export of prawn outside India is
treely ‘4llowed to all permissible ‘@éstinations including’ Burma.
(b) Does not arise.

MonAzZITE FACTORY

383 8ft. Kuladhar Chaliha:

g Shrl Lakshminarayaa Sahu: -

(a) Will the Honourable the Prime Minister be pleased to state when it is
ezpecled, to start a monszitg fagtory in India?

(b) What is ihe total sum invested in the Central Glass and Ceramic Insti-
tute at Jadavpur (Caleptta)? Has bhe Iustituts, started investigation work?

%c) Have the necessary plants for the Institute _bee%’jrecqeived and duly in-
stalled’ theré? = 2

The Homoursble Shri Jawaharlal Nehru: (3) The Monszite Factory Is
expected to Start work within the nexj six mqnths or. so.
(o) The total sum sanctioned for the buildings and equipment of this Insti-

-t.nb:-.tis Rg..24,05,000. . Research, work in. the technologigal block has. siready
started.

(c). A, laxge. partion. of . the scisptific equipment snd. appseatus required has

been purchaszd and;some of it. has been installed. The building will be com--
pletely r2ady by April, 1950.

CONFRRENCE ON EvVAOUEE PROPEBRTY

-, *304y; AAisni Gupnnkh Singh i Mussfir: ‘,(a.)..WiH {he:: Honourable Minister of
Rehabilitation be pleased ot sfate Yhafher 10l fach Wiat Covenment, oied a
oconference “of ' the “representatives of ‘the ' dis lacéd pérsons in July ' 1049, to
consider matters relating to evacuee property? 7 °°7 T oo

oo Nere gartain, qompnitices formed by, Govempent, g g, ggpult, of b

.A5), Whas yag tho number and ngmg, o, thope ommifisn?
(4) How manymtdbomonmmiteesbillguins?
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The Honoursble Shrl Mohan Lal Baksasna: (a) and (b). Yes.

-
(c) The following four commiiiees were formed: (i) A liaison commjifee
to keep in close touch with the Ministry of Rehabilitation, (ii) A committee
to exsmine what changes should be made in the Evacuee Property Iaw, (iii)
A committee to consider certain economic questions like exchange control,
inccme-tax, etc, and (iv) A committee for suggesting machinery for the verifi-
cation and valuation of evacuee property left behind in Pakistan and voluation
of the evacuee property taken over in India.
(d) The last three Committees have completed the’r work. Four mem-
bers of the Liaison Committce have resigned. '

DISPLACED PERBONS AT BADARPUR

*365. Shri Damoder Swarup 8eth: Will the Honourable Minister of Rehabili-
tation Le pleased to state:

(8) the total number of displaced persons residing at Badarpur with the
names of the various places there where they live and the conditions in which
they live;

(b) whether Government ure aware thas some 200 families living at Badarpur
aro half-fed and some 46 families are practically starving;

(¢) the number suffering from various diseases and those parficularly suffering
from malnutrition ; ;

d) the arrangements made for providing medical relief to displaced persons
at Badarpur; and

(e) the steps ‘which Government have so far taken to give relief to the
displaced persone?

The Honourshle Shri Mohan LAl Sskpemd: (a) to (e). The information is
being collected and will be placed on the Table of the House.

a

DISPLACED PERSONS RRGISTERED AT EMPLOYMENT EXCHANGES

#866. Gian! Gurmukh Singh Musafir: Will the Honourable Minister of Labour
be plessed to state:

(8) the total number of displaced persons registered for employment at
different Employment Exchanges in India since the partition;

_ (b) the total number of displaced persons provided with employment through
the said agencies;

(o) the total number of displaced persons registered with the Special Em-
ployment Buresu for highly qualified displeced parsons since the partition; and

(d) the total numher of highly qualified displaced persons provided with
employment through' the said bureau?

The Honoursble Shrl Jagjivan Ram: (a) Since partition upto the end of
Ootober, 1949, 4,832,015 displaced persons registered at different Employment
Exchanges in India for employment assistance.

(b) During the 8ame periéd 1,21,318 di_aplace& p'efsons are known to have
been placed in employment theough the Employment Bxchanges.
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(c) By_.the endrof October.1949,, 3,409, highly, qualified, dxspl&ced persons
hud registered with, ths &pgwﬂ Llrge}pymegt Bgteau,._ i

(d) By the end of October 1949, 1,058 highly qualified dlspla sed per:ois
are known to-have..been- pm'ided wzth emphymurt Mush the Special Em-
plegmast, Jurqav... .

The Bgures in (s) and (b) do nok include ghe ﬁgum of (c] and (d).

HAnpLOOM INDUSTRY

*367. Prof. N. G. Ranga: Will the Honourable Minister of Industry and
Supply be pleased to state:

(2) whether Government are aware of the difficulties of handloom weavers
caused by the accumulation of unso'd handloom cloth all over the country ex-

cluding the large stocks of Lungi cloth;

(b) whether Government are aware that it is due to competition from mills;
and

(c) whether any steps are being taken to implement the recommendations of
the Fact Finding Committee and also the All India Handloom Board that
certain weaves of cloth of lower counts would be reserved for handloom industry
and if so, with what result?

The Honourable Dr. 8yama Prasad Mookerjee: (a) There is a large accu-
mulation of stocks in many areas,

(b) Mills and the handloom Industry have always competed against each
other. That cannot be the only reason for the present accumulation of hand-
loom products.

() The recommendations are under the consideration of Government, and
I hope, a declslon will be taken soon.

PURCHASE OF HANDLOOM GoODS

*368. 8hyi P. T. Ohacko: Will the Honourable Minister of Industry and
Supply be pleased to state:

(a} whether it is ¢, fact that the Government of India have decided to purchase
handloom goods to the value of a crore of rupees;

(b) whether Government have received representations to the effect that in
Travancore about a crore and a half rupees worth of handloom goods are in
stock and that the Government may be pleased to make a part of their purchase
from this excess stock; and

(c) if so, whether Government intend to make any purchase from the State of
Travancore-Cochin?

The Honourabls Dr. Syama Pramad Mookerjee: (a) The Government have
decided to purchase handloom products at least up to one-third of their own
requirements provided that the handloom industry is able to supply fabrics
of the requisite quality. If purchase of one-third of the Government cf India’s
requirements matermhses. the value will be roughly of the order ¢f Rupees
ona crore.
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(b) I bave heard that there are large stocks in the Travancore-Cochin
Unlon, as in ofher imporiant centres of thie handloom indusiry.

() Yes, provided that goods of the required quality can he supplied from
Travancore-Cochin, I have asked the Cotton Textiles Purchase Officer to visit

Travancore-Cochin and other important centres of the Industry in the course
of next fortnight or so. '
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

(PART IT—PROCEEDINGS OTHER THAN QQUESTIONS AND ANSWERS.)
Tussday, 6th December, 1949.

The Assembly met in the Assémbly Chamber of the Council House at 8
Quarter to Eleven of the Clock, Mr: Speaker (The Honourable Mr. G. V.
Mavalankar} in the Chair.

L4

QUESTIONS AND ANSWERS,
{Bee Part 1)

11-46 A M.
PAPERS LAID ON THE TABLE

HALP.YRARLY BTATEMENT OF LowrsT TENDERS NOT ACCEPTED BY INDiA STORF
] DEpABRTMERT; LoNDON

The Hounouzable Dr. Syama Prasad Mookeriee (Minister of Industry and
Supply): Sir, I beg to lay on the Table a copy of the halfyearly statement of
cases in which the lowest tenders have not been accepted by the India Store
Department. London. (See Appendiz IX, anmexure No. 17,

INSURANCE (AMENDMENT) BILL

Mr. Speaker: We will now proceed with legislative business, wvis. furthex
oonsideration of the motion of the hon. Shri K. C. Neogy that the Bill further
to amend the Insurance Act, 1938 be referred to a Select Committee.

Shrl J %t Roy Eapoor (U. P.: General): Sir, as indicated by the hom.
Commerce Minister, this Bill, or rather this legislation, has had a chequered
career. It has been pending before the Central Legislature in one form or
the other for the last about half a dozen years and we can, therefore, easily
appreciata the anxiety of the bon. Tommerce Minister to rush through this
Bill ia this session 6o that it may be placed on the ststute book as soon as
possibla,

While I appreciate his anxiety and while I do agree that it is an important
messure and must be placed on the statute book as soon as possible, I think it
is necessary that the Select Committee to which this Bill is being referred,
should very carefully scrutinise and analyse all its provisions and. incorporate in
it necessary smandments and improvements. But, Sir, in whatever mapuer
the Select Committee may sttempt to improve it, whatever useful amend-
ments it may incorporate in this Bill, I am afraid, even then, it will not be
possible for this Bill to be so improved upon as to meet the needs of the situ-
ation. I am of the view that nothing short of complete nationalisation of
fnsurance in this country will meet the needs of the situation.

As I advocate the nationalisation of insurance, I must say that I am not
one of those who s over-enthusiastic in the matter of nationalisation of man
of our industries in this country. I am rather of the view that the less we ta!
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about nationalisation in our pzesent economic condition, the better it is for the
country, because we have neither the necessary resources to pationalise ail
industries, nor have we perhaps the necessary personnel to run the many m-
dustries which may be nationalised. I think, therefore, as we have to attend
40 many other more important problems, it would be wise on our part not to
be very frequently in season and out of season, for reasons and without reasons,
crying the slogan of nationalisation. It has made our capital shy; it has not
helpad to bring shout new industries in the country; and even the few indus-
tries that we have are not producing ss much as they ought to. I think the
unnecessary cry of nationalisation very frequently has been, to a very lirge
extent, the cause of this. Even holding such a view as I have just expressed
with regard to nationalisation, I think Insurance is certainly one of those im-
dustries which do need nationalisation immediately. The time, I thik, 18
ripe now for the nationalisation of this industry.

As I advocaie the nationalisation of Insurance, I do not mean to suggest for
8 moment that the existing Insurance companies owned by private compauies
or public companies have not rendered a useful service to the country. We
must appreciate the very valuable service which has been rendered by these
companies to the cause of Insurance in India. They have been the pioneers
in the field and these companies, big and small, have carried the message of
insurancs 8]l over the country. Particularly, the small Insurance companies
have done very useful work because, whereas the bigger Insurance companies
usad to cater for the richer classes of people, many of the new small Insurance
companies, started during the last twenty years, have carried the message of
insurance eveu to the rural areas. We must therefore appreciate and place on
vecord our appreciation of the very good services which these Insurance com-
panies have rendered to this country. As a matter of fact, it is because of the
very useful work done by these Insurance companies that it is possible for us
now to think of nationalising this industry, and if ever, sooner or later, we
netionalise this industry, the credit for cresting conditions and preparing the
ground which help us to nationalise this industry must go to these companies.

But, Sir, until we are in a position, until the Government is in a position to
nationalise this industry, something has got to be done to effectively contrel it.
In the matter of control, I am of the view that while necessary steps should
be taken to effectively control this industry, the control should not be too wide
and should not be unnecessarily drastic. Only that much amount of control
should be exercised aa is just necessary and sufficient to meet the needs of the
situation. This Bill aims at eflecting a control over the industry and certain
very useful provisions have been incorporated in it. But, I am afraid even
those provisions do not go in some cases far enough to meet the requirements
of the situation. One of the controls suggested in the Bill is the control of the
oapital etructure of the company. It is proposed that it should not be per-
missible to any person to own more than five per cent. of the share capital. I
do not think that this restriction will serve the purpose whish the hon. Com-
merce Minisfer bas in view. As was righfly pointed ouf by my friend Mr.
T. T. Krishnamachari, it is n ot difficult for any financier to find out say nbout
eleven persons who may be all his friends and relatives 6r who may be his
direot dependents, or who may be person¢ who are absolutely under his contryl,
each to own five per cent of the share capital of the company. These persons
may, in some cases, be bsnams holders of the share capital. It will therefore
serve no useful purpose to have this restriction only. In some cages I “hirk it
may not ba even desirable to restrict the ownership of capital in the hands of
a few. If capital is owned by a very large number of shareholders, each share-
holdsr having a very small interest in the share capital, such small shareholders
are nof oxpected to take roush interest in the affairs of the company as their
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stake is not much and a person whose stake is much is expefzted to take inuch
grz]::ter interest in the aﬂ}:irs of the company. Therefore while on (}he ne hand
Ehis restriction will serve no useful purpose, on the other hand it is likely  to
have a very undesirable effect in the affairs of the company. An slternative
suggestior. was put forward by Mr. T. T. _Kr'ls!mamnchan ‘yesterday. that there
may be some restriction with regard to voting rights.  While I‘admlt that may
be an improvement on the present suggestion, even that will not serve the
purpose.  For it will not be difficult for any financier who is so inclined to
have a number of persons who may be ready or who may be always at his beck
and call to come to the meeting to vote for any particular proposition which he
may put forward or they may send their proxy for voting in favour of that
particular person.  Therefore neither the suggestion as embodied I the Bill
nor the suggestion of Mr. Krishnamachari ‘would serve the purpose. We must
go to the root of the cause as to why is it that financiers want to have complete
contrcl over the insurance company. It is not merely for the pleasure of it—
but it is because of the huge amount of money that is always in the coffers of
an insurance company. Tbey want to get control over it and thus be sble to
make full use of it proper or improper.  Therefore if we go to the root of this
question we have to come to the conclusion that we must take such measures
as may not leave any inducement for the financiers to get control over an in-
surauce company. If therefore we incorporate in the Bill such guggestions as
may limit the scope of investment, then of course hardly” eny inducement will
be left for unscrupulous financiers. In this bill attempt has been made to
place restrictions regarding investment but I am afraid these are not enough
to ward off unscrupulous investors. In the first place I see no reason why -
whereas in the former Act the provision was that 55 per cent. of the funds of
the company should be invested partly in Government Securities and partly
in Government Becurities and other approved Securities, this 55 per cent.
12 Ngon. should now be reduced to 50 per cent. only. It may be said that
even though it is so, with regard to the balance of the funds there
i8 a healthy provision incorporated. True, it is so. It is well and good so far
as it goes. The balance of 50 per cent. should according to the Bill, hereafter
be investe:l in approved investments but then the list of approved investments
15 such a huge one that it leaves ample scope for bad investments also to he
made. I would therefore submit that if we mean fo have effective contiol
over insurance companies, if we mean to have effective contzol over them
‘regarding investment of their funds, we must tske courage in both hands and
must  specifically provide that all funds of the insurance companies
must necessarily be inveswed in Government or approved securities.
It is to ouwr regmet—I am sure everyone of us will regret—that one
of the provisions in the Bill is that approved investmeénte will in-
clude UK. SBecurities also. IXnow so far as approved Securities
8re concermed, U.K. Becurities shall cease to be so after four or at
the most six years. This is a welcome provision buf then with regard %o in-
Yestmant of the balance 50 per cent. of the funds of the Compauy, they can he
ivéeted even in UK. SBecurities. I am in complete agreement with the
eriticism levelled against this clause in the Bill by my hon. friend Mr. K. T.
E‘E]:b It is not always easy for us # agree with him but then on this parti-
rar occasion I think everyone of us can easily agree with him that this pro-
Vision ¥ the Bill is one to which none of us should agree and ¥ hope when the
il goes to the Select Committee, the members thereof will see to it that this
P_?vmcm is deleted. Why do we want our funds to be invested in U.K. Becu
nties? I see no logic behind it and T think it will be sometking absolutely
8gainet the intereat of our country. Our Government needs money in any
Smount, Many of our nationbuilding activities have been put e stop to
ecause we have not the pecessary funds. On an occasion like this when the
~eanomic and finaneial situation of the country is like this, ws see no reason
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why we should be generous and why we should have any soft corner for U.K.
Securities. I therefore submit that all the funds of insurance company of
course except those that are necessary for having Head Office Buildings and for
advauciiug loans ‘against Lnsurance policies, the bulk of all these funds, must be
invested in Government and approved Securities. 1 Jknow that my hon.
friend Pandit Govind Malaviya said yesterday that he would not like any undue
restrictions to be placed on insurance companies in the matter of investments.
Pandit Govind Malavnya, we Ymow, represents an. xmportant msurance Com-
pany but of course it is comparatively of recent origin. We can surely sympa:
thise with him when he finds his insurance company ar others m the saine
position aund considerable difliculty in having remunerative investments, if
either the present restriction in regard to investments or my suggestion is
adopted.  True there may be some difficulty but it would be better that eveu
small insurance companies do not fall into the temptation of earning toc high
« rate of interest. Every sound financier or businessman kpows that the. .
higher the rate of interest the grester the risk. 1t is an elementary econowic
proposition which everybody is expected to know. Yet in one's weaker mo-
ments he falls a prey to the temptation of investing his money ir business
which may for the moment appear to him to be more remunefative than others.
While such yielding to temptation may be permissible in other business, cer-
tdinly in a business of the nature of insurance such temptation shouid not be
allowed to prevail. The policyholder wants absolute security for the money
he has invested in an insurance policy. He puts his small savings in the in-
suranse policy in the firm helief that in an advanced age, when it may not be
possible for him to earn his living, he will be able to fall back upon his insur-
ance money or in the event of his death his dependents will not be left stranded.
What he cares for is the “security of his policy money and he does not care very
much for the profits that may accrue to him or for the raising of the insurance
fund by being invested .in remunerative investments. @We should presume
that it is against the wishes and interests of the policy-holder that any money
of the insurance company should be permitted t¢ be invested in any risky sen-
tures.

Then, as I have said, the most important reason why all the money of an
insurance company should be invested in Government or approved securities
is that these insurance companiss must feed the Government and provide it
with the necessary and eufficient funds to camry on their nation-building sctivi-
ties, which will lead to the greater proeperity of the country. Therefore, I
submit, we should not listen to the cry of any ineurance company in this
respeci. If we are not in a position to nationefise the industry sltogether or
uinzriedlately. at least we must take this necessary step. - If we do se :nany
other controls which are proposed in this Bill may not even Be necessary, be-
cause if all the money is to be invested in government securities, there will be
practically no inducement left for any unscrupulous financier to get hold of an
insurance compuny.

The other control which is s §gested and which is of course necessary is in
regazd to expeises, Even here I would submit, s I have said before, that the
control shoule be of a genersl nature and we should not go into any detailé
whatever. In this matter only overall expenses- should be limited und we
should leave the rest to {he dizcretion of the management. Yesterday

bon. friend Pundit Govind Malaviya said that this cry for limitation »f ovemﬁ
expenses is heing raieed by vested interests. It may or may not be g0 and I
would not be surprised if it 1s so. But I am not concerned whether the @y
has been raised by vested interests or not. 'We here have no other vested in.
terest exeept the vested iuterest of the policyholder and the country at large.
We have therefote to look at the problem from the point of view of the interest
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of the policy-holder and the country at large. From that point of view _ifi
would be agreed that we must see to it that it should not be open to insurgnce
companies to squander the policy-holders’ money or spend more money m
sesuring new business or in running the old business than is absolutely necea-
sary. We must protect the interesta of the small compsanies but we must also
see to it that things are carried on in 8 proper manner according t0 sound eco-

nomic principles,

It is proposed in this Bill, as it was also in the former Act, that the ccm-
‘mission of the agents be limited. It is now proposed to fix the commission of
the special agents alao. So far as the remunersation of the chief agent is con-
cerned as also overall expenses hardly sny attempt has been made to put am
effective check over them. 1 am not unmindful of the fact that 1t is proposed
in the Bill to set up an insurance associastion whose business will be to watch
the sffaira of inrurance companies and they shall from time to time fix what
percentags of the premium income should be spent by eompanies of different
groups. It is no doubt s step in the right direction but I submit that it would
be very much better if a statutory provision were made in the Bill fixing the
overall expenses. While fizing the overall expenses ‘'we must take into cown-
sideration the fact that the amaller companies must necessarily have to spend
mors than the older companies and therefove different.scales may have to be
fixed for different companies of different standing and sizes. There should
be some definiteness shout it so that it would not lead to anything unhealthyy
which might be the case if we leave this complicated and delicate question to
be declded k- a8 body like the executive council of the proposed Insurance As-
‘goclation. It appears to me as if we are putting the cart before the hcrse.
On the lower rung of the ladder we have to fix the commission of the sgente
but s> far as the bigger people in the busineas, such as managers, chief agents,
etc. are concerned no check has been placed with regard to their femunerstion
except in the manner that I have just indicated. I am rather of the view
that the limitation put with regard to the commission of the sgenta should be
removed. as I do not see that it serves any useful purpose. Why should the
comiigsioa of the poor agent be fixed and not the overali expenses? If overall
expenses are fized it will be open to a self-sacrificing manager to pay 8 little
more to the commission agent in order to get more business and pay less to
himaelf in the initial stages of the company. If X is the overall expenditure
the commission agent may be paid a large amount for 8 number of years and
the maraging director, the manager or other important functionaries of an ia-
surance company may forego their remuneration and may remain conteut with
a8 small remuneration until the company gaine 8 good footing. Why, therefore,
fix the remuneration of the ordinery agent snd put s handicap in the way of
the Manager and Managing Director who may be prepared to make sacrifices
i the causs of the company io its initial stages? It may be, as my hon.
friend Pandit Govind Malsviya said, that the new companies will find them-
selves in a difficult position. If we have different scales of expenditure for
different compames no such difficuléy need be felt by the comparatively smaller
companies or companies of recent origin. If even in spite of our fixing different
scales for different companies some companies do feel difficulty we cannot help

it.  'We are not here to smoothen the difficulties of the smaller ingurance com-
panies at the expense ¢f policy-holders. Our legislstion should aim not at
unduly helping any new enterprises or individusls. Our business here is to
Took to the interests of the policyholder and not to the interests of a few
Managing Directors or 8 few Managers. If overall expenses are definitely fixed
by the statute and if these compsanies do not find it profitable it is open to
them to amalgamate with any other company. Tor, as I have said. it is the
4oterest of the policy-holder and the larger interests of the country that must
weigh with us and not the interests of s few individuals or of the emall com-

panies. And even their interests will not be in je0pardy as it is open to them
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if they find themselves in difficulty to amalgamate themselves with other com-
panies.

Coming to the composition of the proposed Indian Insurance Asaociation
and the Executive Committees thereof, I have one small suggestion to make,
and that is that definite provision should be made in the Bill with regard to
the proper representabion of small companies and all companies of ten years’
statding or theresbout. I know of course that it is open to the Governmeng
%o see that if any interest is not properly represented in the Executive Com-
mittees persons representing such interests are nominated on them. But I
think is will be reassuring to the small companies if a definite provision is made
in the Bill itself in this behalf. And there is no harm in having a definite pro-
vision to that efiect when, as I understand, it is certsinly the intention of the-
Government that such interests should ‘not go unrepresented.

There is one provision in the Bill which I sm rather surprised to find, and
that is that the manager of a life insurance company shall not be psid any com-
mission. I do not.see the reason behind this suggestion in the Bill. I am
rather of the opinion that everybody in the insurance company—not of course
the ordinary clerls but everybody who counts—the agent, the chief agent, the
manager and all the other important functionaries should be paid not on a
salary basis but on a commission basis, There is one very great advantage
about it. If we fix the overall expenses at a particular figure and if ali these
persons from top to bottom are paid on a commission basis it can be easily seen

~at any particular time as to what percentage of the premium income is being

spent over the agent, the chief agent, the branch secretary, the manager and
the managing director and the total expenses can be easily checked and con-
trolled. I would submit that we should specifically recognise in this legisla-
tion the soundness of the principle of payment being made to all important
fundtionaries of insurance cempanies on a commission basis and not on a
salary basis. I hope the Select Committee will give particular attention to
this suggestion of mine.

While we want our insurance companies to run economically snd not to

waste their funds we must at the same time help them not merely by having a
legislation to that effect but by helping them in some concrete form. But far
from doing that, I find in the Bill a clause which would lead to unnecessary
expenditure to be incuired by insurance companies. That clause is that there
shall be actuarial valuation of an insurance compsny after every three yoais
wherens hithertg it was to be after every five years. This actuarial valuation
s always 8 very expensive business. Not only has the Actuary to be paid 8
heavy sum of money but 8 number of members of the staff of the life insurance
companiss havs to be kept, semetimes for a number of months, to prepare the
necessary statements and cards to be submitted to the Actuaries. I see no
reason why in place ef five years we should have it after every three years.
There is now going to be an Association—a statutory body—sand Executive
Committees attached to it. Regular statements from insurance companies will
be called for by these Executive Committees and by the Government +vbich
will keep these Executive Committees and the Government wellinformed of
ghe position of the companies from time to time. There being so muoh super-
vision anl g0 much of contmuous—slmost day.to-day—inspection, I see no.
resson why it should be necessary to have ectuarial valustion after every ihree
yeaws. I hope the Select Committee will consider this question also. *

%#x%.1 would like to refer to one other matter. That again deals with the fiues-
gm of making payment on commission basis. It is provided in the Bill ~that

e chief agent cen employ any number of persons on a sslary basis but not on
@ commrjissicu basis. I cannot understand the justification for such a provision.
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Let the chief agent's commission be fixed at a particular figure. But if
ghould be open %o the chief agent to employ any number of persona on such
basis as it may suit him. Why should it {)e obligatory upon him to employ
persona oz a salary basis? Of course those who are employed oa a solary
basis and particulerly those who are not very efficient always prefer to have
salary rather than commission because there is always a good deal of un-
certainty with regard to the amount of commission that one may be able to
earn. 8o far as salary i concerned, for the first, second or third month, or
for some numher of months, the man employed is quite secure. He will go
on getting his salary whether he is able to put in good business or not until he
is found inefficient and discharged whereas if he is employed on a commis-
sion basis he will get money in proportion to the amount of business that he

secures.

INSURANCE (AMENDMENT) BILL

Then there is the question of policy-holders’ directors. My hon. friend
Mr. T. T. KErishnamachaori rightly pointed out yesterday and it was pomted out
br other hon. Members alzo—by I\fr. Sidhva, I believe, and by one more hon.
Member—tha$ these policyholders’ directors are merely dummy directors.
They are not free and independent agents. No person can hope to be elected
as & policyholders’ director if be is not prepared to fully co-operate in all the
deeds and ruisdeeds of the manager or the managing director, The Bill provides
that there shall be at least two policyholder-Directors whereas hitherto only 33
per cent. of the Directors were to be policyholder-Directors. That meant that
if there were four Directors there need have been only one policyholder-Direc-
tor, but hereafter there shall be at least two of them. This is an improve.
ment on the present state of affairs, but then we must take cognizhnce of the
fact that these policyholder-Directors are not really policyholderDirectors
but are virtually the nominees of the Managing Directors. It
is therufore necessary that some provision must be inserted in the
Bill wbich should ensure that a real represeatative of the policyholders is elect.
ed. If no other device could be thought of at least the suggestion made by
Mr. T. T. Erishnamachari should be accepted, that the policyholder-Directors
should be nominated by the Government out of the policyholders of the com
Pany. If that is not accepted entirely, at least 50 per cent. of it should be
accepted so that at least one ef the two policyholderDirectors should be jomi
nated by the Government and the other may be left over to be elected by the
policyholders” under such manipulated circumstances as are created by the

Managers and Managing Directors.

A suggestion was made by my friend Mr. Sidhva yesterday that policy con-
ditions should be uniformm. I am afraid that is a suggestien which should not
be accepted in its entirety. Jf policy conditions are to be all uniform, there
would be absolutely no scope left for initiafive in insurance business. New
companies. when they come up, snd 0ld companies from time to time, in order
to meet competition, introduce new and sttractive policy conditions. Of
course, we must see to it that these new and attractive conditions are no#
bssed on imeconomical grounds and ate not risky to tbe policyholders, but
beyond that I think we should leave it to he management to find out some new
methods of atiracting policyholders and it should be open to them to exercise
ther ingenuity to the best of their capacity. So far as the more essential con-
ditions are concerned, there may be uniformity but there need not be absolute
vniformity with regard to all the conditions.

Ap hen, Member had ome Criticirms to offer with regard to medical exami-
ners. It is no doubt true that medical examiners are in a very large number
of cases, I have regretfully to sta¥e, not straight. I don’t mean to cast any
reflection on the medical professlon as 8 whole. Perhaps many important
doctors, many doctors who have a flourishitg practice don't even care to be
appointed as medical examiners, but then it has te be regretfully admitted that
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in a prett;y large number of cases the medical examiners don’t act in a manner
in which men belonging o that noble profession ought to behave.

Dr. Mono Mohon Das (West Bengal: General): May I know whether the
hon. Member haa got any evidence in favour of his remarks?

My, Speaker: Order, order. We need not go into that now.

Shri Jaspat Roy Kapoor: I will not go into detail to answer that question,
but with your permission, Sir, I must eubmit that I have even a little personal
experienc. of that. . *

Mr. Speaker: Order, order. 1 think the matter is so obvious. There are
bluck eheep everywhere. He need not try to snewer that charge.

8hri Jaspat Roy Kapoor: I am not going to snswer thet charge but in
order to substantiste what I have eaid, ignoring the question which my hon.
friend has put, I would like to enlighten the House that once, about ¥wenty

Mr. Speaker: I sam afraid the hon. Member has already feken 45 minutes,
and if he goes into this illustration he will undoubtedly take longer time.  So,
it is not neoesssry for supporting the proposition which he has made.

8hrl Jaspay Roy Kapoor: Sir, I submit to your wishes and directions. I
have only one word to say that I have very great respect for the medical pro-
tession and when I made the remark that I did, I meant o ocast no reflestion on
the medical profeesion as 8 whole. There are black eheep m every profession
and I hope not even my hon. friend Dr. Mono Mohon Das would assert that

there are no black sheep in his profeesion.

Therefore, it ia necessary that we must ficd out some methed by which it
will not be possible for unsczupuloua doctors to fill in the medical exawiner’s
report in 8 manner which is prejudicial to the insurance company and to the
other policyholders. I have one or two suggestions to make in thie regard
and that is that it should not be open to any particular doctor to be the medical
examiner of more than one or two insurance companies, or that it should not be
open to an agent to take his insurence casea to any doctor—particular doctors
must be attached to particular agenta so ihat the doctor may not be at the
mercy of the agent and the particular agent must necessarily have to teke his
case to a particular doctor whether he ie prepared to accommodsate the agent or
not. If poseible, some such ‘measure should be incorporated in this measure.

Dr, P. 8, Desbmukh (C. P. and Berar: General): Also attach a schedule
of the names of doctors?

My, Speaker: Order, order.

Shri Jaspat Roy Rapoor: Well, if my hon. friend Dyr. Degshmukh hsas the
ingenuity to find out some method according to which a long liet of doctors can
be incorporated. I $or one would have nmo objection. I don’t remember
whether he is in the Select Committee or not, but i he is in the Select Com-
mittee, I hope he will bring sll his talents to bear on this task and will be able
to implement in the Bl itself the wonderful suggestion which he hae thrown

-8ut before the House.
“" Dr. P. 8. Deshmukh: I am more antious for the hon. Member's speech
Yo end, Sir.

8hri Jaspat Roy Kapeor: Sir, I don'd want to tax the patiencé of the House,
especinily when I sm not unmindful of the fact #at my remarks are getting

irksome # my doctor friends here.
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I shall leave the doctors alone now and will come to agents. To agents the
insurance business owes a debt of gratitude. It is the insurance agents who
feed the insurance conpanmy; it is tbe insurance sgent, particularly the in-
surance agent of the small companies, who carry the message of insurance %o
the maases. D_uring the last 20 or 25 years, I know small agents of small in-
surance companies have carried the message of insurance to rural areas ard ¥
thmk.we cerpuinlx owe a debt of gratitude to them. Therefore, while we &are
enacting an insurance legislation, we must not forget ‘the insurance agevt; we
must do everythmg that is possible to safeguard bis interests.

T have already submitted that there should be no limit with regard to the
<commission payable to the insurance agent; only the overall expenses must be
fixed, becausa thereby nobody bastolose. That way, new and small insurance
ocompznias with really self-sacrificing mensgers-and managing directors will ke
able to pay moe to the ordinary agent sacrificing their own remuneration for a
few years in the initial stages of the company.

Then, again, I submit that so far as the payment of renewal commissioa is
<oncerned, ther« should be absolutely no hindrance in that respect. Of course,
in the present Bill provision is made to Hberalise the conditions for the pay-
ment of renewel commission. They are good so far as they go, but I would
very much wish that no condition should be imposed with regard to the pay-
ment of renewal commission excepting, of eourse, the condition that it shall noé
be payable to the agent if he is guilty of fraud er something like that.  Aparé
from that. I see no resson why when an insurance agent who has put in work
should not he given the advantage of drawing renewsl commission right up to
the last momeuvt when premium is payable on the particular policy or poiicies
which he has introduced. He has earned his renewal commission on the day
when he hae introduced the policy and there should be no restriction placed in
the way of his esrning renewal commission.

Then, Sir, there is one thing which is provided in the Act that an jnsurance
agent may not be the Direator of an insurance compsny. I sSee no reason
why this restriction should be placed. Of course, I quite appreciate that an
insurance agens should not be the Director of an insurance compsny of fvhlch
he is not the agent; because doing work in one insurance compsny, if he site on
ghe Board of Directors of another insurance company, he may be in a pesition
to mow the secrets of the other insurance company without working for it and
that is not proper. But so far as his own insurance compeany is concerned,
why should he be tabooed? Why should he be considered an untozohable?
On the other hand, I think sn insurance agent who has infroduced a large
amount of business for the company i particularly interested in the wellbeing
of the company and in safeguarding the interests of the policyholders, He is st
the sort of person whe ought to be elected to the Board of Directors, particularly
as a policyholder Director. Very often, we know that an insurance agent secures
husinass from the circle of his friends and relatives. Poficyholders place absslute
confidence in the insurance agent. They go by his word. More often than not, in-
surance business is secured by personal influence and personal confidence. Thaf
beinz so, it becomes the sacred duty of the insurance agent to see that the
money which he has faken out of the pockets ef his friends and relations and
people who place confidence in him is well protected and safeguarded, and what
better method eould there be for the insurance agent to see to the proper utili-
satiou of the premiums realised from his friends and relations than to sit on the
Board of Directors and take a certain hand in the administration of the sfiairs
of the company. I would therefore submit that rather than place & ban in his
way. if it is not possible to have a specific provision in the Bill, it should be
part of the policy of the Government while nominating a policybolders’ Direc-
%;:co t:ominate at least one insurance agent of the company as a polioyholders’.

r.
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8hri M. Tirumala Rao (Madras: General): Appoint an agent as policy-
holders’ Director?

Shri Jaspat Roy Kapoor: That is exactly my contention. I hope this and
the o¥her suggestions that were made yesterday would be carefully cousidered
and analysed by the Select Committee. = We are fortunate in having a Seleot
Commiftee gomposed of very eminent persons.

{ At this stage Mr. Bpeaicer vacated the Chair, which was then oocupied by
Msy. Deputy-Speaker (Shri M. Ananthasayanam Ayyangar).)

I am told by the hon. the Chief Whip that there was a good deal of rush on
the part of the Members to joiu the Select Committee and I am glad that so
many members are taking such great interest in this legislation. I have also been
assured that many of them are experts. That being so, I hope the expert
Members of this Committee will bring to bear upon the consideration of this
subjest their expert knowledge and when this Bill comes before .us after close
scrutiny by the Select Committee I hope and trust that we shall find it a Tauch
better Bill and a more acceptable one.

With these words, I support the motion of the hon, Commerce Minister for
referencs of this Bill to the Select Committee.

8hri O. V. Alagesan (Madras: General): Sir, it will not be without profi
to recall the circumstances. under which the original Act of 1938 was passed
by tbe old Assembly in the year 1937. Some of the veterans who gave
shape to that Act are with us and you yourself, Sir, played a very important
part. What was the position at that time? The Congress Party which was
in opposition wanted the Act. Because they wanted the Act, they had to
swallow many a bitter pill. There were many unsatisfactory features in the
Act, which they had to agree to lest they should lose the whole Act. There
was a sorb of despair and poignant feeling in every member of the Congress
Party that the country was not free, that they were not free agents and that
they could not have this Act according to their desires. = That was the
positicn then. Of course, you know it much more than myself.

The note that was struck then and the aim that was put forth by every
member that took part in the discussion was, 1 need not say, nationalisation.
They talked of it, but they knew that it was at that time a distaut ideal.
Now, we are a free nation. There is no third party in the way and there is
none o prevent us from having the Act as we please. Yet, what do we
find? Instead of realising all the dreams of 1937, we do not seem to be
anywhere near the ideal that was so fondly hoped for during those days.
Nationalisation seems to be as far as ever. It still seems to be a distant ideal
not capable of realisation in the near future, d

This is the opportunity for the hon. Mover to make a start with nationalisa-
tion, but I am sorry to say that he has not utilised that epportunity. He
could have made a small beginning with the general insurance business and
extended it later. But he has not chosen to do it, and as my hon. friend Shrt
T. "f. Krishnamachari pointed out the other day, under compulsory insurance
for tbind party risk, a lot of money is being invested for motor cars and other
;Such things by persons i this counfry. At least this could have been taken
over by Government. It would have been better if at least such a smalt
‘beginning had been made. Incidentally, I can tell you that the Govern-
ment could have found out how erratic the traffic control in the capital is,
fiscause they will have to be paying bills for cars that are being damaged
and 'they will, as a result, try te improve the trafic regulations i the
capital.” e
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. Instead, the hon. Mover gives us a coneolation in tbe shape of clause 9.
He has said that it is the compromise for nationalisation. Now, what does
that clause say? A public company limited by shares can by a special reso-
lution convert itself inte a public company limited by guarantee and forward
a scheme to the Central Government, and then the Central Government will
examine that scheme and if they accept the scheme, then that will come
to stay. But any person who is aggrieved may within ninety days move"
the High Court and if the finding of the High Court is different, then that
is final and cannot be questioned. This is the alternative to nationalisation
that the hon. Mover has sought te offer and he says that it will be helpful in
improving matters. If I may say so, though I do not want to use strong
language, it is adding insult to injury.

I this is going to be the measure and speed of nationalisation that we are
going to bave, even in such an innocuous sphere as insurance, then I should
say I am sorry fer this country.

Sir, again looking at the Bill as a whole, I am constrained to say that it
does not look like an Insurance Arendment Bill. It looks like a Criminal
Tribes Act- We have abolished the Criminal Tribes Act in Madrss and youm
caunot call anybody a-criminal. tribe by birth now. But we are made aware
by the Government that there are criminal tribes by calling and this celing
of insurance seems to have & lot of criminals in its fold. I am very sorry
that those who are responsible for this business in this country should have:
brought about such a state of affairs.

ﬁmP?roI. N. Q. Banga (Madras: General): Why not then agree 1o nationalisa-

8hri 0. V. Alagesan: True; that is what I am coming to.

Sir, I do net mean to say that there is no justification for Governmen?t to
have brought forward this strict measure and if the other measures that were
proposed by Shri T. T. Erishnamachari yesterday, namely having a Govern-
ment directer -en every directorate of insurance compsanies and also having an
qulesgminfl board are introduced, then the cup of humiliation for the industry
will be full.

What 1, therefore. wish to say is that the information, the comfidential
inforrnation, that is in the possession of Government should be made public.
Otherwise the people may thimk that there is not much justification for Gov-
ernwment to bring forward such a strict measure as this. Though the Govern-
ment sll the while possess the information in their hands, others may not
know it. Those who do not have any inside knowledge of the working of
these companies may find it difficult to find justification for this measure.

ven Mr. Sidhva the other day dil not want to disclose the information in
his possession; he wanted anxious Members to go to him for enlightenment.
Se it i better that the Government publish this information and I am
sure it will prove to be a greater deterrent on the errini cempanies than any
penalties or-any restrictions that yeu can think of in this Act. Sir this is
only a suggestion. I do not know whether the report of the informal com-
mittee that wept into this question after the Cowasji Jehangir Committee has
reported, is published. I should like to have it published and a copy placed
in the library. I think the hon. Minister will find it easy to do it.

Again, Sir, as my friend Prof. Ranga suggested, if insurance companies:
have "any self-respect they should now come forward and say: ‘“We do not
wont $o work under this Act. You had better manage the whole business,
because it is 0 humiliating to ue.”  They could even take the credit of
Sorcing nationalisation upon this Government which is so tardy. But the
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question is: ‘“Will they do s0?’* They are wiser men and they may not have
anything %0. do with such sentimental nonsense as selfrespect, and as my hon.
friend Shri T. 'T. Erishnamachari said yesterday, they may try to fiad loop-
‘holes and try to do a little more high jump, beosuse as he said the higher the
fence the greater the skill with which they try to jump over this fence. Sir,
a genileman who holds a very important position in relation to banling in this
rountry made a statement sometime back which appeared in the papers. He
said: “‘If anybody wants to commit temporary misappropriation, he sterte a
bank. If he wants to commit permnanent misappropriation he starts an insu-
rance company’’. The information that went into the hands of the Cowasiji
Jehangir Committee, I think, seems to justify the assumption of the gentle-
man. This Bill, I am glad to find, has been largely modelled upon the
~Cowasji Jehangir Committee’s report and many of their recommendations
have been incorporated in the Bill. I should say that some improvement aleo
has been made in some respects.

Sir, investments are sought to be controlled by sections 16 and 17. It ls
.good that these restrictions have been laid down. But I $nd, Sir, that a
concession has been shown to United Kingdem securities which is beyond any
_justification.  Sir, they are allowed to continue for four years and the Central
Government can make the period even longer—they can msake it six years. I
do not know, 8ir, why this concession should have been shown in favour of the
United Kingdom securities, against the principle of which you and your
«olleagues fought ten years ago.

Another point that the Jehangir Committee reported on was that the per-
<entage of deposit in any Bank need not be sbove two per cent. I think that
the Bill allows three per cent. One other point has been omitted. That is
with reference to fixed deposits. Tke Jehangir Committee said that that need
-not be longer thau one year. I think that provision can be added in a suit-
.sble plaoe in the section desling with control of investments.

Then, Sir, we come to the other msjor question of control and limitation
»©f expenses. My friend the previous speaker said that we need not pud any
limit upon ocommission. @~ When the original Act was placed on the Statute
Book it was claimed that the limitation of commission was the backbone of
.the Act and I do not know whether conditions have changed now. It is good
that the limitations placed on commission sre even made stricter and are
.continued.

Then I am told. Sir, that on the matter of fixing the oversll expense ratio
.statutorily the big companies wanted them fo be 90 per cent. of the first
-vear's premium and 15 per cent. of the renewals. The small companies ob-
_jected saying that it would not be in their interest and it will harm them. I
do not imow how far this is true, but it would bave been better as some hon.
Members have pointed out if an upper limit had been statutorily fixed for
ihese expenses.

Rir, T do not know whether the elaborate machinery nrovosed in this Bill
-awill be able to rise equal to the task and do justice to it. I think it is very
-doubtful whether they will be able to confrol expenses satisfactorily —The
zlgborate machinery that is devised under this Bill, I think, somewhat
vesembles in some respects at least, the Press Advisory Committee on whose
vecommendations Government i to take action against. the erring newspapers.
‘Here it is different, and I do not think: that we will have the desired - effeot
through this machinery, because, if you leok into the constitution of the Insu-
xancs Council and the varioua executive committees and the other committees
-that are sought to be created here, they are all over-weighted in fsvour of
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insurers’ interests, and the powers that they are given also are not com
mensurate to the task that they are called upon to do. In proposed sectinn
64 K, I think it is clause 45, the power of the Executive Committee of the
Life Insurance Council to control expenses is given. And the Committee can.
fix, with the approval of the Controller-General, the limits by which the actual
expenses incurred by an insurer carrying on life insurance business in respect of
suck business in the preceding year may exceed the provision for expenses
oontained in the premiums received by him during such preceding year. It
al! boils down to a post.mortem examination, and you can rest assured that
the Committee, being already overweighted in favour of the insurers, would
not like to disoblige their collengues, and they would try to regularire and
approve any excess of expenditure that might have been incurred by the com.-
panies.  So I am afraid that the control that will be exercised by this elaborate
machinery may not be sufficient: 'What I mean is this: Regarding controb
ot expenses, though the managing agents are no more there—the managing
agende against whom the then Mover of the old Bill said thad he had developed:
a homicidal mania, that is what he said, and many other Members also had
a similar mania—though these managing agents are not here, they have been
replaced by managers and managing directors who do not hesitate to play-
ducks and drakes with puplic money. 7o comtrol all these people and all
their transactions is very difficult. I think it is very doubtful whether these
Executive Committees will be able to do it.

Then again, Sir, it bas been proposed to give power to these Executive
Cemjuititees to do several other things, nam:ely, they can bold examinations for
insurance agents. 1 do not think that that is necessary, because insurance
agentr are of a type who do not pass examinations but succeed in the profession-
very well. 8o holding examinations for such a lot who are rather averse to
all examinations, I am afraid will not improve the calibre of the profession.
They fail in examinations :ud shine in the insurance busiress. So I do row
think there is any necessity to have examinations for these agents.

Sir, there is another thing—a more important aspeet of this expense ratior
which is likely to be overiooked. I should like to have the indulgence of
Yourself and of the House to read the following sentence that was uttered by
Sir N. N. 8ircar in his closing speech, when he was discuesing the various
benefits that have accrued to the country from the legislation. He made this,
among other points. On the question of expense ratio, he said—

“I"e have mot been able to fix the expemse ratior bat I do enbmit that indirectly, thers
has been a check on exponse ratio, by providing for the maintenance of 56 per cent of the
liahilities in guiltedged securities, by limitation of ission and probibition of rebates.”

That ia what Ee said, and he almost seemed $o regret that i§ was not possible
to have a provision for expense ratio. Even now we do not seem to be any the
beiter since we have not been able to provide for any gatisfactory -expense
ratio, and we have thought of only this elaborate machinery %o enforce control
of expenses.

Mr. Deputy-Speaker: Ts the hon. Member likely to go om for a long time?

£hrl 0. V. Alagesan: I would like to take 8 few more minutes.

M. Deyu.ty-Spelker: In that case, the House will now stand adjourned
to 230 p.m.

The Assembly then adjourmed for Lunch, till Half Past Two of the Clock.



The Assembly reassembled after Lunch at Half Past Two of the Clock,
2r. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

8Shri 0. V., Alagesan: Sir, when the House adjourned for Lunch, I was on
the question of expense ratio. The more important object for fixing an
©Xpenae ratdo ia this. Iu this country, the average amount that is insured for
is bevween Re. 2,080 and Rs. 2,500. By limiting these expenses, the object
is to reduce the premiums to a greater extent than they ars now prevalent
and to enable the poor people to take advantage of insnrance. As has been
pointed out, there is room for expabsion of this insurance business in this
country many times more than what it is at present. That was the object.
The previous Bill which went up to the Select Committee stage had pres-
cribed various ratios. The hon. the Minister said that they were not scientific,
that they are more or less arbiteary, and so he has had to fall upon the pre-
sent device. If you go through the tables, Sir, you will find that they have.
fized different limits for different companies, with different years of standing,
and difference in capital i0o. It is flexible and elastic and if it is necessary
that there should be still further chamges to be effected in those tables, they
.can very well be done. We are told that because the Insurance interests
objected to this ratio being fized, that Bill was withdrawn and the present
‘has been introduced. I would request the Select Committee to consider this
matter once again and give their best thought to this and see whether they
«can, even with changes in the previous tables, have them incorporated in the
present Bill.

I may give a few figures. = The companies in their first four years may
spend 100 per cent. of their first year’s premium and twenty per cent. of
their renewals; companies from five to seven years standing, 96 per cent. of
the first year’s premium and 18 per cent. of renewal premiums; companies
frorn eight to ten years, 93 per cent. and 163 per cent  Again, Sir, after the
tenth year, if the insured business in force is less than two crores, they are
allowed #o0 spend 90 per cent. of the firet year’s premium and fifteen per cent. of
renewal premiums; if it is not less than two crores, 85 per cent. of the first
year's premium and 13 per cent. of renewal premiums. 8ir, if it is necessary
4o change these figures, the insurers can be accommodated, and the changes
-effected and the elaborate machinery that is provided here may be asked to
-adminisfer this. They will have something concrete to administer and to see
that that limit is not over-stepped, instead of leaving them to decide whether
a company which has overspent bas done properly or not. It will be putting
them in 8 wrong position too. So, as I said before, I would request the Select
Committee to go into this matter once again and see whether they cannot
adopt these tables.

There is one other matter, namely, the Superintendent. Even during the
discussion on tbe last occasion, the Superintendent was called by several
names; members wanted to call! him Dictator, Hitler, etec. = Under this Bil},
e really becomes a very formidable person. He is invested with very wide
powers; he is really the boss of the whole insurance show of the country.
The success of this Bill will entirely depend, or rather very largely depend,
upon the personality of the person knowp as Confroller General now. It is
guite in keeping with his widé powera that his designation has been changed
“into Controller General.

Another thing: the success of the new Bill will depend entirely upon the
way in which it is worked. There are very complicated provisions. They
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have to be ever watchful and vigilant and even the Controiler Gemeral’s office
itself will take a long time to acquaint themselves with the provisions of this
Bill; they should also educate these Insurance companies in the new Bill and
ite provisions.  Unless the administration is put on a very sound and efficient
basis, beyond any question of incapacity or inefficiency, we. will not have much
result from this new Bill. So I hope the hon. Minister will bear this in mind
and try te set up an administration which will rise equal to the task of ad-
ministering this new zmending Act.

Dr. P. S. Deshmukh: What sbout the cost?

Shri 0. V. Alagemn: Of course the cost is there and you cannot have it
both ways. But I do not equate efficiency with inflated salaries.

Dr. P. 8. Deshmnbh: Another Ministty of Insurance?

Shri 0. V. Alagesan: I don’t propose any such thing. 1 should like to
point out some of the defects in the various provisions of the bill and I shall
not take long.

In Section 25 when action is taken against any Company, the Central! Gov-
ernment can require the Insurer to take such action in respect of any matter
as the Central Government may think fit. = They can give a chance, they
can appoint a Director for five years to improve the administration and try
to see whether that wikl improve matters without sfraightaway taking up
winding-up proceedings.

Again in section 81 which desls with commission for agents, the old section
has been changed. The old section allowed 40 per cent. for first year, 5 per
cent. on renewsls and 15 per cent. in other cases. Here it is 85 per cent.
for firat year, 74 per cent. for second and third year and 5 per cent. thereafter.
Bo for three years it comes to the same thing and if it s not very much
diﬁﬁerex(]lt from the old sectiort, I do not understand why this change should be
eftected.

Coming to Section 33, sub-section (8) of proposed Bection 42A which is
with reference to renewal of certificates for agents, chief, special ete., these
agents are required to procure business that is specified in the schedules and
they should get a certificate that they have procured that amount of business
from the Company and then apply for remewal. They are asked to secure
that businesg: within the course of one year and they are asked % apply for
‘renewsl ever before one year is out. I think there is a discrepancy and that
can be removed by asking them to apply within a month after the year is out.

. as A

Section 87 is reslly good. When s dispute arises between a smal policy-

holder and s Company, the Controller Genersl has been suthorised to decide

the issue and give his award and it shall be binding on the parties. This will

help very much the small Policy bholders who are mow harassed and whose
claims are not P8id then and thers,

Again on page 84 there sre two things—the constitution for the Exeecutive
Commiftee for Life Insurance and the Constitution for the Executive Com-
mittee for General Insurance. In the first instance eight representatives are
elected and four persons connected with insurance business are nominated by
Central Government and representing gsuch groups or ereas that may nob have
escured representation in the course of election. That is the Constitution for
the Executive Committee for Life Insurance. In the constitution for Exa-
cutive Committee for General Insurance, the same is repeated with a little
difference. Here 9 representatives of insurance are to be elected in their indi-
vidval capacity by the said insurers ir such manner from such groups and



29¢ CONBTITOENT ASBEMBLY OP INDIA (LEGISLATIVE) {67 Dzo. 1949

[8hA O, ¥, Alsgesan]

from such areas as may be se specified by the Central Government. So here
the Central Government specifies from what groupe and areas this election
should take place whicb is not provided in the first case. - I don’t know where
there is the necessity for sub-clause (d) of sub.section' (2) which says that
three persons connected with insurance business should be nominated by the
COentral Government eto. I think these two can be clubbed together and all
the fwelve either elected or can be nominated by Government.

These are the few suggestions I wished to make and there are other minor
details also into which I dor't wish te go. 1 hope the Select Committee will
give its best attention to these things and make the necessary improvemexnts
and changes.

Dr, P. 8. Deshmukh: 8ir, thisBill brought forward by the hon. Commerce
Minister has been assailed and with some vehemence from two opposite angles
of view. Mr. T. T. Krishnimnachari consiiered this bill hopeiessiy insufficient
to meet the requirements of the present times and he thought thiz was tinker-
ing with a huge problem. He even went so far as to use the word ‘monkeying’.
On the other hand a good many of the people concerned with vr attrached to
insurance companies think this bill is likely to cripple the whole mrogress of
insurance in India. I speak frem the point of view of smaller cempanies and
1 personally think that there is some truth in the crivicism from both the sides.
If it was the intention of Goveinment thot insurance in India was not perfornt-
ing ite duties properly, then the best propossl would have been %o come forward
with a whole-sale nationalisation of insurance for the whole of India. if that
was done, then we would have also had another vary necessary and desirable
reform, namely, the institution of a sort of compulsory State Insurance. Comn-
pulsory State Insurance is coming more and more in vogue a6 it is regarded as
an indispunsable Socia! Security Measure. The Governments of the modern
times have ceaged to remain Governments of the old.character and Governmenis
of the present day have not only to interfere in so many different spheres
which were not their legitimate spheres before but they have also to watch
and look after the welfare of the people directly. More and more we have the
people urging on our attention the advantages of socialisation and nationalisa--
tion and influenced by these ideas, some of us influenced by even slogans to
that effect, if we urge that a service like insurance should te nationalisecl, L
don’t think there is anything which is surprising in that suggestion. But the
situation that would be created by this bill is neither the one uor the other .
aud to that extent I certainly agree with the hon. Members of the House who
have spoken before me that the bill will on the one hand not secure the advantages
which it seeks to secure but rather worsen the situation as it existe ap presens.

In para. 3 of the Statement of Objects and Ressons the two objectives of
the Bill have been mentioned as follows:

‘(i) moking it difficult for designing financiers to get control of insurance compsnies
of to use insurance funds for speculalive purpeses, and

tit) preventing interlocking of interests between insurance companies and hankw.”

No one can quarrel with either of these two objectives. If the Mill really
aiméd at securing these objectives and no more I for one would probably have
supported it without comment. In the first para. of the 8tatement of Objecks
and Reasons, however, it has been stated that the 3ill has been brought *‘in
the light of the changed conditions arising out of the Partition and the changed
constitutionsl position.”” My complaint i3 that she Bill is, excepting in very
4w particulars, mased entirely on the recommendations of the Coxvas)i
Jehangir Committee and to the extent it s based on the recommendatione
of that committee, the Bill is out of date.
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‘t'he Insurance Act wag overhauled in 1988. A few chavges were effected

in that Act in 1941. It was then considered necessary to.oxamive the Irsurance.
Act ae it then existed .after 1941 in the light of certain comments, criticisms.
and defects in the working of the iusurance companies. From that point of
view a committee was appeinted and as a result we have the recommendations:
of the Cowasjee Jehangir Committee. . If the Partition has given rise to certain:
circumstances which have a bearing, direct or indirect, on the Insurance Act
and its working and if there is something to be said in regard to the chauged
constitutional position, I should have expected a more thorough eneuiry into
the present position. I contend tihat this has not been done to the extent
that T would have liked. The result is that this Bill, on account of the various.
complicated smendments suggested to the original Act, is in all probability
likely to tie the hands of insuvance companies hand and feet and then asked
to swin:. That is how, at any rate, it is going to affect the smaller companies.

Oue of the objectives, as I have stated, is to make it difficult for designing
tinanciers heir:g able to take sdvantage of compuniex which ar: not working so-
well and securing advantages that they should not have. The present Bill
has been brought forward to remedy that situation, So far as I can see, the
amount of control thai is sought to be excrcised on the working of the
insurance companies and the smount of interference in their day-to-dsy affairs
is going to be so much that the thing which we seek to prevent from t.ah:'m?
place will probably be perpetrated on : larger scale on the very strength ot
the amendments that are here proposed- Under most of the amendments the
smaller companies are going to be directly afiected. The bigger companies
have huge funds at their disposal. There is no question that their funds should
be taken over. They can always fulfil all the requirements stipulated by the
Controller-General or any other officer appointed for the pirpose. Tt is there-
fore going to be difficult only for the smaller companies. I do not think any-
body said that the smaller companies should not live. If that werz the inten-
tion of the Governwent they could set down a certain date after which they
will refuse to vegister any new insurance company. T do ot think that tha$.
is the intention. If you look at the provisions of the Bill from the point of
view of the smaller struggling companies (companies which can by no means
be accused of either of these two charges which have been made against certain:
financiers or the management of certain compauies) these are the companies
which are going to find it extraordinarily difficult to fulfil the provisions sought
to be incorporated by this Bill.

T for one would not have minded the Controller-General having largs
supervicory powers and powers also to interfere, if any coinpany or it manage-
metit was not up to the mark. What is tantalising and going to obstruct the.
smooth progress and prosperity of the company is that there is too much
interference in their internal affairs and day-to-day sffairs. If vou look ab
the suggestions made so far as expenses are concerned or the method of pay-
ment to the agents ia concerned, you will find that the Act will be either
unwerkable or it will stifle the smalier companies aitogetiher. From that point
of. view L would urge that we take a little more time on the passing of this Bill’
and I do not think anything will be lost thereby. If it is our view that insure
ance should be a nationalised concern, let us make up our minds and take
it up as such. I happen to be connected with a small companv, for the
management of which I have very great regard. Insurance i the eyes of"
%ome may prebably be exploitation of the smaller men. Unless the manage-
ment 1 immoval or of a kind that it should not be, I do not think insurance
ean be styled as exploitation. In fact if it were not for the insuravce com-
nanies and the efforts made by many people in this direction, we would never
have reached the stage at which we are at present. India is notoriously back-
ward so far as insurance is soncerned and there is a very great deal of Iseway:
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to make up, because this is & matter of social security, which should be avail
able to the people in a larger and larger measure. From that point of view
I for, one would not like to cripple the initiative of those persons who come
forward to orgavise and work insurance companies. I would much rather
‘give them the 'atitude to work on their own without any crippling restrictions,
at the same time reserving in the hands of the ControllerGeneral or any other
authority immense powers to check mismanagement as also to intervene
wherever it is thought necesssry. But all the various restrictions placed in
the working of the companies I would not like to be included in the Bill. If
cannot be gainsaid that there is a radical change in the whole structure of
life insurance that is going fo be effected by the provisions of this Bill. If
at all it is necessaty to have these provisions I would at least plead that more
time should be given to the companies te enable them to adjust their affairs
to the requirements.

Shri B, L. Sandhi (East Punjab: General): It is only sn smending Bill.

Dr, P. S. Desbmukh: An amending Bill may become the sole Bill tomorrow.
An amending Bill does not take away any of its rigours, because it is going %o
be the law of tomorrow. I do not think any consolation can be derived from
the suggesiion made by Mr. Sondhi.

Shri B, L. Sondhi: That is what they claim.

Dr, P. 8. Desbmukh: According fo the previsions stuted here only one
calendar year is tu be given Jor those persons for recovering advances made as
well as adjustments so far ss capital and investment are concerned. I would
plead that the period should be at least three years from the date of bringing
into effect the pruvisions of thie Bill

It is sought to be provided that insurance will cease to be remunerated on
a commission basiz. Such a provision is bound to hinder and impede the p:o-
gress of insurance business that the commission basis has been able to achieve
and the initiative and energy that managements are able to show under the
present sysfem will be curtailed. Development of the business will be uffected
and it will iapede, if not bring to a standstill, the spread of insurance.

Whether ¢ manager has or has not the capacity to handle more than one
concern, or whether he should be a director of more than one conc®&n are aiso
matters for each individual director or Board of Directors and there should not
be any hard and fast rule, unless something mischievous or wreng hes been
brought to the notice of the Government. As I said, I am in favour of giving

- large powers to the government Department but there should be no
M. interference in the srdinary course of business. It is from this point
of view that many of these provisions are really objectionable.

Sa far as the provisions relating to investments are concerned I certainly
agree with what has beesn pleaded by my friend Pandit Govind Malaviya in
this respect. We lmow for certain that the rate of interest which government
securities carry is very low. Apart from the margin between the premium
and the risk, the interest earned is the sole source for the yrogress of any com-
pany  If that is restricted by the low interest that government securities and
thz other securities which have been recommended offer, there is absolutely
no chgnce for an insursnce company to prosper in any way. Ag a matter of
fact the provisions that exist in the 1988 Act are themselves g0 strict aud
stringent that insurance compani¢s have already become a sort of charitable
institutions. As has Been stated by a number of my friends, it is years and
vears that shareholders have brought the sbares and paid the share money biit
they huve received no profit, ne bonus and no dividend of auy sort.
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Suri R. K. Sidhva (C. P. and Berar: General): Who derives the profits?

Dr. P. 8. Degshmukh: My friend Mr. Sidbva wants me to tell him who
derives the profit. I agree that a large share af:phe profits goes fo the manag-
ing directors But if directors are watchful ar shareholders are watchful it
is always possible to ses that managing directorssdo not make exorbitant profite,
I can tell him thai so far as my company is concerned it is working really in a
veyy satisfactory way. It has a sort of rural bias, it believes m working for
the rural population and making them insurance-minded. From that .point of
view this restriction on investments and tying the hands of the
insurance company wholly is bound o be a very detewrent factor, so
much so that in ail probability all honest workers in this field would preier that
the Government should take over the whole thing. In fact I have the perniis
cion of my managing directors to say that they will be the first to- advocate,
and to do ‘anythivg that the Government wants, for the nationalisation of the
insuranoe companies. I bave not the slightest doubt about it. Bus in case
it is the view that private insurance companies also have a part to play, that
in the all-sided development of the country we have not yet reached that
stage when state insurance alone will be able to undertake and cope with the
sele respopsibility, I would earnestly plead that there should be no hurry in
rushing this Bil! through this House, because this House is so composed that
anvthing on which Government bas made up ite mind is bound to be passed -
within the course of a few seconds or a few minutes.

: Shri L. Krishnaswami Bharathi (Madras: General): No Government is like
that. :

Dr. P. S. Deshmukh: Fortunately for the country and for the world every
Goverument, is not like that.

Shri L. Xrishnaswami Bharathi: Then it will be like the French Govern-
ment!

Proi. N. G. Ranga: Taking two days to complete general discussion!

Dr. P. S. Deshmukh: 1 do not think we have taken unreasonably long on
any piece of legislation, unless my friends want a dictatorship, full and com-
plete. I am sure what exists is very little short of it under the present cir-
cumstances. A few individuals bave to make up their mind to pass a certain
laww and that can be imposed with every possible restriction on discussion end
debate without any opposite views being expressed here for want of titne aud
it order to rush and go to another piece of legislation.  This is the character
of our parliamentary democracy. That teing so, 1 would certainly plead
that on a Bill like this which really touches many aspects-of the sociai :2nd
economic li‘e of the country There should not be any rushing through. Other-
wise, as I stated. whenever Govermment sponsors any measure there is very
little tims for anything else or for any fair and open criticism to be made, and
the country and the People are saddled with a piece of legislation the contents
of which neither they nor we their representatives here have had sufficient time
te weigh and consider. Sir, I was prevoked to make these genéral cbearva-
tions in greater detail by the intenuptions that were offered.

Axr I bave already said, nobody wants that an undue advantage of the funds
of ingurence asmpanies should be taken se 88 to indulge in speculation or for
the purpose ..f exploitation on a larger scal:. That end is welcome and 'no-
body would quarrel with any provisions directly contributing to the achisving
of thia vesult But, as I said. in seeking to secure this this Bill interferss
with the day-to-day workipg of the insurance companies, and to that extent i
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will defeat its own purpose and probably encourage the larger companies and
speculative financiers to get greater confrol over these small companies. That
is common-sense; that is absolutely logical. If the smaller companies are not
in a pogition to carry on their business under these conditions, the only alter-
native open to them, so long as nationalisation is not there, is that they should
approach some big company or some big financier and tender their manage-
ment into their hands. Therefore, exactly what we are trymg to prevent is
likely to happen in a larger measure if we are not careful arc cautious. =

Sir, I do not wish to go into any greater detail than I have done. Many
points have already been made by other speakers. These are the general
observations ‘I would like to make in commending the Bill to the Select Com-
mittee.

Mr, Naziruddin Abhmsd (West Bengal: Muslim): Sir, as has been pointed
out by Dr. Deshmukh there are two scheels of thought in this House
One is that the Bill does not go far enough, that it is tinkering with the sub-
ject, and the other is that it is going too far in the direction of reforms. One
statement of the hon. Minister while moving this motion was a little an bigu-
ous and I was doubtful as'to what he meant. He said that he would he the-
last Minister to deal with a Bill of this nature. I believe he meant thai he
would be the last Minister to withdraw this Bill

The Bil)l has been well-considered. It has been before the public an:
before the Assembly for a sufficiently long time to enable the House and
the Select Committee to give it a proper shape. In fact there are some big
evils which the Bill really wauts to cure. One is the prevention of monopolies
in the management of insurance business. The well-knowa form is to buy
shares at a very heavy premium, have a control over the management and’ then
do what they like. I suspect that it is for this reason that many insurance-
companies do not give any dividends at all. No incentive is left in the investor
to keep it long and the management tries to buy the shares by sending special
agents to individual share-holders. This is an evil which ghould be checked
and monopolistic tendencies in the wmatter of mangement and control should
be dealt with severely by the Select Committee. As a result of these mono
polies obtained by unfair means by persons who are not competent to manage,
we #ind that insurance is managed in a most unregulated fashion and the
quality of work deteriorates very fsst. One of the evils in the management
of insurance companies is fraud. In fact, there are many cases where lives
worth not six months’ purcliase have been insured for 30 years and it bas
come to the notice of many already that people having insured their lives die
quickly, within six months or a year. That is not a rare thing. In fact, the
police were after a gung of perzons who did this thriving business for some
time. Too many persons who were certified to live at least 20 years have died
quickly. In this type of business the most unscrupulous persons take part
and unfortunately some doctors also are known to have taken part—they are,
. of course, ezceptions. This tendency should be checked and, therefore, the
Select Committee should go into this question.

An Honourable Member: How can you do that? Nationalise it?

Mr. Naaruddin Abmad: Nationalization should be the last thing we should
think of. (Government is already overburdened with a lot of things with which
it cannot cope. 1t cannot give us clothing, it cannot give us food, it cannot
Jive us sugar. 1 submit nationalization is being too freely talked about iw
‘thia House without realising its seriousness, (Interruptions) As to how fraud is to-

-‘be checked, it is a matter which I shall leave to a specialist like Mr. Bharathi..
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"A'nother welcome feature of the Bill is to convert proprietory companies
‘mto mutual companies. That would have the .affect of preventing the
accumulation of profits in a few hands and distrithiting the profits to the in-
sured persons themselves. That is a welcome feature. )

The Bill also aims at limitation of expenses. In fact, the expense ratio in
‘some companies is really very high and should be reduced. The Bill has this
in view.

There is some amount of confroversy as to how far and whether we should
reduce the remuneration of the agents. There has been some amount of
heated controversy over this. I submit the Select Committee should strike
a middle course and try to reduce the commission in cases where they are very
high and in cases where they are reasonable, they should not. be touched.

The question of small companies has been raised. That is really a’ very
seriougs matter and should deserve the anxious censideration of the Select
Committee. The expense ratio of small companies is naturally very high.

Bhri M. Tirumala Ra0: What do you mean hy s small company?

Mr. Wasziruddin Ahmad: The expression has been used by a friend and
peighbour of the hon. gentleman—Dr. Deshmukh. It is very difficult and
improper at this stage for me to attempt a defimition of small companies
‘8mall companies are those companies which are small. In the case of small
compupies—and I leave the Select Committee to find out what are small com-
panies—the expense ratio i¢ very high. Theif outturn is small and the little
pasy and commission that they give works at a high percentage over amaunt of
‘business done. Therefore, in such cases 1 agree with Dr. Deshmukh that .the
Select Committee should have a special eye for them. There should not be one
common formula for big companies and small companies. For small com-
pabnies some special formula should be worked out so that they would not be
wiped out by the pressure of big companies. An attempt should be made for
small companies to combine and become big companies; otherwise, it would
not be very easy for them to exist in the struggle for existence.

There is a controversy as to the.question of investments which resuires
very careful cobsideration. The requirement of : certain minimum percent-
age of phe life fund being invested in Government securities may be rather in-
convenient. In India many insurance companies are working at a loss, their
expense ratio is very high. The saecret of success of an insurance company
is the reduction of expense ratio, but in the beginning the expense ratio is
really very high. It is only when the company has got some geed business.
‘that that ratio comes down. The other way of making companies successful
is to make the maximum of income, consistent with safety, from the life fund
that is invested. Ib fact, the policy of investment would have been the other
way for counteracting the high expense ratio in Indis. (Government securities
give us very low return. There are investments which are safe and which give
us a much greater return. In the case of small companies or companies which
are not very prosperous, one way of making them stand on their feet and
‘competing with others is by allowing them some amount of latitude, consistent
with safety, to have their imvestments in other securities than Government
securities. That way they car make up for the higher expense ratio and show
some profit. Some companies in India worked on that basie. and thex have
sucoeeded largely. In these ecircumstsnces, the question of the principle of
‘investment and the proportion of Government securities should he carefully
reviewed by the Select Committee and a cut-anddried formula to be applicable
in all oases should not be accepted without consideration.
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With regard te agencies one thing need be said here, that is that their re-
muperation in some cases: is very hich but in most caseg it is a pittince. A
single formula fo deal with all cases will not do. I know of some well-to-do:
agents who have the habit of ‘‘subletting” their agencies just like a teuant
subletting his house. The big agent allows some small agent to have a per
centage and the agent in the second degree employs the agent in tbe third
degrae and so on. If the amount on the whole is large, this will work hard.
ship and injury to fthe policyholders.

&ir, on the whole I welceme the Bill and submit that the arguments whick
hav:s been advanced on beth sides should be carefully considered by the Sclect
Committe: and a formula agreeable to all should be accepted. The very fiict
that the Bill bas raised some amount of controversy is a recommendation that
it has not pleased all. But how could it please all who are ranged on (wo
different sides? As I have already submitted, I welcome the Bill and would
req jest the Select Comniitiee to go through the points carefully in fheir report.
That is all I have to say. .

The Hononrable Shri Satyanarayan Sinha (Minister of State for Parlia-
mentary Affairs): Sir, I move:

“That the quesiion ke mow put’”

Shri Lakshminarayan Sahn (Orissa: General): It is'a very important Bill,
8ir.

Mr. Spaaker: 1 agree that it is an important Bill and that is why I allowed
the discussion to go on instead of having it closed in the early morning today.
It seems abeut rine speakers have spoken and some of the speeches have been.
unduly long. That is why others have hed to be crowded out.

Shrl O. V. Alageaan: ®f the nine, were not some members of the Select
(Committee?

Mr. Speaker: None are members of the Select Committee.  Perhaps, the
hon. Member has forgotten the convention which Y have tried o create in this
House that people who are drafted on the Select Committee will have no oppor-
tunity of speaking here unless it be an exceptional matter. I am “faking care
to see that I ax not ealling upon anybody who is on the Select Committee.
Only thoss who are outside the Select Committee have spoken %oday.

Shri B. L. Sondhi: Can’t we ge on for seme time tonger? It is a very
importent Bill.

M. Speaker: I know it is a very impertant Bill. I am prepared, of course,
to ration time. But I feel that so far as discussion is concerned, the motion
for closure is not unreasonable. There has been sufficient debate. That is.
‘my feeling. So I would put the question now. If any bodr wants to challenge -
a division he can. I am prepared tc grant a division. The question is: )

‘That the question now put.”

The motion was adopted.

Mr, Speaker: I now call upon the hon. Minister. "

The Hounourable Shri K.’ G, Weogy (Minister of Commerce): I am very
thankful to the House for having subjected this very important Bill fo a careful
scrutinv. It was pever my intention to rush this measure without an
adequate appreciation of the ituplications of the various proposals that I have:
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placed before this House. As I stated in my opening speech, this measure
has had the advantage of consinued scrutiny from the interests concerned ever
since the Bill of 1946 was before the House. Moreover. many specisliste
were, at the instance of Government, given an opportunity to further examine
these provisions from different angles.  After héering the debate, T 2m more
than ever convinced that tbis measure which represents the largest mensure of
agree‘ment on fome of the most controversial” points is really in the best in-
teres's of the country.  Severa] points of detail have been discussed by hon.
Memoers which it will be for the Seleat Committee to consider and I must say

seme of those raints would i i
S require to be very carefully considered by the

T should. however, like to dwell upon a few points of s general character.
First, I would naturslly refer to the issue of nationalisation. As I esid in my
opening speech, this issue was raised as early s 1946. I have not heard any-
thing very new on this occasion. apart from wiag was stated in 1946. as regards
the general desirability of undertaking insurance ss a national ventwwe. (Shre
R. K. Bidhva : That is the greater resson why you must accept it.) There
have been, however, some points urged in favour .6f nationalisation ¢n the
pregent ocession to which I would like to refer.

Tt swas said by my hon. friend Dr. Deshmukh that it is the smaller com-
panies which would welcome nationalisation rather than accept this measure.
We heard a let about the lobbving that is supposed to he taken place over this
nreasnre. I do hope that those hon. Members who have spoken in favour »f nution-
alisation—at least some of themm—have not been influenced by interests represent-
ing the smaller insurance companies, whose object if appears to me is 1o put
off the evil day, that is, to postpome this measure so that they can enjoy the
comparative freedum which they do at the present moment in the matter of
management of insurance cornpanies for some little more time.

I would like to draw the attention of the House fo one fact, and that is that
in the consideration of the present proposals we did bring in representatives of
smaller companies who participated in the discussions as members of the In-
surance Advisory Committee as also of the Special Cornmittee that wus
appointed at the instance of the Insurance Advisory Committee. As far wa I
recollect—and I did preside over the final Conference that took place, a Con-
fereace at which the representatives of all the various interests of insurers as
represented on tke Insurance Advisory Committee and the Special Commiitee
were present—and I do not recollect having heard the slightest objection raised

the pame or on behalf of any smaller companies as regards the justification
of the proposals now before fthe House. Apart from that, if the smaller com-
panies were really opposed to the present measure, I should have expected a
representation to have been made by those bodies which sre supposed %e apecially
reprezent their intetests, There are the Federation of the Indian Tnsurance
Companies Association, Delhi, and the Life Insurance Companies Association,
Calcutta, which T understand are considered to represent the interasts of the
smaller compunies and these Associations have not raised their voice in oppo-
sition to the rrerent measure or to the procedure that we propose to follow in
the passing of this measure.

Shri B. K. Sidbva: May I, with your permission, enquire whether the
Coiiference of Agents was also convened?

The Honourable Shri K. C. Neogy: I am nob in a pogition to savy what the
Conierence of Insurance Agents may have said on the subject. All thai T can
say is that the Conference over which I presided their representatives were

fven a hearing and whatever provisions have been made affecting their in-
rests were made after a full considerstion of their viewpoint ss expressed at:
that Conferetice.
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Shri Jaspat Roy Kapoor: Were the Agents cansulted in any way at any
stage 7
* The Honourable Shri K. 0. Neogy: They were, at the Cenference over which
1 presiiied: ihe agents, representatives as also the representatives of the Chief
Agents. :

Shri Baj Babadur (United State of Matsya): Wiil you kindly clarify the
manner in which provisions relating to agentz have been liberalised?

- The Homnourable Shri K. €. Neogy: I referred to one feature, as regards the
right to receive renewal commission, as also the proposals regarding the forma-
‘tion of Provident Funds for their beuefit.

Prof. N, G. Ranga: And seven years instead of ten.
The Honocurable Shri K. C. Neogy: All that, T have already said.

So far as the comparative merits of State management of insurance, i.e.,
-nationslisation, and the present practice of prlvute enterprise in insurance are
.concerned, the Insurance Year Book of 1946 gave in parallel columns the argu-
ments pro and con in this matter snd I would commend it to the attention of
:my hon. friends. because I feel that when they go through this objective state
‘ment of the merits and demerits of both the systems, they will perhaps per-
euade themselves that there is something to be said in favour of continuation
~of the present systom at least for some time.

Sir, I entirely agree with the view that the circumstances on which the
‘Cowasji Jehangir Committee reported, and which actually led te the present
measure, in 8 sense, constitute 8 most disgraceful chapter in the history of
‘Indian insurance business and that there is a good deal of justification for the
-criticism which the proposal that the present aystem should continue, though
under certain altered conditions, has met at the hands of some of myv hon.
friends. 1 hope that it will be a8 warning to the insurance concerns and that
4hey will see to it that the state of affairs—the deplorable state of affairs—to
‘which T have made reference does not continue any longer. In this connec
tion I must say that I was simply surprised to find my hon. friend Prof. K. T.
‘S8hah suggesting that the insurance companies should be given some more time
to reform themselves, although he was in favour of nationalisation. He bad the
_fairness to admit that there is a case for giving a further period of time te the
‘insurance companies to mend their ways under the proposed scheme which will
enable a larger measute of control and supervision to be exercised over their
affairs by a respousible officer of Government in collaboration, of course, with
‘representatives of insurance interests themselves.

Sir, I am very pleased to find that my hon. friend Prof. K. T. Shah does
not think, as my hon. friend Mr. T. T. Krishnamachari seemed to think that
‘the insurance companies sre past all surgery. past all hope yet, Sir, I associate
myself with that attitude, namely, that the insurance companies should be given
further time te improve their affairs.

Shri R. X, Sidhva: But how long?

The Homnourable Shri K. C. Neogy: That would depend upon the progress
“that they make.

Shrf R. K. Sidbva: Ther w1ll never make any progress; better nationalise
them.

The Honowrable Shri K. €. Neogy: The next point of general interest on
which I should like to dwell is as regards the desirability of bringing the general
Ansurance companies within the purview of some of the proposals embodied in



INSURANCE, (AMENDMENT)BILL 299

this measure. Sir, my hon. friend, Pandit -Govind Malaviva tried to go be
hizd the screen and give us an idea about certain intrigues that, according to
him, were responsible for bringing the general insurance companies within the
scope of some of these provisions. According to my hon. friend it was origin-
ially not intended to bring the life insurarice companie: within the provisions
relating to limitation of expenses, but that the real objest was to impose a
control upon the expense iatio of the general insurance companies from an
uiterior motive, and for the sake of appearance. according to my hon. friend,
the life insurance companies were brought into the picture. Sir. I have no
knowledge of what may have transpired behind vhe scene. but if the reference
is to the Bill that was reported upon in 1945, where, for the first time, the
Select Committee made proposals for statutory fixation of expenses both in
the case of life insurance and general insurance, T may point out that what-
ever may have been the origin of these proposale, the idea that the expenses of
life insurance companies should be rigidly controlled was independently just:-
fied. 1 have before me a separate minute which was appended to the Report
of the Select Committee by Mr. T. ' Krishnamachari. There he was scepti-
cal about the wisdom of bringing in nonlife business into the scope of these
limiting provisions. That went to indicate that that Select Committeg
actually censidered the cases of life insurance companies end the general in-
surance companies eeparately on the merits and not, as has been tried to be
made out here in this House that the one was tackei on to the other, although
it wus not intended initially that both should be governed by these limiting pro
visions. Sir, I would in this connection read a scntence from the minute of
disseut of my hon, friend AMr. T. T. Krishnamachari. He said: ‘I would be
louth to support any action by the state in this particular matter. unless a large
majority of Indian companies doing non-life business wish for this kind of limi-
tation to be fixed."

Now. Sir, whatever differences of opinion there may prevail at the moment
in the ranks of life insurance companies, T am happy to find that there is no
difference of opinion whatsoever among the gencral inserance companies as
regards the desirability of fixation of expense raties. Sir, apart frem the
~opinion which the representatives of the general insurance companies express-
‘ed during the various stages of the consideration of this measure, I find from
the latest issue of ('ummerce, a well-known commercial , journal of Bombay,
that the General insurance interests have once again recorded their declaration
that they want expenses of the general insurance compsanies to be limited and
limited by statutory provision, and not by the method that we have envisaged
in this Bill and which according to Government makes for a more elastic Pre-
-cedure than is provided by the suggestions made on behalf of the generail in-
surance companies. Now this ieurnal observes as follows. while welcoming
this decision. It says. "‘Opposition to the proposal of iimitation inay how-
ever be continued by the agents. T should be very sorry to think that any
hon. Member who has spoken in opposition to this opinion of the general in-
‘suzance companies, but at the same time trying to represent the views of the
genetal insurance cempanies has been misled by the agitation which ax point-
ed out by this journal, seems to be continued by the agents and not by the
'gen;zrﬂl msurance companies themselves. Now. this journal goes on 4o ohserve
as follows:

“It avgurs well to know that the insurers at least have staod up boidly to present a united
front in respect of this most controversial guestion.” )

Sir, in addition to this, 1 should like te draw the attention of the House #o
8 letter which I have just received from the President of the Indian Insurance
Association, which is the association representing the interests of the general
insurers. taking exception to some of the observations made yesterday in the
«sourse of the debate in connection with the general insurance companies.



300 CONSTITUENT ASSEMBLY OF INDiA (LEGISLATIVE) [@ru Bec. 1949°
[Shri K. C. Neogy]
Now. this gentleman who is the President of the association and has been
president for.-a number of years, and is himself asseciated not with a very
big genmeral insurance company but with what may perhaps be called a middl}-

g sized companf,', says in his letter to me, in justification of the support

whichl the general, T mean the Indian (Genera! Insurance Companies have given.
te this measure, as follows: . '

“

. ....our Companies even with 27 years standing have not heen able to build up a strength’
and tae positien that we should normally have been able to do if we had good and heaithy
working conditions.”

And further:

*We never had the intention of making limitation of expenses a ground for snatching .
away the business of the non.indian Companies. Al that we wauted to do was to pretect
the interests of the Indian (lencral Insurance market from the onslaughts of powerful groups.
of foreiBn companies.....""

Then again:

"

....it must be realised that general insurance business constitutes s very important
gectar in servicing the national economy and only a well organised and sirong general insur-
ance market can leok after the srowing needs of this country.’””

And he says with reference to the ullegation that was made yesterday that
these smaller general insurance companies had been coerced to agree te the
provision regarding limitation of expenses:

“....1 would like to state categorically that this is nothing but a myth and that the
censent of the cempanies concerned was voluntarily available becanse the Compsniée have
cerme to fully realise that there is only one salvation for the Indian Insurance to survive
and that is to enforce upon themselves voluntarily a ceiling on expenses.”

Shri B, L, Sondbi: May I ask the hon. Minister what is the percentage of
reinsurance that falls to the foreign companies?

The Honourable Shri . C. Beogy: That raises a different problem alto--
gether. What I say is that the unanimity with which they have supported
these proposals is remarkable. Thst is what I am pointing out to the House.

Shxi B. L. Sondhi: The so'ution for the who'e thing is nationalisation.

‘Phe Honourable Shiri K. 0. Weogy: Yes, those who do not want. restrictions,
of this nature glibly talk of nationalisation.

8ir. there has been some amount of misapprehension in tbe minds of some-
hon. Members in counection with the reference to securities gusrunteed by the
Becretary of State I am advised that this merely describes the category of
existing securities, nnd it is perhaps necessary from the technical point of
view to continue to describe these securities by this particular description.
But if, on furtber examination of the matter it is possible to alter the deserip-
tion in & manner snitable tp our present conditions. the matter would certainly
be considered in the Select Committee. I need mt 2dd that we do not
acknowledge any Secretarv of Stste to-day.

Sir. as regards the preportion of investments he¢'d in nonlndian securities,
it is n fact that the non-Tndian companies hold and they are permitted to hold
under the present law a proportion of their investments in non.-Indian securi
ties. The position would comsiderably change in future, but in all fajrniess
we had to give to these interests sufficient time for the purpose of making the
pecessary adjustinents in their portfolios, and we are advised that the period
which we have proposed in this Bill is nothing very unreasonable. If, for ins-
tance, we were to have these non-Indian securities unloaded -on the market,.
which would be the case if we were to be more strict about this time limits.
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any unloading on a large scale within a short period of time may have bad a
very disturbing effect upon the money market. Not merely that, but inci-
dentally, the security of the policy holders as a class might be affected by uny
hasty unloading of such securities. It is, therefore, even necessary from the
point of view of the poicy holders to be a little guarded in enforcing these)
mterim provisions, <

Sir, a good deal of apprehension has been expressed as regards the inter-
ests of the smalier companies. both of the life kind as also of the general class.

Shri B. L. Sondhi: :Smaller or younger companies?

The Honokrable Sari K. C. Neogy: It is feared that smalier insurance com-
panies of both these categories might suffer if the provisions of this measure
were to be enforced strictly against them. 1 should like to commend once
again to the notice of this House the provisions regarding the setting-up of
statutory insurance councils on which wouid be represented not merely the
biFger companies hut also the smaller companies and the Government them-
selves have taken the power to nominate if need be, representatives to repre-
sent such cuategories of compunies as may not succeed in securing adequate
representation otherwise. Even when the insurance associations have made any
recommendations regarding the scale of expenses. that could be given effect to:
only by the Superintendent of Insurance. There again. the Government would&
take into uccount the special interests of any group that might require
to be specially safeguarded. As a matter of fact, it is specifically laid down
in the relevant provisions in this Bill itself that the scales of expenses might
differ in the case of different groups of companies, meaning thereby that the
scales wou'd not necessarily be uniform, and that there would be a good &eal
of scope for lenient treatment of the smaller companies in this matter. I have
not the least hesitation. therefore, to give an assuranee to the smaller com-
panies that their ipterests would not, in the least. be affected by the operation
of these clauses of the Bill, and if they do notv find adequate representation on
the hodies that we contemplate. they will always have the opportunity of
representing their case to the Government.

Sir, I think we have had a very useful discussion on the whole of thig
measure, and as I began by saxing. this represents perhaps the largest common
measure of agreement as between different viewpoints, and as regards different
interests, which are directly affected. and it is in that spirit that 1 would ¢om-
mend this motion to the House. I.et me assure the House once again that
all the various specific suggestions that have emanated from different hon.
Members who have spoken will be fully takea into consideration by ske Select
Committee and I hope that the measure that will emerge out of the Select
Committee will command the unqualified support of this House.

Mr, Speaker: The question is:

“That the Bill further to amend the Insnrsnce Act. 1938, be referred to a Select
C'omnitte: cousisting of Shri M. Ananthasayanam Ayyangar, Shri T. A. Ramaliogam
Chetfiar, S8hri Aror Chandra Guha, Dr. B. Pattabhi Sitaramayya, Shri B. L. Sondhi,
Shri L. Krishnaswami Bharathi, Shri Prahbudayal Himatsingka, .Sbri Mohan Lal Gaatam,
S}i‘t/ Rohini Kumar Chaudhuri. 8hri M. Tiromala Rao, 8hri B, 4. Ehimji, Shri M. R. Masani,
Shri Mahavir Tyagi, Shri Ram Nith Geenka, Shri Ajit Prasad Jain and the Mover, with
stractions to report on or hefore the 15th December, 1949 aad that the number of Members
g‘hose presence shall be neccessary to constilule a meeting of the Committes aball be
ve.”

The motion was adopted.
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Mr. Speaker: The next item in the agends to be taken up will be the Bill %o
-extend certsir: laws relating to taxation on income to certain areas. I under.
stand that the hon. Dr. John Matthai is moving 8 motion for referring the Bill
to 8 Select (Ccmmittee instead of moving that the Bill be taken into considera-
_tion.

The Honourable Dr. Jobn Matthai (Minister of Finance}: 8ir, I move:

“Teat the Bill to extend certain laws velating to taxation on income to certain areas
.administered as sstu of Governors' Provinces or as Chief Comumissioners’ Provinces and
further to amend certain laws relating to taxation on income, be referred to a Select
Committee consisting of the hon. Dr. B. R. Ambedkar, Shri M. dpanthaszyanam Ayyangar,
Prof N. G. Raoga, Shr' 8. V. Krisnnamoortby Rao, Pandit Hirday Nath Xunzu, Prof.
K. T. 8hah, 8hri R. K Sidhva, 8hri B, Das, 8bri B. P. Jhonjhanwala, 8tri V. Ramaiab,
8bri B. N. Munvalli, Shri R. L. Malaviys, Shri G. S. Gnba, Pandit Tbakar ass Bbargava,
Dr. Mono Mohon Das, Shz1 Deshbandhn Gupta, 8hri Mahavir Tyagi, S8brimati G. Durgabaj,
.and the Mover, with iostructions to report on or before the 16th December, 1049, and that
the number of Members whoae presence shall he necemsary to coumstitute a meeting of the
Committes shall be five."
© Sir. since the motion before the Houre now is for reference of this Bill to
the Selsct Committee, I do not think it is necessary for me at this sfage to go
in any detail into the provisions set out in the Bill. All that I propose to do
‘hy way of starting off the discussion on the motion is to indicate to the House

the seope of the Bill and to give a brief summary of the main provisions in it.

The object of the Bill as explasined in the Statement of Objects and
Reasons is to replace two Ordinances relating to taxation matters which have
been in force for some time and to have them replaced by enactments. Tn
addition to the translation of these Ordinances i‘to Acts of the legislature,
there are two new amendments which are embodie 3 in the Bill which relate to
more or less minor matters. Ovpe is to the effect that Government should be
authorised to constitute single member tribunals 7or desling with appesals in
regard to Income taxx. And the second new amendment is to grant exemp-
4ion from tax of the income of scientific research associations. Barring these
two amendments, the rest of the provisions in the Bill are covered, as I said,
by the Ordinances which are in force. The¥ cover a variety of matters rela-
ting to taxation on income.

I will give the House a brief summary oi the changes sought to be made
in the present taxation laws by these provisioms. The first matter dealt with
in the Bill is the extension of the Income-tax Act. Business Profits Tax Act,
and the Finance Act to the Merged States, that is to say, States which have
heen merged in the provinces, or which have been constituted as Chief Commis-
-sioners’ provinces. Further, where these laws are extended, the Bill provides
for grant by the Central Government of exemptions or reductions in the matter
of lncome-tax in cases where special hardships are likely to arise by extension
of these laws to merged States. As s result of the extension of these Acts to
the merged States, it is pecessary to make various consequential changes in
a number of existing legal provisions, for which the necessary provision is
made in the Bill. That is the first group of mstters.

The second is to provide for grant of special concessdbons to industrial
undertakings with 8 wiew to encouraging production. These concessions take
the form of extra depreciation allowances in respect of new plant and machi-
pery and ¥ew buildings, snd alsc for the exemption from Income, Super and
Businesg P#fits Act taxes of new concerns np to 8 limit of six per cent. of
the capitel emploved in those concervs.

Thirfils;z‘},b‘e Bill provides for provisional assessment of income entered in
the aggess@s returos, pending regular assessment after detailed enquiries.

: (802)
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The object of this measure as of the prévious measure was to provide a check
upon tne inflationary pressure which became so acute towards the end of the
1ast year. As a matter of fact, these Ordiliaziqﬁ'ivere promuigated towards
the end of the last year when the Governmeaf re engaged in considermg.
measutes for preventing further accentuation of theinflationary position.

‘The fourth group of matters is the extension for a period of three years of
the repuyment of compulscry deposits in connection with Excess Protits Tax.
"I'liat again was originally introduced in the form of an Ordnance as an anti~
inflationary measure.

The fifth group of matters relates to the granting of certain additionak
powers to the Incometax Investigation Commission to enable them more satis-
factorily to discharge the duties which the House has placed upon them-
Briefly, these are powers to call for information from any person or company
likely te be in possession of information which would help the Commission in

- its enqniries, to grant immunity from prosecution or penaities to people who
give informatiou, to make agreed settlements with assessees whose cases have
been referred to the Commission and to lay down certain procedure for sear-
ches on the lines of the Criminai Procedure Code.

'The last matter with which this Bill deals is that in the case of the Gandht
Memorial Fund, provision should be made for the removal of the exemption:
limit in regard to donations made to tlie' Fund. As the House knows, the ex-
emption granted in respect of donat-ionas,z“ haritable associations is limited to
an amount of two and a half lakhs or &% ‘ﬁﬁfercent&ge of the imcome, five
per cent. in the case of companies and ten per cent. in the case of individuals.
In view of the, great national importance of the Gandhi Memorial Fund, it has

been considered uecessary to place it upon a special footing and the exemption
limit is sought to be completely removed.

‘tbis is briefly the scope of the Bill. Many of the matters with which the
4 pa, Bill Jeals are mmor matteis more or less of a routine character but
# there are certain matters in regard to which I have been given to-
understand that there is very censiderable difference of opinion and it is for
this reason that Government decided to replace the original motion by a motion

tor reference to a Select Committee,

There is just one point that I should like to mention in that connection.
These Ordinances are likely to expire within a.short period. One of them as
a matter of fact will expire in the course of this week. It is the practice of
Government and a convention which I believe has been accepted by the House
that while 1’arliament is sitting, the Executive should not premulgate any
Ordinances wuich, if 1 may say so respectiully, i# a very wholesome conven-
tion. Now in view of the very special difficulties in which we would be placed
if some of these Ordinances granting for example, special concessions to busi-
ness winlertakings with a view t encouraging production werc not continued.
it might have a serious disorganizing effect upon the economy of the country.

1 should iike also to mention briefiy to the House the circumstances in which
the presentation of the Bill to the House kas been dela¥ed. As I explained
to the House on a previous occasion these Ordinances which were issued to-
wards the end of last year were put in the form of a Bill which I placed before
the House during the budget session but during that sessien the House had
a vary heavy agenda to work through and it was not possible to take that Bill
up for consideration and then for circumstences with which the House is per-
fectly familiar, there was no sitting of Parliament between the termination.
of the Budget Session and the beginning of this Session. As soon us thiw
Bession commenced the House will remember I asked for permission to with-
draw the oviginal Bill so .that the more urgent matters covered by Ordinancess
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might be presented in the form of a revised Bill. This Bill was introduced last
week so that the House will appreciate that there has been no avoidable delay
on the part of the Government in bringing this matter to the notice of hon.
Members. In the circumstances, 1 hope the House will not consider ‘Govern-
ment digrespectful o the House if they have to extend this Ordinance until
such timme as the House is in & position to dispose of this Bill.

Mr, Speaker: Motion moved:

“‘That the Bill to extend certain laws relating to taxation on inceme to certain areas
admopistered as parte of Governors’ Provinces or as Chief Commissioners’ Previnces and
further to amend certain laws relating to taxation on income, be referred to a Select
Committee consgisting of the hon. Dr. B. R. Ambedkar, Sbri M. Ananthasayanam Ayyangar,
Prof. N. G. Ranga, $bri S. V. Krishnamoorthy Rao, Pandit Hirday Nath Kunaru, Prof.
K. T. Shah, Shri R. K. Sidhva, Shri B. Das, Shri B. P. Jhunjhuowala, Shri V. Ramaiah, -
Shri B, N. Munavalli, Shn R. L. Malviya, Shri G. S. Guha, Pandit Thakur Das Bhargava,
Dr. Moono Mohon Das, Shri Deshbandhu Gupta, Shri Mahavir Tyagi, Shrimati G. Durgabai,
and the Mover, with instructions to report on or before the 16th December, 1949, and that
the number of Members whose pr shall be ry to coostitute a gneeting of the
Conuaittes shall be five.” -

Shri Biswanath Das (Orissa: General): Sir, I welcome the Bill and I feel
it my duty to place before this House certain aspect of the question for con-
sideration of the Select Committee. I come from a province which has got
merged in it 25 States, an area practically as. big as the province of Orissa.

[At this stege Mr. Speaker vecated the Chair, which was then occupicd by
Mr. Deputy-Speaker (Shri M. Ananthesoyenam Ayyenger.))

T'his uncommon thing was made possible through the efforts of the hon.
Deputy Prime Minigter and the States Ministry by an agreement with the
State Rulers in December 18447. That was practically the beginning of a pro-
oess of merger of small states with the . ieighbouring provinces, The Rulers
sighed the agreement—so far as my recollection goes—by the middle of De-
cember 1947. ¥rom Orissa this prooess extended to C.P. and thereafter to
Bombay 2nd te other provinces. By 1948 most of the minor states had merged
in “the neighbouring provinces. India with her financial difficulties ought to
have been vigilant to make geod of her financial difficulties taking advantage
of the merger of the States. The State Rulers functioned in practically almost
all the sma'ler States as the Fxecutive and. Legislative authority taking upon
themselves the responsibility of levy, assessment and collestion of incometix,
super<ax and all the taxatign that is contemplated b¥ this legislation. With
the merger of these small states into Provinces, the Provinces could only dis-
charge their responsibilities and utilize their sources of taxation to the extent
porsible with the result that in most of the merged stater the central sources
of revenue are practicallv left untonched to the benefit not of the people in
general, not of a Provincial Government which was called upon to run the
show but to the advantage of the tax-psyers who would otherwise have been
made {» pay the taxation. Sir in the result that from 1948 ¢o 1940 you prac-
ticaily gave these people a ®'ank cheque to £o on with their business without
paying tax. That is the convenient yositiony in which the business communits
m theed states were left. I think the hon, the Finance Minister and the
Finance Miniztiy bhave a duty to explain in this regard. Why the Finance

Department was silent ever this important aspect of the guestion? It mu=st be
clearly understood that the Rulers signed agreements by handing over charge
ot adrninistration to the Centre and it is the Cenfre that in theory and in fact
took charge of the States in the result that the Centre called upon the pro-
_wnces to take- charge of administration imd these provinces aetnally were in
‘charge of administration from 1st January 1948 as agents of the Centre ill it
-has been declared authoritatively and by means of legislation and Statute by
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ithe :Centre as merged. Therefore I feel that thghhon. the Finance Minister
bas a duty to explain to this House why this periad of lax occurred so as to
enable the business community of these States who cq(ﬂshtu?.:e a fourth of the
population and practically a third of area to go free troni paying any tax to the
“Centre. Of course all these small states do not comprise a fourth of the popu-
lation mor a third of the ares but they certainly comprise a substanfial por-
tion of the area. :

It must be said in this connection that these states are conclaves on two
counts. Ope count is the scope for tax evasion which the hon. Finance Minis-
ter has so many times complained on the foor of the House. This merger
removes the dificulty once for all with the result you have the advantage of
at once extanding the provisiens and utilising your powers of levy, :\ssessr.nel.lt
and collection of taxes. The ruler himself was collecting his tazes and it is
left to you either to continue collecting the same on the same scale or apply
your instruments of taxation, assessment and realisation. Why should you

ileave a gap?

Having said s0 much about the evasion of taxes, I speak of the other door
‘left open by this Bill. For whom & it? Again for those people who can talk
loud and plead vehemently and use their money to take the Govemment
from court to court. You reserve powers for consideration for this class. Why
show any consideration 1 do not see. If at all any consideratiow is necessary
it should be limited to certain aspects of the question, namely, the small
businessmen or the petty moneylenders of the mofussil areas. It is fair that
I should state the reason why I plead for these unfortunate people,

1t is a wellknown fact that in the states the level of prosperity among
people is very low and the mofussil money-lendets and businessmen have to
pay verv often to state officials or even to the ruers of the petty states in the
shape of nezaranes. Therefore if at nll there is room for consideration it should
be limited only to this class of people. These mofussil’ moner-lenders and
petty businessmen in the states have not heen benefited by the rise of prices
during the war vears. It is becouse the rulers of the stantes. be it said to their
<redit, had kept the food prices fairly low......

Dr. P, S. Desbmukh (C.P. and Berar: General): They have bepefited du-
ring the last year and a half.

8hri Biswanath Das: T know. These petty traders and small moneylen-
‘ders have not been bepefited even by the war year prices. My hon. friend
Dr. Deshmukh has drawn my attention to one aspect of the question, namely,
that this interregnum period of one year has been beneficial o them along with
the bigger exploiters of the community. I admit, but to what extent? Tt is
in that period also that these restrictions regarding the free movement of cereals
were imposed as usual with the result that the variation in prices between
Indtan India and States India was kept distinct. My friend will be wrong in
thinking tha{ these unfortunate people have teen bemefited to the extent that
people m Indian India had been, Thereforc if at all tbere is anv considera-
tion to be provided for, it sheull be limited only to this clsss of people. 7%
at extent I think it is ressonable. desirable and necessarr. I do not see
thevefore anv justifieatien for the ioephole proviled in clauses 7 and 26, If
you keep the door wide opeir. be prepared for these peeple coming to vou for
remission, not the peonle who suffer or have already snffered and who are
bound to suffer. In this country, whatever you might say the mofussil
inoney.lenders. even in advanced provinces or districts. have not been rble to
eep even today their accoimts which would satisfv the income-tm: officiais.
If that is so after the working of the Incometax Act in Indian India for the
last s0 many decades, I would request you to imagine the difficulties of these
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unfortunate people, the mofussil money-lenders and petty businessmen, who
certainly deserve consideration at the hands of the income-tax officials. 8o
consideration should be shown to these people.

in these stater you have various kinds of business activities—transport ser
vices, mines aud minerals. Specially in my province, in the merged states
as also in, the Central Provinces there have been very good mineral resources
which are being exploited by the business commumty I do not see any reason
why these people who nre making tons of money in these times should be left
free from taxation even for a year. I record therefore my stern and strong
protest against the provisions which lay down that the Bill should come into
operation only from the 1st of April 1949, 1 plead that this is unfair to the
general taxpayer and to the financial needs of India as a whole. You are not
benefiting the villager but a class of people whose cluty it is to pay to the
céntral exchequer.

Having said so much about extending the taxation provisions to these mer
ged states and having recordad my protest against the opening of the door wide
tor people who do not deserve sympathy and lastly haviug pleaded the case of
a class of people who deserve sympathy and consideration, I go on to.the other
aspect of the question, namely the question of allocation.

As the House knows, all income-tax is shared between the provinces and
the Centre. What have you done? You have kept quiet. You can afford to
do so for you have your Nasik DPrinting Press. There is paper enough te print
monesy and you can go on. The hon. Finance Minister may nod his head but
1 know that he has behind him thi reserve force. But what about the unfor-
tunate provinces of India? They have nothing to fall back upon. Nothing-
While speaking of Provinces, there are Provinces and Provinces. My hon.
friend the Finance Minister hails from 3 Province which is rich and which can
afford to throw off money. But think of the unfortunate Provinces. (4=
Honourable Member: Orissal) Not Orissa alone, Sir. We are in the happy
company of too many to be enumerated here. Why think of Orissa alone?
Think of Assam (4n ;{nnoumble Member: Of West Bengal) or think of West
Hengal even, or of East Punjab and so many other States Unions. As I said
we are in the happy company of so many friends. I am not pleading for my-
self. But I have aright to ask the hon. the Finance Minister why after having
thrown these merged States on the Provinces and having asked the Provinces
to raise the level of administration of the States to the level of the Previnces
by undertaking to pay in full, to the extent necessary and desirable, salaries
to the services in line with the Provinces . . .

Dr. P. S, Deshmukb: Is it not ‘raising’ a?l the time, it is lowering also.

Shri Biswansth Das: No, it is nowhere. My hon. friend whe had so much
to do with States’ administration is doing grave injustice to himself if he says
that. Of course be as a Diwan waé getting a fat salary which no Previncial
Ministers aixl ofticials are getting. But 1 would beg of him to forget his ser
vice and his salary. 1t is a very well knowr fact that the officials of States
were paid far lese sslurics than thase of proviucial ofticers, cadre for cadre.

Prof. N. G. Ranga (Madras: General): Thev were expected to tske bribesh

Shri Blawanath Das: Yes. I know. I do not propose to defend those small
soales of pay. I am out for enhanced emoluments for keeping a man above
want. You have asked Proviuces, who are none other than your own agents,
to raise the standard of the scales of pay of these officials. Speaking of my
own experience in regard to the pay of these officials, in eertain places in Orisss
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aight per m:onth?,—yes, Re. eight. seven or six per month. And mind you, Sir,
these salariee have been ephaneed to Rs. 24 or 25 all at once. The polioe
people were in some States getting Rs. ten per month. Their pay has been
now enhanced to Re. 30, 85 or 40 per month. All this has to be met out of
the provincial excheguer. How can you expect your agent to meet these heavy
demands without your assistance? You may agree to forego your income—you
can do anything for yourselves—but you have no business to expect the same
thing from your sgent. Therefore I have a right to ask the hon. the Finance
Minister to state the justification he has for preventing the Provinces in coming
forward with their bills to the Centre for payment, because they undertook
the administration of these merged States as the agent of the Centre.

Having stated about the money which they have spent I come to the third
aspect of the question, namely, what are you going to do in terms of article 278
of the New Constitution? ;

8hri R. X, 8idhva (C. P. and Berar: General): Tha bas nob yeb come into
operation.

8hri Biswansth Das: My hon. friend Mr. Sidhva eays that it has not yet
come into operation.

Mr. Deputy-S8pedker: Is it not to be allocated according to the population
and the amount received?

8hri Blswanath Dag: I am coming to it and I am going o state the position.
I know that article 278 has not yet come into operation. But we all know that
we have passed the Constitution Act. Certsin articles of the Constitution are
today in operation and the rest is going to come into operation from the 26th of
January., In terms of this article it takes two years for the allocation to be
effected by the Commission. In between 1949 and 1951 my hon. friend has
already appointed an official—if the newspaper reports are correct that Mr. Deah-
mukh, the former Governor of the Reserve Bank of India, hns been called upon
to make an enquiry into this question and report to the Government. I have 8
right to know whether this question has also been referred to Mr. Deshmukh,
because the Sarkar Committee has made no recommendations in this regard.
It has not taken into account the question of merged States and the allocation
of their share of Incometax. My hon. friend has not given auy inkling on this
question. I have a right to ask what he bas done i this regan{

Having stated that I now come to record my protest against the Sarkar Com-
mittee report. I will never be a party to the allocation of Income-tax on the
basis of the Sarkar Committee report. My hon. friend knows how the Percy
Committee as early as in 1932 hze stated that the allocation of Income-tax on
the basis of realisation will be a grave injustice fo other Provinces while it is to
the benefit of Provinces like Madras. Bombay and Bengal. Under these circum-
stances it was unfortunate that this so-called Financial Expert Committee
should hava been appointed by the Constituent Assembly, comsisting of gentle.
men only from Madras and Bengal to the utter detriment of other Provinces.
(An Honourable Member: Who are the people?) Whoever. they are. I am
not,_going to accept the recommeudations of that Conunittee which is heavily
loaded with interested recommendations. Under these circumstances I record
my voice of protest of other Provinces also against these recommendations.

Dr. P. 8. Dechmukh: Is this not a wrong place %o record this protest?

#hri Biswanath Das: Absolutely not. It is not the wrong pisce. I am
within my rights becauge the legislation that is proposed to be undertaken in
this regard relates to all the tazes about which I have been speaking.

Mr. Deputy-Speaker: Income-tax comes under the general Finsnce Bill,
and the hon. Member is thinking in advance.



308 CORSTITUENT ASBRMBLY OF INDIA {LBQISIATIVE) [6vH Dgo. 1949
Shri Biswanath Dag: You are aware of the fact thet the Government of
india deputed two officers.............

Mr, -Bpealer: But is e. general discussion of that nature so relevant?
The hon. Member would certainly help the Selsct Committee in giving his sug-
gestions 25 to how the pmvmnous may be modified. Or, if he is opposed to the
%nnclple of the Bill he can say '‘these are the grousuds on which I oppose it’’

ut if it is neither the one ner the other but a general consideration as to how
the money acquired is to be distributed, 3 think, there is no provision here
regarding “allecation.

Shri Bijswanath Das: "fhe taxes that have been enumerated here are taxzes
which ure going to he shared between Provinces and the Centre. As such I
have a right to say that while I welcome, though late, the iiapesition of these
taxes, the extension of these taxation measures to these merged States, I will
not agree vs the system of allocation unless it is properly done.

Wr. Depoty-Speaker: Thut is not the subject-matter of this Bill.

Shri Biswanath Das: That is the subject-matter and I have a right of pro-
sest. Therefore, I would request the hon. the Finence Minister and the Select
Commitee to bear all these points in view. I am not pleading for Orissa and
there is nothing shameful if I do it.

Shri Suresh Chandra Majumdar (West Bengal: General): Sir, are we dis-
cussing here the matter of allacation?

Mr, Deputy-Speaker: No, the hon. Member has referred to it incidentally
and it haa concluded there. We need not go inte that matter mow.

8hri Biswaoatd Dses: Before I conclude, I would again request you, Bir,
in the name of these two unfertunate classes of people whom I have already
mentiened—the small businessmen and the meffussl moneylenders—-that fer
them some protection is necessary in these merged States. Most of these
merged States are ¢till in the early part of the twentieth century and to expect
up-to-date recording and accounts and the rest from these people will be a terrible
thing for them. I would appenl that necessary provisions be made in the body
of the Bill for certain relaxation in this regard to this class of people.

Shri Mahavir Tyagi rose—
Some Honourable Mambers: Sir, he is 8 member of the Seleot Committee.

Mr. Deputy-Bpeaker: Yes, he is a member of the Select Committee.

8hri Makavir Tyag (UP.: General): Are members of Seleéet Committees
outlaw?

Mr. Deputy-Bpeaker: As the time is short, T will strigtly foilow the Speaker’s
convention here.

Stui Mahavir Tpagl: Then may I put a question to the hon. the Mover? I
don't want to make a speech. I want to know this of the hon. Minister. is
it the meaning here to tax the residents of those merged States on the income
which they earned during the days when the States concerned were not s part
of the Union and had not acceded to the Union? Is that the meaning?

The Honoarable Dr, Jobn Matthei: May I explain. "Under she Ordinance
which is now m force, we have issued an order to the effect that the Indian
rates of income-tax would be applicable only after the date of merger which
would be Angust 1949. All income previous to August 1948 will be subject to
original rates of taxation if income-tax Jaws were in force in the State.

Bhri Manravir Tyagi: What is the convention generaily? When you tax
people here in Indin, is it the income of the year which you tax or you realise
the tazes in advance?
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The Honourable Dr. John MaWhsl: The actual position ander she order to
which I referred would be this. If you take the Dewalt year to be the usual
acoounting yesr in any particular State, then it is only the income in respect
of two monthe of the current year which would be subject to taxation at the
Indian rates. That would be the accounting year. The income of that vear
would be subject to assessment in the following year, that is to say in 1938-51,
so that in 1950-51 the income-tax rates in India would apply only to two
months’ income earned in the previous year. Actually, assessment on the full
income would become operative only during the sssessnyent year 1951-52.

Thakar Kredna Singh (Residuary States): Sir, 1 want to ask a question.
This Bill. when it bacomes law, would be applicable from the 1st of April 1949.
The ascsegsment year will be 1949-50. For that assessment year any iucoms
that has acerued in 194849 will he tgwable. That means that that iocome
wili be taken into copsideraticn while calculating the assessment year 1949-50.
Take for instance my own State, the Tehri-Garhwal 8tate which merged on the
1st August 1949. The assessment year 1949-50 wonld mean thet the income
derived in 1948.49 will be taken o considerntion when making the sssessment
for 1949-50. The Tehri SBtate merged on the 1st of August 1949. The Income-
tax Officer bas publighed a notice in the Hindurtan Daily that the residents of
Tehri-Garhwal should give a statement of the income in 1948-49 so that he
may levy an income-tax for the year 1949-50. How can that advertisement
and the statement of the Finance Mimister be reconeiled?

The Honmourable Dr. John Matthal: The hon. Member may rest assured
that the position in regard te the State that he represents is precisely what I
indicated in answer to Mr. Tyagi, inspite of all the considerations that he ha9
urged. He can take it from me.

Thskur Mristms 8ingh: Then is dhe notice wrong?

The Hooamahleo Dr. John Matihai: I will explain it in the Select Com-
mithee. Ef is & technical poins.

Dr. P. S. Deshuttukh: Sir, nobody can quarrel with the hon. the Finance
Minister for bringing forword this Bill, and if I undersbocd the spirit of my
friend Mr. Tyagi’s questions, I was rather surprised that he wus concerned
about the levy of income-tax on anv persons in the merged States. 1 think he
wanted to know what particular period those persons will be taxed for. As the
taxetion the States peoples were subjected to wns comparatively less, I thought
our concern should be in the opposite direction. Sir, this is 4 somewhsat com.
plicated matter. Of course we are getting used to the situation where under
particular circomstances we must promulgate Ordinanees because there is no
time to enact legislation. And then we come forward to this Honee and say
that the Ordinances are about to expire and therefore we must =s hurriedly as
possible pass the Ordinances into lawe. My complaint with regard to this
measure is that we have very ineufficient data before us. The various States
which have been merged were at: different stages of development. Nonetheless
there have been attempte at industrialisstion in meny of thess States and the
number of agreements entered into between the capitaliets and the financiers
and the concessions that were given in each State are varied greatly. You
must also remember thut hardly any Stste was subjected to income-tax or
other taxes to the same extent as the so-called British India. There were of
course other forms of taxation which yielded the Stete certain revenue, but so
far as capital or income were concerned, most of the States did not have taxes
«anposed or them on :my subsigntial seale. We are certainly going to support
the proposed Bill and also nrobably most of the cluuses proposed by the hon.
the Finance Kfinister more ot iess as thev etand. But I for one wowld desire
to have more complete inforrsation about the condition and state of affuirs in
these merged States, especiilly regarding industrial eoncerns which have come
into beiog becsuse of the extra protectien they detived from the ru'ers of those
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States. In many cases you will find that the State itself has either invested
money or the State was content to derive some subsidiary benefit from the
ectablishment of certain industries and therefore there were many concessions
given which were in many cases in addition to any direct taxzation. I think I
am correct in saying that all of us are in the dark as {0 the exact pesition about
this whole mafiter. Actually, as I loek into the Bill, I find that in more than
one article there is 8 provision to see that more concessions are given and no
hardship is caused fo any of those who are liable to come under the provisions
of this Bill I do not see why we should give recognition to these concessions
without having detailed information. There may be certain cases where con-
cessions are necessary, but merely because of the fact that income-tax is to be
levied for the first time it is Do excuse whatever that the rate should not be of
the same standard as it prevails in the rest of India. My reason for saying
this is that most of these industrislists have reaped tremendous advantages—
advantages which were not available to their competitors in the socalled
British India. Because the rulers were anxious that their States should be
industrialised, there were many concessions given to them. They not only gave
them raw materials but they gave several different facilities. They also entered
into agreements that they will be liable to pay no taxes whatever for 8 certain
number of years. We would like to know what is to happen t® these agree-
manfs. Are they to be seé at nought or are they to be ipso facto ratified? Whist
is the exact position? I do not think any sttempt is made to investigate into
the circumstances and nature of these agreements; to what extent their con-
tinuance would benefit the people and the capitalists or industrialists. Even
though it is necessary %o pass this Bill because the Ordinance is going to expire,
I would request the hon. the Finance Minister to make a serious attempt to
keep the House well informed as to the situation. Then alome it would be
possible for us to give our opinion as to whether a certain group of individuals
are deserving of any concession or not. We are passing this legislation and
giving power for granting these concessions without knowing the facts of the
situation. I would refer to clause 27. It says: There are alss other pro-
posals where it is contemplated that certain leniency will be shown; certain
exemptions will be granted and certain reductions will be accepted. We have
no euarrel with them if they are justified, but for want of information it is im-
ossible to say whether they are juctified or not. If this whole thing is going
\‘:‘o be left to individual Income.tax Officers or other authorities created by us,
I dc not think it ts correct that this House should be asked o give their assent
to a Bill about the effects of which they are ignorant. While supporting the
reference of this Bill to a Select Committee, I would agaiu request the hon.
the Finance Minister to give us some more concrete idea as to how this is
going to affect the States which have been merged, because on these provisions
are going to hang the fate and prosperity of the provinces in which they arc
merged, since the revenue that is derived from these aress will hereafter go
to the provinces in which they are merged. Therefore, the capacity to dis-
charge the responsibility that has been placed upon the shoulders of those pre-
vinces wherein those States have been merged will be affected largely by the
way in which thege provisions are administered. From that point of view also,
it would be worth while to have greater inforraation than is available at the
present mnoment, Although for fear that the Ordinance will expire and there
will be nothing on the Statute Book we are agreeable to pass this Bill, I would
very much wish that we should not legislate, so to say, in the dark, but should
“now what we are doing snd what the result of our action is going to be.

P oy W gavafs WA, @ e W owwGT w9 g §
TR FE A Gaw e q@ o Fror A e 2 W e W
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(Englisk translation of the above speech)

Ch. Ranbir Singh (Bast Punjab: General): Sir, while eupporting this
motion I cannot help saying that I do not see any reason why this Bill should
at all be referred to a Select Committee, and particularly in such circum-
stances when under the new Constitution the Central Government have taken
upon itself the responsibility of disbursing the salaries of the ruling princes.
Under such circumstances it is not at all justified even to think of taxing the
States’ people in quite a different marner. The principle of tazation for them
must be the same that is for the people of the difierent provinces of the country.

I cannot help opposing a point raised by Shri Biswanath Das and that also
for the reazon that as yet we have come in very little contact with the States, the
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people living therein and the money-lenders. He mentioned certain things in
eympathy of the money-lenders. He alieges that they have not got any accounts
witk ¢hem. This is just possible, but by adopting such a method they muet
have sucked the blood of millions of poor pessants. I do not think this to be
at all justified that they should be granted concessions simply for the reason that
they have not maintained any accounts. I have come across such cases. You
just go to the Patiala States Union. There in the countryside whichever pucea
house you would come across will invariably be of some mouney-lender. But
those moneylenders never did any manual labour; they never left their houses;
then how &id they get all this money? All the money that is with them has
been earned by the farme:xs. No one can deny this fact that there was no limit
of the profits earned by these petty businessmen. But at the same time no
one can deny this fact also that they did not know of any good system of main-
taining accounts. I do not think it to be proper and justified that they may
be granted ooncessions aiinply for the reason that they did net #dopt or get
familiar with some better system of maintaining accounts. But I wish to plead
that they should not be unlawfully harassed simply for the reason they did not
know any better methods. This matter must of course be taken into considera-
tion. But it doés not mean that you may have a soft corner for these people in
your heart, 8aying this much I support the motion.

8hri Vingyskro B. Vaidys (Bombay States): Sir, I just want to say a
word or two on this Bill. T welcome the introduction of this measure, parti-
cidarly after the assuramce given by the hon. the Finance Minister that the
States would be taxed after the first of August 1949. Up to new there was
an apprehension on the part of the States that they would be tazed from the

fites of April 1949. That has been removed by the explanation given by the
hon. the Finance Minister.

One thing I must say and that is that we people of the States are tired of
Raaring that the States have remained backward. We have been tired of hearing
so much of calumny about the States.

I welcome the decision of submitting this Bill to a Select Committee inas-
muoh ass there are representatives from the States and I hope they will look -
after the interests of their respective States and see thet the States people
are done no ijustice,

g gon fag: & agS o R W@ F /A A § 379 & AT
LA Fde @ e | R 38 frdi § 7 e 2 for ar
fet # e ot 7w fod & @ & AR R F e @ g 1R 1B
T 7E TR G § A I TR ¥} Ry TN N Wifs e
e WA & Rl 7 g agg ded 1 Ao a ofd

T AT AT I I Ao g ¥ fafrcs aRT A& awg &= |

¥r. Naziruddin ABmad: On a point of order, Sir. This speech in Hindi
is open to two objeotions. If the hon. Member is irrelevant, the Chair will not
te able to pull him up, and secondly...... (Ar Homourable Member: That is
matter for the Chair to decide.)...if he mukes any point which calls far a reply,
the hon. Minister will not be able to reply him.

Mr. Daepaty-Speaksr: I am glad the hon. Member has zased this point
of order. So tar as the Chair is concerned, it will be able to pull him up if
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he is irrelevant to the point. So far as the hon. Miuister is concerned, if he
is not able to follow the hon. Member who wants to speak in Hindi, the hon.
Mewmber does not expect a reply to his points either.

The Honourzite Der. Jobn Matthai: I will make every effort to have the

gist of the hon. Member’s speech conveyed to me in a lenguage which I under-
stand.

I e [T o T & v F A% 7d fF wwed ® woRa
TH F ITT AN AR E AR AT FT AT LTSNS g A
I @ & Faat Y& St Frad ff I 78T WTl 7oA 3} R @A AT
ZW T ATAS & Fr g g7 § 1 91 9 foymat W e ey ag
AAG F¥ Aoy § 3T ag HA F fera § agg A A wE sty

7 § 77 D A Frarad AT 7 7% 77 § 9g =4 @ "W
fr 37 G AT F3 & dvaer (taxes) § ag oW Fd and | O W RO &
fis §2 (Centre) § fagd 1 § 7g I7 W =W 4 4 nfeq, T =
F AR FAAT F1 qQ oW FA | N FfeArsai € 77 Fwg § § §8 w2
ARAT BN

7 T fa 3 F1 frdee F0EY & IR 7 ST AT A AR g gE M
TE g ¥ 04 To 7A9< 91 | W fos § N wlearsai 37 Faredd §
g ot fr sl & fren & € €, a8 sfesmi & @ wam & amR @
e T, ) W @A gfedl § @ WaW F e AT | O  aadifaw
gz, gad dnfaw 3f= o fwd anfes g | '

& g8 TEAifas gfi & T0 #EAE &) @ ¥ F A @A IR
g1 & 2g0-8 veIre M Famea 7t 32 & W § swagag g fan-
T, AT R JEAT A 9 foar g0, Ied A (R 6% T A N §
faora 1 7% &1 g FA9Q T Ry¢ F @I qQ 9T Fgraat 1 3G A
a1 7 f% ¢S TY AZIAA FT g0 FEOA[ | AAF FEF FT IR @
TES TR TR ITT T Fg TR & G o Td & ailx
WIN & A A AGY AW X |

T3 &R AT 14ve §o & €S W 1T ’w< o F gy AAID F ag
TR ufgEaR FTMAINIF FET G, W TR AHE ) W
STeTKnT AT & AT Tg FT AT TAT AES F AT AT 1 oD
T eeee $o & I 13 ¥R fo T AW IO WSS FN AL @ AR
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&ea fafred (States Ministry) 378 19 1 IS FIY 41 1 01T
T ¥R Fo B 9w AE FUTa FgFw = { Frer & wit @ d s
N IR A 0F AT (Order) FrFrer fF It 197 agi R &7 9% 4 78
ATY A agt TR TIA-LH  (income tax), TG 4T I IR &
T8 # ATPIAS &9, (professional tax) 9i, TIH, Feew T AT Te-
Ta & & I 91 3g W AW A F AN 6§ I FA
TS TR AT A FASTAT AT 6 TEW-LH  FPIE TR A R TR I
o & 3 @ 1w 7 a0 6 0 1 A F AR R e A F vy
g W F AR TGO REAT TF Jq IqH GqH A § QL AR
gz fyer fmﬂ‘ﬂ'ﬂﬁiﬁ! P

#ft e T S W N a9 W §, 32 fre wfed
. foer feR-mNET: Y 39 feadt 3T qF qIo |

g fag:  #1% gy frae aF e e
(Bnglish translation of the above speech)

Thakur Krishna Singh: At the very outset I crave the indulgence of the
pesple belonging to Soutb India for my speaking in Hindi. Some of our friends
had decided to speak in Hindi and so I am .addressing the House in Hindi.
If some hon. Members cannot understand Hindi then they should better try
to leamn it, because Hindi is our mother tongue and so we should try to speak
here in Hindi.

An Hamoursble Member: The Honourable Minister cannot understand what
you say.

My, Nariruddin Abmagd (West Bengal: Muslim): On a point of order, Sir.
This speech in Hindi is open to two objections. If the hon. Member is irre-
levant, the Chair will not be able te pull him up, and secondly, {An Honourable
Member: That is a matter for the Chair to decide.) if he makes any point
which calls for a reply, the hon. Minister will not be able to reply him.

Mr. Deputy-8peaker: I am glad the hon. Member has raised this point of
order. So far as the Chair is concerned, it will be able to pull him up if he
is irrelevant to the point. So far as the hon. Minister is concerned, if he is
not able to follow the hon. Member who wants to speak in Hindi, the hon.
Member does not expect a reply to his points either.

The Honourable Dr. Jobn Matthai I will make every efiort to have the
gist of the hon, Member's speech conveyed to me in a language which I under-
stand.

Tuskur Kriehna Singh: After 15th Augusf, 1947 when through the sfforts
of Mahatma Gandhi the country became independent and we took up the
rejns of the Government the ponderous problem of the numerous small States
faved the country. We admit that the effort whereby these States have been
merged really deserve praise and will be acknowledged as a feat of great
statesmanship in the world history.
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Bince the merger of these States it had become imperative to impose upon
thein the Central Goverament taxes. We agree that all the Central Gpi.w
arnment legislations should alao be imposed upon them but I like o say »
few things about the difficulties that stand in the way of these tames snd
laws being imposed there.

Wien it was moved to refer the Bil. to Belect Committee I felt happy
because I somewhat differed on the provisions of the Bill. I wish to place
wefore the Bouse the difficulties that would crop up as a result of this Bill
peing applied to those States that have since been merged. I would place
these difficulties before the House from three points of wiew, firetly politicai,
secondly constitutional and thirdly economic.

In the first instance I wish to discuss these difficulties from the political
point of view. I wish to mention Tehri-Garhwal State as an illustzation. This
State as you all might have come to know through newspapers, merged with the
United Provinces in August, 1949. Before 15th January, 1948 the Maharaja
ruled over this State in the same customary manner of the previous rulers.
Many different kinds of taxes snd laws were there wherebv money was takep
away from the people in one way er the other and that nioney was not used for
the benefit of the people.

Such conditions prevailed there before 1948. You all know of the revolution
that took place there on the 15th January, 1948. After this non-violent revolu-
tion the reins of the State Government came in the hands of the Praja Mandal.
f'rom the 15th January, 1948 to August. 1949 the Praja Mandal held the reins
of the Governmen? and the States Ministry kept a supervision over its actions.
When in August, 1949 the State was merged with the United Previnces then
the United Provinces Government issued an Order that the existing laws
would continue to be overative there. There was no Incometax but professional
tax, terminal tax, custom duty and poll-tax were being realised instead. When
the question of imposing the Incometax came up befere the Iegislature then
the move was opposed on the plea that instead of Income-tax many other taxes
were being realised. The old taxes and laws continued to be in force even after
August and existed till 1st December when the State was finally merged with
the United Provinces

8hri Jaspat Boy Xepaor (U, P.: Genersl): It is now five o’clodk, we sbould
be allowed to go.

Mr. Dapaiy-SpeaRer: For how long will you continue your apeech?
Thaakur Mrishna 8isgh: T will speak jor fifieen minubes move.

Mr. Depuly-Speaker: The House now stands adjourned till 10-45 a.x.
tomorrow.

The Assembly then adjourmed till a Quarter to FEleven of the Clock, on
Wednesday, the Tth December, 1949.
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